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The House met at Half Past Eight 
of the Clock

[M r . D eputy -Speaker in the Chair]

ORAL ANSWERS I ’O QUESTIONS

Contribution to U.N.O.

*673. Shri Sidhva: Will the Prime 
Minister be pleased to state:

(a) how much, out of the Rs. 74 
lakhs contribution paid during 1950-51 
to the United Nations inclusive of the 
cost of delegations, is contribution to 
the United Nations Organisation and 
how much is towards the cost of dele
gations; and

(b) whether the cost of delegations 
was in respect of the permanent 
representative of India only or in 
respect of others also?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) The actual 
expenditure on contributions to the 
United Nations during 1950-51, inclu
sive of the expenditure on Indian 
Delegations to the various organisa
tions of the United Nations and other 
International Conferences, was Rs. 
76,12,600, spent as follows:

(1) Contribution to the U. N. O. for 
the year 1950, Rs. 48,69,000.

(2) Contribution towards Technical 
Assistance, Rs. 11,90,500.

(3) Delegations to United Nations, 
Rs. 5,50,000.

(4) Supply of Jute bags to the 
United Nations, Rs. 8,00,000.

(5) First instalment of contribution 
to the United Nations Organisation for 
1951, Rs. 2.03,100

Total Rs. 76,12.000.
238 PSD

832

(b) The cost of delegations does not 
include the expenditure on the per
manent Representative of India but 
represents the expenditure on the 
delegations sponsored by the Govern
ment of India to various International 
bodies.

Shri Sidhva: What is this contribu
tion of Rs. 2 l^khs to the U.N.O. for 
and also the amount of Rs. 8 lakhs on 
account of jute bags?

Dr, Keskar: The Rs. 2 lakhs is the 
first instalment of our contribution for 
1951, namely Rs. 48,69,000, which we 
have to pay every year. Thia sum is 
the first instalment, for we do not pay 
it all in a lumpsum. As regards the 
question of jute bags information was 
laid on the Table of the House pre
viously. When the Korean war was 
proceeding at the beginning the U.N.O. 
were in very great need of sending as 
an emergency measure a large supply 
of rice to Korea where the people were 
starving and India gave Jute bags 
worth Rs. 8 lakhs as their contribu
tion.

Shri Sidhva: I have not foUowed 
the answer quite correctly. Do I 
understand that the amount of Rs. 2 
lakhs was paid towards the annual 
contribution of Rs. 48 lakhs and was 
it a monthly instalment?

Dr. Keskar: We have the option of 
paying it in instahnents according to 
our convenience. The Instalments are 
not fixed by the U.N.O. but they are 
according to our convenience.

if  w  p r  «rr ?

#  fft p r ,

[Seth Govind Das: What was the
expenditure incurred in this connec
tion during 1949-50 as compared to 
Rs. 76 lakhs spent during 1950-51?
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•ftfOT *^rf^ f v  5 ^  fvcPTT 5®rT 

«TT I ^  ̂  CTf̂ 3T̂

t ^  ^  t 
^  fv  R̂T̂i; ^  I  I

[Dr. Keskar: I would require notice 
in regard to the total amount of ex
penditure. But the annual contribu
tion to the United Nations is almost 
the same as that of 1950.

TO iftfipV fTH: ^  ^

q w ^  ?T5f t  TT

f+n'll ({In I ^ ?

rSeth GoTlnd Das: What is the 
amount of expenditure incurred on 
our permanent representative there?]

¥fo ^

JTtf^ ’5nf^ I

3 ( ^  % ^  ^  3ft ^  w  3rrar t  

^  ^  ^  ^  ftRRT f

3rk ^  <TT ^  I  ?tn5rr spr

»I?t ^  ^TRTTI I

[Dr, Keskar; For that too I require 
notice. But in the expenditure which 
IS sanctioned in our External Affairs 
Budget, expenditure under this head 
is treated on the same standard as 
that on other Diplomatic Missions.]

Shri Rathnaswamy: What are the 
delegations that we sent to the 

U.N.O. during the last 12 months?

Dr. Keskar: I require notice. I may 
however inform my hon. friend that 
this information was supplied in 
detail in answer to a question during 
the last session.

Pandit Munishwar Datt Upadhyay:
Is there any fixed annual contribut
ion by India to U.N.O? If so, why was 
not this 8 lakhs claimed as a set-off 
against that?

Mr. Deputy-Speaker: He has already 
ai»swered that this 8 lakhs was inde
pendently meant for Korea.

Pandit Munishwar Datt Upadhyay:
If the amount of our contribution was 
fixed why we,a not this 8 lakhs demand
ed as a set-off against that?

Dr. Keskar: This has nothing to do 
with the Rs. 48 lakhs which is our 
contribution.

B u ild in g  for D efence H eadquarters

•674. Shri Sidhva: Will the Minister 
of Works, Production and Supply be
pleased to refer to my unstarred ques
tion No. 431, asked on 7th June, 1951 
and state whether the scheme for 
constructing a separate building for 
the Defence Headquarters has been 
placed before the Standing Committee 
of Parliament for the Ministry of 
Works. Production and Supply and 
the Standing Finance Committee and 
if so, what their recommendations art 
and whether the scheme has sinc« 
been sanctioned?

The Deputy Minister of Works, Pro
duction and Supply (Shri Buragohain):
No, Sir. The scheme is still in its 
initial stages.

Shri Sidhva: What is meant by ini
tial stage? Has the area been sur
veyed and cleared of jungles?

The Minister of Works, Production 
and Supply (Shri Gadgil): The initial 
stage is this. Some provision has 
been made in the present year’s budget 
but it has to be taken up with the 
Defence Ministry and the matter is 
still under discussion. The first stage 
will be the clearing of the jungle.

Shri Sidhva: Am I to understand 
that the Government as a whole has 
decided to shift the Defence Ministry 
from the South Block?

Shri Gadgil: The decision was taken 
early in 1947 with a view to have a 
compact accommodation for all the 
three wings of the defence services. 
The scheme would cost about 2i 
crores. So we want to spread it over 
and we are just thinking by what 
stages it can be done.

^  ^ft y r f nr

ftnrr 3TT f  cff jpTT firrr ^  ^  

^  M r  ^  ^  IT5 I  ^

^  ^Rferr «rr ?

[Seth Ctovlnd Das: Is it not possibl* 
to run the department in its present 
premises without having to incur the 
proposed extra expenditure of 2J or 3 
crores of rupees?]

^  «TT ^  f^rr fV

% snrMqr ^  ^
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^  w ŝTR aftr ^

^  f w  fifr f  <T % f?5^ « i t  ^  

^  fs r f^  ^  I anft

51̂  f3TT t ,  an fr t | |  I

[Shrl GadfU: The thing is that It was 
experienced during the war-time that 
the work could not go on efficiently if 
the Defence Offices remained scattered. 
It was therefore decided as far back 
as 1947 that all the offices of this De
partment should be brought together 
at one place and a decision was ac
cordingly taken to construct a building 
at a cost of Rs. 24 crores. However, 
nothing has been spent as yet; the 
matter is still under consideration.]

^  eft w r  irsnrar

*FTJT 3TPT ^  sftr ^

#  3nrt 5®  ^  ftiiTT ŝrnr,

^  ^  t  ■

[Seth Govlnd Das: In view of the 
present financial stringency, would the 
Government to be able to proceed 
with the work and is it possible not to 
spend any money for the present?]

«fl nnri*Tw: wiR #
W  ^ T W  I

fShri Gadgil: All that would be
kept in view.]

Shri Sidhva: Has it also been consi
dered as to in what manner the pre
sent building will be utilised when it 
is vacated by the Defence Ministry?

Shri Gadgil: The present need for 
accommodation is so great that after 
the construction of the new building 
for the Defence Ministry, no accom
modation will be spare and we will 
still be short of accommodation by 
about 2 lakh square feet.

In d o -P a k is ta n  A g r e e m e n t  op 8 th  
A pril, 1950

*878. Shri Jnani Ram: Will the
Prime Minister be pleased to state:

ra) the terms of the Indo-Pakistan 
Agreement of the 8 th April, 1950. 
which have not been taken up or are 
not being carried out by Pakistan; and

rb) the reasons for the same giveo 
by Pakistan?

The Prime Minister (Shri Jawahar- 
lal Nehm): (a) and (b). It would

not be correct to single out any parti
cular clauses of the Agreement and say 
that they have not been carried out, 
though, generally speaking, myph still 
remains to be done in East Bengal, 
under the Agreement, in order that its 
purpose may be fulfilled. The Agree
ment led to a remarkable change in 
the then existing tension and brought 
relief to large numbers of people. 
Considerable numbers of migrants 
returned to their original homes. But 
normal conditions were not restored. 
The two Central Ministers keep a close 
watch over the working of the Agree
ment with a view to ensuring its im
plementation as a whole.

Shrl Jnani Ram: Is it a fact that 
some of the roads have been closed for 
the refugees going back to East 
Pakistan?

Shri Jawaharlal Nehru: I do not
quite know. Most of these migrants 
do not come by road but by train and 
the railway has not been closed. It 
is possible that some roads might not 
be open to traffic as they were pre
viously. '

Shri A. C. Guha: In how many cases 
have the Government of India protest
ed to the Pakistan Government about 
the violation on their part of the 
terms of the agreement and what were 
the grounds on which the protests 
were made?

Shri Jawaharlal Nehru: I am sorry I 
cannot suddenly produce the number.

Shri A. C. Guha: I am not particular 
about the number but I would like to 
know the grounds on which the agree
ment was said to have been violated.

Shri Jawaharlal Nehru: There are 
any number of grounds, I suppose. 
They vary. There is no single major 
ground on which we can say that this 
is a major violation. I cannot off-hand 
give an accurate answer to the hon. 
Member.

Shri A. C. Guha: Has there been 
any protest by the Government of 
India that the condition of minorities 
in East Bengal has not improved as 
was expected under the Agreement?

Shri Jawaharlal Nehru: Yes, re
peatedly we have pointed out that the 
conditions have not improved, or that 
things are happening which should noT 
happen. I might inform the hon. 
Member that as for protests, the pro
tests from the Government of India to 
Pakistan as well as the protests from 
the Government of Pakistan to India 
on the violation of agreements are 
very large indeed on both sides.



837 Oral Answers 31 AUGUST 1951 Oral Answers 838

Practically every speech that is deli
vered by the leader of the Hindu 
Mahasabha leads to a protest of viola
tion of agreement from Pakistan, and 
many speeches and other activities on 
the Pakistan side lead to protest from 
his side. .

Shri Chattopadhyay: Is it a fact that 
our Minorities Minister has not been 
able to visit Eastern Pakistan for the 
last two or three months due to 
strained relations between India and 
Pakistan?

Shri Jawaharlal Nehru: I don’t
think tlint is quite a fact. I think it is 
true that he has not visited Pakistan 
for two or three months, but the reasons 
for that, partly at least, I think, have 
nothing to do with Pakistan but are 
rather domestic to our Minister-partly 
it may be due to other causes. In fact, 
if I may say so, I put this question 
myself to the Minister and he said 
that partly due to, you may call it 
strained relationship or the fact that 
people were busy otherwise, a meeting 
could not be arranged; there were 
partly o^her causes also.

Shri A. C. Guha: Is it true that the 
monthly secretariat level conferences 
of the three Chief Secretaries of West 
Bengal, Assam and Tripura, and of 
East Pakistan, have not taken place 
for the last two months?

Shri Jawaharlal Nehru: That was
what I meant in my reply to the last 
question.

Shri A. C. Guha: I am referring to 
the conference of Secretaries.

Mr. Deputy-Speaker: The hon. Minis- 
ster says lhat is the reason for both.

Us

3R 31̂  VRcfhT HTVTT ^

^  T̂ 3T?ft t  m  ^

^  ^  5TPT: an?TT f  JIT

I

[Seth Govind Daa; Whenever the 
Government of India sends a protest 
to Pakistan in this connection, or 
writes to them, do they receive a reply 
generally, as does Pakistan mostly 
maintain silence and no reply comes 
to us?]

w w  arnr 

fr ant f  i
[Shri Jawaharlal Nehru: Usually

replies are received.]

C laim s  for Com pensation against 
G o vernm ent  Collieries

•«79. Shri Jnani Ram: Will tha
Minister of Labour be pleased to 
state-

^a) the number of pending cases of 
claims for compensation against Gov
ernment collieries and the number 
disposed of in the years 1950 and 1951: 
and

^b) the amount paid in the yean
1950 and 1951?

The Minister of Labour (Shri Jag- 
jivan Ram): (a) and (b). A  state
ment giving the information required 
is placed on ihn Table. j S^c Appendix 
V. annexure No. 1.]

Shri Jnani Ram: May I know if 
compensation has already been paid 
in the cases already decided?

Shri Jagjivan Ram: Yes, of course.

Export and Import  P olicy

* m .  Dr. Ram Subhag Singh: Will 
the Minister of Commerce and IndufB< 
try be pleased to state whether it is 
a fact that exports of essential articles 
such as cotton textiles, oils and oil
seeds have been restricted for the 
period July—^December, 1951?

The Minister of Commerce and 
Industry (Shri Mahtab): The answer 
is in the affirmative.

Dr. Ram Subhag Singh: What is the 
object of restricting the import of 
these goods?

Shri Mahtab: There are various ob
jects: to bring down the prices of 
these essential commodities internally, 
and also to disable these commodities 
from competing with food crops—these 
are the main objects.

Dr. Ram Subhag Singh: May I know 
whether any of these objects has been 
fulfilled?

Shri Mahtab: I think the prices have 
been considerably brought down, and 
if this goes on; these, commodities 
will not be in a position to compete 
with food crops.

Dr. Ram Subhag Singh: Do Govern
ment contemplate to liberalise the im
port of scarce materials with a similar 
obj<»ot in view?

Shri Mahtab: These essential goods 
mostly are agricultural products; they 
have no comparison with imports.

Shri R. Velayudhan: May I know
whether it is because of the scarcity of
oil and oilseeds for home consumpuon 
that the export is restricted?
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Shri Mabtab: When I said it is to 
bring down the prices this also is im
plied in that; because the thing is 
scarce, therefore, the price has gone 
up.

Shri A. C. Guha: Is it true that
recently some cotton mills have been 
allowed to export 25 per cent, of their 
production instead of 10 per cent, 
which was allowed previously?

Shri Mahtab; 10 per cent, of the 
coarse and medium, and 15 per cent, 
of the fine and superfine, that is within 
the target fixed, namely 844 million 
yards.

B a n k  E m p l o y e e s

*̂ 682. Pandit Munisbwar Datt 
Upadbyay: Will the Minister of Labour 
be pleased to state:

^a) the rate of dearness allowance 
paid to the Bank employees at present:

(h ) when and on what principle the 
rate of dearness allowance was fixed: 
and

(c) what is the present demand of 
the Bank employees ^nd how it HifTprs 
from the Tribunal’s award?

The Minister of Labour (Shri Jag> 
Jivan Ram): (a) and (b). It is believ
ed that the large majority of ‘A* and 
‘B' class Banks had implemented the 
provisions of the award of the All India 
Industrial Tribunal. As a result of 
the Industrial Disputes (Amendment 
and Temporary Provisions) Act, 1951 
they are required to pay at the same 
rates (without any further increase) 
pending adjudication. It is not krv>wn 
what proportion of the ‘C’ class banks 
had implemented the award before it 
was set aside or at what rates dear
ness allowance is paid by them. Ac
cording to the award of the All India 
Industrial Tribunal (Bank Disputes) 
constituted by Government in June
1949, dearness allowance was to be 
paid to employees of banks on a slab 
system i.e. at a certain percentage of 
pay on every rise of 10 points in the 
cost of living index figure above the 
level of 1944 (indices being converted 
to the base 1944=100).

(c) The demand of the All India 
Banic Employees’ Association is that 
pending settlement of the dispute, 
dearness allowance should be adjusted 
in accordance with the cost of living 
index number as provided in the award 
of the All India Industrial Tribunal. 
.There is no provision for such adjust
ment in the Industrial Disputes (Am
endment and Temporary Provisions) 
Act, 1951.

Pandit Munisbwar Datt Upadhyay:
May I know how the rate of dearness 
allowance of bank employees compares 
with the rate given to Government 
servants?

Shri Jagjivan Ram: I would refer 
my hon. friend to the award of the 
Industrial Tribunal. However, I may 
inform him that it goes like this:

On every rise of 10 poipts in the 
cost of living index figure above the 
level of 1944, calculated to the nearest 
eight annas, and the index being con
verted to the base 1944=100.

Up to a rise of 50 points, 9| per cent.

Thereafter up to 100 points, oer
cent.

Thereafter up to 150 points, 7i per
cent.

Thereafter up to 200 points, 6i per
rent.

Thereafter 5 per cent.

Shri Jnani Ram: May I know how 
many times the rates of dearness 
allowance have been revised since the 
war?

Shri Jagjivan Ram; How does it 
arise out of this, Sir?

Shri Sidhva: The Tribunal’s award 
has curtailed the working hours of 
banks on Saturday with the result 
that the public can transact business 
or cash cheques only for half an hour. 
May I know whether the hon. Finance 
Minister has drawn the attention of 
the hon. Labour Minister asking whe
ther that is a just claim, and. if so. 
whether he has considered it and 
what is his view about it?

Shri Jagjlvan Ram: The whole thing 
was discussed when the Industrial 
Disputes (Amendment and Temporary 
Provisions) Bill was being discussed in 
the House. I am afraid I cannot give 
any additional information on the 
point.

A n t i- In d ia n  P r o pag an d a  in  U.S.A. by  
P a k is t a n i  Stu d e n ts

•683. Shri A. C. Guha: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that some 
Pakistani citizens who have gone 
the U.S.A. with the U.S.A. scholarship 
under the Fulbright Scheme, have 
been carrying on anti-Indian propa
ganda there; and

(b) if so, whether Government have 
brought this to the notice of the 
U.S.A. Government?
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The Prime Minister (Shri Jawahar- 
lal Nehru): (a) We have received re
ports of such activity by one person.

(b) We have conveyed informally 
to the American Embassy our regret 
that an educational and cultural 
scheme should be used by any benefi
ciary of it for political propaganda. 
Grovernment do not consider it desir
able or necessary to take any formal 
action in the matter.

Shri A. C. Guha: Have Government 
received any reply from the U.S. Gov
ernment?

Shri Jawaharlai Nehru: As far as I
remember, there was a reply. The 
t^nquiry was informal and the reply 
was also informal. It was more or less 
tc the effect that the U. S. Govern
ment did not wish to encourage any 
kind of propaganda, but they could not 
interfere with individual freedom of 
expression.

Shri A. C. Guha: Has it been sug
gested to them that if any of the bene
ficiaries violate the terms of the 
scholarship the scholarship may be 
stopped?

Shri Jawaharlai Nehru: There is no 
question of terms of scholarship. 
There are no terms in regard to this. 
Of course, it was not even thought of. 
So, there is no question of breach of 
the terms. Secondly, it is not for us 
to ask the U. S. Government to put an 
end to a scholarship to some Pakistani.

Shri Ghule: Then what was the ob
ject of drawing the attention of the 
U. S. Government to this fact?

Shri Jawaharlai Nehru: I might in
form the House that we informed the 
U. S. Government that if this kind of 
thing went on we will not participate 
in that scheme.

Shri T. N. Singh: Is there anything 
like a tacit convention that nationals of 
other countries who go on such edu
cational schemes to U.S.A. should not 
participate in political propaganda 
against another country?

Shri Jawaharlai Nehru: There are 
many conventions based on normal 
decency. In fact, there is also a con
vention that the nationals of one*s 
country do not carry on propaganda 
against one’s own country, but I re
gret to say that even that convention 
is not observed by some nationals of 
this country.

Dr. Ram Subhag Sin^h: What is the 
reason for Indian nationals violating 
this convention? Why do they do 
propaganda against their own country?

Shri A. C. Guha: Does the hon. 
Minister mean inside the country or 
outside the country?

Shri Kamath: With regard to the
statement made by the Prime Minister 
just now that nationals of our country 
are carrying on propaganda, does he 
mean that they are carrying on pro
paganda against the country or the 
Government of the country?

Shri Jawaharlai Nehru: Naturally, it 
cannot be against the country. In 
rare cases it is against the country; 
mostly, it is against the Government. 
It is very difficult to draw the line and 
the House will hardly expect me to 
go into this matter.

Shri Karunakara Menon: Will Gov
ernment send a -copy of the questions 
and answers that have taken place in 
this House to the U. S. Government 
in order to make them understand 
the dissatisfaction that prevails over 
this matter?

Shri Jawaharlai Nehru: No, Sir. We 
will not do that. I am quite sure they 
read these questions and answers.

E x p o r t  of  C h il l ie s

•684. Shri S. N. Das: (a) Will the 
Minister of Commerce and Industry
be pleased to state what is the quota 
fixed for the export of chillies for the 
•urrent year?

(b) What is the total quantity for 
which licences have already been 
granted?

(c) What is the total quantity of 
chillies already exported?

(d) To which countries are chillies 
going to be exported?

The Minister of Commerce and 
Industry (Shri Mahtah): (a) The
quota for the export of chillies for 
the current year is 5,750 tons.

(b) Licenr-es for the export of 1846 
tons of chillies have already been 
granted.

(c) 1784 tons of chillies have al
ready been exported.

(d) There is no destinational con
trol over the export of chillies. They 
are, however, mainly exported to 
Ceylon.

Shri S. N, Das: Since the restriction 
was first imposed, has there been any 
relaxation in the restriction on export 
of chillies?

Shri Mahtab: There has been no
relaxation.



843 Orol An$w€T$ 11 AUQU8T 1091 Oral Antwef 844

Shrl S. N. Das: Is it a fact that 
since the restriction was imposed on 
the export of chillies, the chillies trade 
has passed into the hands of Pakistan?

Shrl Mahtab: From the figures, I do 
not think the suggestion is quite cor
rect. In 1948-49 the export was 5011 
tons; in 1949-50 it was 8324 tons and 
this year the target has been increas
ed. From this it does not appear that 
we are losing the market.

Shri A. Joseph: Which are the 
States that export large quantities of
chillies?

Shri Mahtab: Madras, Bihar and 
Bombay.

Shrl A. Joseph: Is there a ban on 
inter-State movement of chillies?

Shri Mahtab: It does not arise out 
of this question.

Shri Karunakara Menon: Which
countries import our chillies?

Shri Mahtab: Ceylon is the main 
market.

Shri S. N. Das: Since the imposition 
of the restriction, has the chillies price 
gone down?

Shri Mahtab: As a matter of fact, 
there has been neither relaxation nor 
more restriction. The thing is going 
on as usual. Of course, the price has 
gone down by rupees ten.

Dr. Deshmukh: Has the hon. Minis
ter any idea of the profits which the 
permit-holders make in exporting 
chillies?

Shri Mahtab: I have no idea.

Shri S. N. Das: How many licensees 
are there for export of chillies?

Shri Mahtab: I have not got the 
figure here.
E va c u ee  P r o p e r t ie s  ( a t t a c h m e n t  a n i

SALE)

*685, Sardar Hukam Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether it was agreed that 
Evacuee Properties in India and Pak
istan would not be subject to attach
ment and sale in execution of decrees 
of courts;

(b) whether the Government of 
India have received any complaints 
about the attachment and sale of any 
properties in Pakistan left by evacuees; 
and

(c) whether any protests have been 
made to the Government of Pakistan 
against such breathes?

The Minister of State for Rehabili
tation (Shri A. P. Jain): (a) ^ “ e is
no specific agreement on the subject, 
but there is a mutual understanding 
between the two Countries to preserve 
evacuee property in pursuance of 
which provision to that effect has been 
made in the Evacuee Property Law of 
both Countries.

(b) No.
(c) Does not arise.

Sardar Hukam Singh: Have Govern
ment received information that some 
Indians have gone to Pakistan and 
proceeded there in the courts in order 
to secure decrees against Indians 
residing in India so that they can 
proceed against the property left in 
Pakistan?

Shri A. P. Jain: We have received 
no such information.

Steel (Im port )
*686. Dr. Ram Subhag Singh: Will 

the Minister of Commerce and Indus
try be pleased to state whether steel 
import is made solely on Govern
ment account or that of private firms 
and whether individuals are also al
lowed to make imports?

The Minister of Commerce and 
Industry (Shri Mahtab): Steel is im
ported on Government account only 
against the specific requirements of 
Government Departments. A ll other 
imports are made by private parties.

Dr. Ram Subhag Singh: What was 
the quantity of steel imported last 
year (a) on Government account and
(b) private account by firms and indi
viduals?

Shri Mahtab: I suppose the hon 
Member wants figures for this year 
I shall not give the figures separately 
for soft currency and hard currency 
countries, but I shall give the total 
figures. During January-June com
mercial imports were 98,462 tons and 
Government imports 8,737 tons.

Shri Jnani Ram : Has any target
been fixed for import of steel this year^

Shri Mahtab: Whatever be the 
target, the question is that steel is not 
available. Although licences have 
been issued to the extent of about 
2,67,720 tons, the actual import has 
been only 98,460 tons, i.e. only 45 per 
cent, of the licences has materialised.

C lo th  R e t a il e r s  in  D e l h i

*687. Pandit Munishwar Datt Uim-
dhyay: (a) Will the Minister of Com
merce and Industry be pleased to statp 
what is the total number of cloth re
tailers in Delhi?
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(b) How many of them are displac
ed persons and how many other than 
displaced persons?

(c) How is the quantity of cloth 
available for sale distributed to the 
fair price shops and retailers?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) There
are 263U licensed cloth retailers in 
Delhi State.

(b) There are 1434 displaced licen
sees and 1196 other than displaced 
licencees.

(c) Quota cloth is distributed to 
fair price shops only. About 60 of 
the fair price shops have been allotted 
to the general body of retailers in a 
group system, profits of which are ex
pected tp be shared by 500 to 600 
retailers. Other retailers are permit
ted to trade in free sale cloth the 
supply of which is about 100 to 1,500 
bales per month. The State Govern
ment also propose to issue to the 
general body of retailers cloth not 
lifted by the fair price shops.

Pandit Munishwar Datt Upadhyay:
May I know what was the number of 
fair price shops at the beginning of 
the year and what is the number now?

Shri Mahtab: There has been an In
increase, but I am sorry the figures 
are not available.

Shri R. Velayudhan: May I know, 
Sir, whether Government have re
ceived any complaints regarding the 
group system as well as the compul
sion on the refugee dealers that they 
should come into a single association 
and then only cloth will be distribu
ted to them?

Shri Mahtab: No complaints have 
been received from the consumers. 
Complaints, however, liasve been re
ceived from some shop-keepers who, 
according to them, have been deprived 
of their means of livelihood and that 
is under consideration.

Sardar Hukam Singh: Is the Gov
ernment aware that people have to 
queue themselves at these fair price 
shops from dawn and wait for eight 
r nine hours to get their quota? Do 
Government propose to increase the 
lumber of these fair price shops?

Shri Mahtab: The hon. Member is 
referring to what was happening 
about one month back. Today there 
is no queue anywhere at these shops.

Shri Deshbandhn Gupta: May I
know. Sir, whether it is a fact that 
there aro more than one thousand 
retailers In Delhi who do not get any 
cloth for distribution?

Shri Blahtab: That may be a fact 
I do not know the exact number. 
Complaint^ have been received by 
me that there are many shop-keepers 
who, it is said, were in the business 
have been deprived of their business, 
because of the opening of fair price 
shops. This matter is under consi
deration.

Shri Deshbandhu Gupta: May I
know whether it is a fact that recent
ly Government have opened thirty- 
five fair price shops on a cooperative 
basis, in which more than one 
thousand retailers have been left out 
of consideration.

Shri Mahtab: As I have said this 
complaint is being examined.

Shri Ghattopadhyay: May I know
what fee is charged in Delhi for a 
retailer’s licence? Is the fee uniform 
in all the States?

Shri Mahtab: I want notice of that 
question.

Sulphur  Committee

•fi90. Shri S. N. Das: (a) WiU the 
Minister of Commerce and Industry
be pleased to state whether it Is a 
fact that India has accepted to be a 
Member of the Sulphur Committee as 
invited by the International Materials 
Conference?

^b) Does the acceptance of this 
throw any obligations on India and 
if so. what are they?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Yes, Sir.
* (b) As a member of the Sulphur 
Committee, India’s obligations would 
be to comply with the recommenda
tions of the Committee, particularly 
in regard to conservation of supplies 
and ensuring the most effective distri
bution and utilisation of sulphur. No 
other obligations are involved.

Shri S. N. Das; May I know, Sir» 
whether India participated in the 
International Materials Conlerenee?

Shri Mahtab: India participated and 
India is a member of a number of 
Commodity Groups.

Shri S. N. Das: May I know. Sir, 
what are the functions of this Sulphur 
Committee?

Shri Mahtab: The Committee takes 
into account the total supply of sul
phur and makes a fair distribution of 
it to the member countries.

Shri T. N. Singh: Is the hon. Minis
ter aware of the fact that in Britain 
due to recent researches It has been
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possible to avoid the use of sulphur 
and sulphur compounds in a number 
of industries, thus resulting in eco
nomy. May I know whether member
ship of this committee will enable 
India to take advantage of those re
searches and enforce economy here?

Shri Mahtab: This Committee has
nothing to do with researches or find
ing out alternative to sulphur. This 
is only for the purpose of fair distri
bution of sulphur among member 
countries.

Shri T. N. Singh: The hon. Minister 
stated that one of the obligations of 
this committee was the conservation 
of sulphur resources. May I know 
whether they will benefit by what
ever is done by other countries in re
gard to knowledge about conservation 
of sulphur.

Mr. Deputy-SileakeR
argument.

That is an

Shri A. C. Gaha: The hon. Minister 
stated that one of the functions of 
this committee is the allocation of 
sulphur to different countries. May 
I know what allocation has been made 
to India?

Shri Mahtab: Our requirement is
15,000 tons of crude sulphur and 500 
tons of refined sulphur per quarter. 
We have received front the U.S.A. an 
allocation of 8,000 tons in the first 
quarter and 14,000 tons in the second 
quarter. We received nothing in the 
third quarter. During the fourth 
quarter we expect to receive 11,000 
tons of crude sulphur from U.S.A. and 
400 tons of refined sulphur from 
other sources.

These are the allocations which 
have been made up till now.

Shri A. C. Guha: Have the Govern
ment made any further representations 
to get greater allocation to make up 
the deficiency?

Shri Mahtab: Since India is a mem
ber country we are pressing them to 
give us as much as they can possibly

Shri R. Telayudhan: May I know
whether any effort is made to manu
facture sulphur in India itself?

Shri Mahtab: Some proposals are 
under consideration.

Dr. Deshmukh: What is the price 
per ton at which we are obtaining 
sulphur?

Shri Mahtab: I am sorry that in
formation is not available.

Information Services

*693. Shri Raj Kanwar: Will the 
Prime Minister be pleased to state:

(a) whether any news or informa
tion services more or less on the lines- 
of the United States Information 
Service and the British Information 
Service functioning in India exist 
under the auspices of the Ministry of 
External Affairs in any foreign coun
tries:

rb) if so. in which countries; and
^c) what is their personnel and the 

cost involved?

The Deputy Minister of Eirtemal 
Affairs (Dr. Keskar): (a) We have In
formation Services in a few foreign 
countries. But the scope of their 
activity is greatly limited, owing to 
financial and other considerations, and 
cannot be compared to the wide range 
of activities of the United States In
formation Services or the British In
formation Service.

^(b) and (c). Two statements are 
laid on the Table of the House. [See 
Appendix V, annexure No. 2.]

Shri Raj Kanwar: From the state
ment, a copy of which has been placed 
on the Table, it appears that we have 
posted members of the Indian Infor
mation Services in as many as 21 
countries. Among the countries in
cluded in the list are Burma and the 
French Possessions in India, but the 
names of Ceylon and the Portuguese 
Possessions in India are not included. 
May I know whether there is any 
special reason for the omission of the 
latter?

Dr. Keskar: If the hon. Member had 
listened to my reply the number of 
countries where our information ser
vices staff have to be posted has to be 
limited on account of financial consi
derations. With paucity of funds we 
have to decide on priorities and of 
places which we consider more im
portant and more urgent. That is the 
only reason.

Shri Raj Kanwar; Is there any pro
posal for the inclusion of these names 
in due course?

Dr. Keskar: We would like to have 
information- stations in every country 
of the world.

Shri Raj Kanwar: Sir, the statement 
shows that in Burma there is one 
gazetted officer, 11 non-gazetted offi
cers and 11 members of class IV, 
whereas in other cases, I find from 
the statement, that four or five and i*̂ > 
one case 8 members of the non-gazetted
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staflP are posted. The number of 
countries, as I said is 21. So far as 
class IV officials are concerned......

Mr. Deputy-Speaker: Are we hav
ing a general discussion on this? What 
is the question of the hon. Member?

Shii Raj Kanwar: My question is 
whether there is any scope for curtail
ment of non-gazetted staff and class
IV  staff in Burma, where the number 
is very large.

Dr. Keskar: It is not possible to say 
whether in a- particular place the 
menial staff or the peons can be re
diiced or not. Government is gen- 

•erally following a policy of carrying 
on as economically as possible and I 
do not think that it is possible for me 
to reply off-hand whether in a parti
cular station, one peon can be 
retrenched or not. It is always gone 
into periodically whether we should 
carry on with the staff, or reduce or 
increase it. ^

Shrl Shiva Rao: In view of the im
portance of New York both as a news
paper centre and as headquarters of 
"the United Nations, is there any pro
posal before the External Affairs 
Ministry for establishing an Informa- 
^on  Centre in that city?

Dr. Keskar: There is a proposal
under consideration to establish in 
New York an Information set-up 
either as a part of the centre that is 
at Washington or separately.

Shri Shiva Rao: May I ask whether 
this proposal has not been before the 
Ministry for the last two years? Js 
ihere any intention to give fairly im
mediate effect to it?

Or. Keskar: We will try to imple
ment it as soon as possible.

Shri R. Velayudhan: Is the paucity 
of funds, as mentioned by the hon. 
Minister that is responsible for the 
'iotal failure of our foreign publicity?

Mr. Deputy-Speaker:
-matter of opinion.

That is a

Shri Deshbandbu Gupta: Will op
portunity be taken to discuss this 
nMitter with our Ambassador at 
'Washington, so that this may not be 
delayed further?

Or. Keskar: That is obvious.

^  TO : WT

3nrf?r, ^  ^
am 

T w  ?
Indians registered as C it u j n  

C itizens

*694. Seth Govlnd Das: WiU the
Prime Minister be pleased to state 
the number of Indians who got them
selves registered as citizens of Ceylon 
upto the 5th August. 1951?

The Parliamentary Swrctary to 
the Prime Minister (Shri Satish 
Chandra): 5,558.

#5  W m : FT #

^ 3ft ^

[Seth Govlnd Das: How many of
these persons were in business and 
how many in service?]

% w  3nft ^  ^  t  •

[Shri Satish Chandra: The Govern
ment do not have any such figures at 
present.]

TO ^  ^  ^

arrir fair ?  artr % %

[Seth Govlnd Das: Has in this con
nection any executive order own 
issued by the Oovemment of Ceylon 
and whether a decision by the High 
Court there has been given to tne 
contrary?]  ̂ ^

[Shrl Satish Chandra: In which con
nection?]

^  iftftW  fW :  W  ^  ’ TRdW

^  ̂  ŝiWPT »FT ftrfN N

% #  I

[Setti GoTlad Das: In c o i t i o n
with th^ re^stratlon of the Indians as 
Ceylon citizens?!
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^ % wrfrtr 

^  ?fFr ^  ^

^  qrr^^M fara^?Tfa^  ^  

'mr f3rr «rr

^ ^ I

[Shri Satish Chandra: Nearly two 
years back, in 1949, the Indian and 
Pakistan Residents Citizenship Act 
was passed in Ceylon according to 
which two years* time was given to 
the Indians residing there to send ap
plications for acquiring citizenship of 
Ceylon. Under that law they could, if 
they liked, make an application for 
acquiring citizenship rights by the 5th 
August, 1951.]

arrsT

^  ^  3TT^ 3nm

?
[Seth Govind Das: Has any decision

been given by High Court there with 
respect to the executive order issued 
in this connection?]

3nTT 5, ^  w  |3tt «rr

«FTtant ^  T ^ t  ark

W  'TT anft >ft 

i  I
[Shri Satish Chandra: Tjiiis is  not an 

executive order; it was an Act passed 
which is being enforced and the Cey
lon Government are still firm on it.]

^5 ^  ^  T^r ^ fV

^  ^  ^  arrtT; ^  %

f^ r̂nV) T̂RTT *T>ld ^

?
[Seth Govind Das: Be that an Act or

an executive order what I was asking 
Is whether the Ceylon High Court has 
:given any decision against it?J

sr^m («ft  ^RTTfT

# 5 ^ ) :  ^  !5t, 5 ^  T R  sfrr^< ftnrr 

ITT ^  Pf %

^  i

[The Prime Aflnister (Shrl Jawahar-
lal Nehru): Yes, it did express an 
opinion which went against the deci
sion of the Ceylon Government.]

Shri Rathnaswamy: Is it a fact that 
the shortage of fojms at the Com
missioner’s office was one of the rea
sons for the failure of a number of 
Indians to register themselves as 
Ceylon citizens?

«ft wftw  ?TP n v fv r

^  t- ^  ^  ^  ^  ftnpm 
anft ^  3frf 11
[Shri Satish Chandra: So far as the

Government are aware, no such com
plaint has been received.]

Shri Ratlinaswamy: May I request
him to give the answer in English?

Mr. Deputy-Speaker: In this connec
tion no complaint has been received.

Shri Rathnaswamy: Is it true that 
in the case of a number of Indians in 
Ceylon the fact that they had pro
perties in India stood in the way of 
their being qualified for Ceylon 
citizenship?

Shri Satish Chandra: The final deci
sions on these applications have not 
yet been made. There are three to 
four lakhs of applications pending 
with the Ceylon Government. Only 
5,558 cases have been decided up to 
the date to which this question relat
ed. The rest of about four lakhs of 
applications are still pending with the 
Ceylon Government on which a deci
sion has to be taken.

Dr. Deshmukh: Has the Govern
ment come to know if any applications 
have so far been rejected and, if so, 
what is their number?

Shri Satish Chandra: No applica
tions have so far been rejected. As I 
stated, decisions regarding only 5,558 
cases have been given and the rest of 
the applications are pending a deci
sion.

TT anft f  ^

f  3flr ^  %

^

t  ^  ^  3iT^ t  ^

fiPIT ?
[Seth Govind IMu: For how .long 

have these four or five laichs of appHca- 
tions been pending and in what tune is 
Ceylon Government expected to take 
a decision on these pending applica
tions?]
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•ft Wft«T V I :  #  # s m W

^  3ft »ft ^

5JW ^  »T f% ^TT % Tt^ 55W I

[Shri Satbh Chandra: The number 
that I gave to the hon. Member was 
three to four lakhs and not four to 
five lakhs.]

<̂ 5 n t fw  :

^  I

[Seth Govind Das; Anyway, that does 
not make much difference.]

fRftST «RT: ^  8(T%ft

K 3nnF?r, 15ft ^ anR?T,

^  ^  T? t  I ^  %

v r tv r f ^>ft aflr <RT ^  

arr i

[Shri Satlsh Chandra: The last date 
for that was the 5th August, 1951. 
The applications were received upto 
the 5th August, 1951. They will be 
considered and the result will be made 
known.]

Dr. Deshmukh: May I take it that 
so far not a single application has 
been rejected?

Shri Satish Chandra: Decision re
garding only 5,558 cases has been 
given. Government has no informa
tion that any application has been 
rejected.

Shri Rathnaswamy: May I know if 
the declaration of some Indians in 
Ceylon as ‘temporary residents’ de
prived them of Ceylon citizenship?

Shri Satish Chandra: The hon. Mem
ber has given notice of a question on 
that which will come up on the 5th 
September, the next question day. 
Then he will get the reply.

U neconomic T extile  M ills

*(595. Shri Deoffirikar: (a) Will the 
Minister of Commerce and Industry
be pleased to state how many textile 
mills in the Bombay State are recog
nised as uneconomic?

(b) Are the orice concessions grant
ed to these mills subject to periodical 
revision?

^c) As a result of nop-flxity of these 
prices, how many mills have stopped 
their production and in what years?

(d ) Has this concession again been 
reduced from the 1st of August, 1951?

(e ) Have the Bombay State Gov
ernment informed those mills to ap
proach the Government of India re
garding this concession, and if so. what 
is the result of the same?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) The fol
lowing 14 mills in Bombay State have 
been recognised by the Bombay Gov
ernment as uneconomic units from the 
dates shown against them:

81.
No.

Name of the mills Rooognisei 
as uneoo- 
nomio from

(1) The Gujarat Hosiery 14-9-1950
Factory, Ahmedabaci,

(2) The Surat Textile Mills, 14-9-1950
Surat.

(3) Shree Lakshmi Textile MilU, 11-4-194^
Bhor.

(4) Madhavanagar Cotton 11-4-1949
Mills, Madhavanagar.

(6) The Marathe Textiles, U-4.1949'
Mirag

(6) The Shree Balaji Spg. <k 4-12.195(>
Wvg., & Oil Mills, Sangli.

(7) Lokamanya Mills Ltd., 14-9-1950
Barsi.

(8) The Barsi Spg. & Wvg. 14-9.1950
Mills, Ltd., Barsi.

(9) The Jayashankar Mills Ltd,/ 14-9*1950
Barai. <

(10) Sardar Spg. & Wvg. Mills, 10-3-1961
Ahmedabad

(11) Hathesingh Mills, Ahmeda-] 9-3-1951 
bad.

(12) Fine Knitting Mills Co., 26-3-1951
J.td.

(13) Gendalal Mills, Jalgaon

(14) Bharat Mills, Hubli.

. February 
1951 to 
Deoecnbor, 
1951.

. March to 
December, 

1951.

(b) Yes.
(c) A  statement is laid on the Table 

of the House showing the position re
garding the working of the 14 mills 
indicated against (a) prior to and after 
the grant of concessions. [See Appen
dix V, annexure No. 3.]

(d) Yes, it has been reduced in the 
case of first 9 mills mentioned in (a> 
above.

(e) Yes Sir, the matter is under con
sideration.

Sbri Deogirifcar: May I know why 
these periodical revisions regarding 
price concessions are made?
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Sbri Mahtab: Periodic revision of 
the price concessions is made accord
ing to the Tariff Board formula. In 
these particular cases the Bombay 
Government allowed them some con
cession and they keep a watch on the 
progress of these uneconomic mills. 
According to them they have ceased to 
be uneconomic mills—these nine. 
Then a representation was made to 
me and the whole matter is under con
sideration. We are in correspondence 
with the Bombay Government and 
are trying to find out whether these 
mills still continue to be uneconomic 
or have improved.

Shri Deogirlkar: May I know whe
ther the Minister of Supply, Bombay 
Government has said that these mills 
are not non-economic and, if so, has 
he intimated any grounds to the Cen
tral Government for saying so?

Shri Mahtab: They hold that these 
mills have ceased to be uneconomic. 
Since a representation has been made 
■we are in correspondence with the 
Bombay Government to find out actu
ally what the position is.

Shri Jnani Ram: May I know the 
nature of the concessions allowed to 
these mills?

Shri Mahtab: They are allowed 3 to 
5 per cent, over the ex-mill price.

Sluri T. N. Singh: Do the concession 
and prices given to these mills not 
affect the prices of other mills and 
have they also not been given some 
concessions, or do they not ipso facto 
follow?

Shri Mahtab: No, that is not the fact. 
First of all the ex-mill price is fixed 
according to the Tariff Board formula. 
The wholesaler’s commission and the 
retail seller's commission come to 
about 14 per cent. Out of that the 
Government of Bombay was giving 3 
to 5 per cent, commission to these un
economic mills and allowing them to 
sell their own cloth. That was the 
concession they were giving to these 
mills.

Dr. Deshmukh: Had the Govern
ment of India accepted the contention 
of the milJs that they are uneconomic, 
without investigation?

Shri Mahtab: Investigation of course 
will be made if we cannot come to an 
agreement with the Bombay Govern
ment. Primarily this is a concern of 
the Bombay Government and we 
have taken it up with the Bombay 
Government in the interest of more 
production of yarn.

Dr. Deshmukh; Now that the Bom
bay Government has taken the view

that they are not uneconomic, will the 
Government of India take the same 
view and pursue a different policy?

Mr. Deputy-Speaker: They are con
sidering that matter. What is the 
good of anticipating their opinion?

Dr. Deshmukh: It cannot be both 
ways. When he says that it is the 
concern of the Bombay Government 
they must accept their view and act 
accordingly and not pursue their own 
policy.

Mr. Deputy-Speaker: So far as the
enquiry is concerned the recommenda
tion is made by the Bombay Govern
ment and it comes to the Central Gov
ernment.

Next question.

M alt r e a t m e n t  of I n d ia ns  b y  the  
F rench  and  B e lg ia n  P olice

♦697. Dr. Deshmukh: (a) Will the
Prime Minister be pleased to state 
whether the attention of Government 
has been drawn to a cable from 
London dated the 10th August. 1951 
and published in the issue of “Hindus
tan Times’*, Delhi edition, dated the 
11th August, 1951 under the caption 
“Maltreatment of Indians” ?

(b) Have Government received any 
confirmation of the facts stated in the 
cable from the High Commissioner in 
London or the Indian Embassy in 
Paris?

(c) What explanation has been 
offered with regard to the treatment 
meted out to Indians by the French 
and Belgian police?

(d) What steps do the Government 
of India propose to take in the matter?

The Deputy Minister of External 
Affairs (Dr, Keskar): (a) Yes.

(b) to (d). Necessary enquiries are 
being made, and a statement will 
shortly be placed on the Table of the 
House.

Dr. Deshmukh: What is the cause 
for so much time being taken when 
wireless and telegraphic communica
tions are available? Does not the 
Government consider it a matter of 
much importance?

Dr. Kee^ar: I might inform the hon. 
Member that as far as the Government 
is aware the persons concerned have 
made long statements in the Press but 
on enquiry we do not find that any 
formal complaint was made in any of 
the Missions. We are trying to find 
out to which Mission they went and 
made a complaint. All I can say in
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advance is that in one Mission which 
was really concerned in France, no 
complaint came from any source and 
the Mission itself is trying to find out 
from the French Government and 
other authority whether any com
plaints were made to them. That is 
the reason for the delay.

Dr. Deshmukh: Has our High Com
missioner in London sent any report 
or any communication to the Govern
ment of India?

Dr. Keskar: Yes. We are awaiting 
that particularly.

A g r e e m e n t  be t w e e n  Ind ia  and  G reece 
(S ettlem en t  of C l a im s )

•698, Shri Rathnaswamy: Will the
Minister of Commerce and Industry be
pleased to refer to the agreement 
entered into by the Governments of 
India and Greece in regard to the 
settlement of claims in respect of 
money and property subjected to 
special measures during the last War 
and state :

(a) the total Greek assets vested in 
the Indian Custodian of Enemy Pro
perty and vice versa; and

(b) the steps taken so far by the 
Greek Government in the collection 
of moneys due from debtors in Greece 
to creditors in India?

The Minister of Commerce and 
Industry (Shri Mahtab): No formal
agreement has been entered into, but 
letters were exchanged in April 1951 
between the Indian High Commission
er and the Greek Ambassador in 
London regarding the settlement of 
claims in respect of money and pro
perty which were subjected to special 
measures during the war in India and 
Greece. Copies of the letters ex
changed have been placed in the
Library of Parliament.

(a) Total Greek assets vested in the
Indian Custodian stand at Rs.
2,42,800-9-5. The Indian claims 
against Greece are estimated at Rs. 
44,190.

(b) Under the terms of the letters
exchanged the Indian Custodian has 
supplied the representatives of the
Government of Greece with particulars 
of claims registered in his office by 
persons and institutions in India 
against persons and institutions in 
Greece. The Government of Greece 
have undertaken to investigate the 
claims and to assist, to the best of 
their ability, with the settlement of 
the claims.

Shri Rathnaswamy: Have the Gov
ernment received any explanation 
from the Greek Government as to the 
reasons for the delay in expediting 
this matter?

Shri Mahtab: This is all the infor
mation which we possess. I have no 
further information.

Shri Rathnaswamy: What are the
outstanding dues which are due to the 
Indian creditors?

Mr. Deputy-Speaker: The Indian
claims are-Rs. 44,190.

Shri Mahtab: The total Greek assets 
vested in the Indian Custodian stand 
at Rs. 2,42,800-9-5 and the Indian 
claims against Greece are estimated 
at Rs. 44,190.

Mr. Deputy-Speaker: Next question.

W a te r  R esou rces  op Krishna and 
Godavary

•699. Shri A. Joseph: (a) Will the 
Prime Minister be pleased to state 
what are the main conclusions reached 
by the Committee of the Planning 
Commission, which had recently dis
cussed with the representatives of the 
Governments of Madras, Bombay and 
Hyderabad regarding the scheme for 
the utilisation of the water resources 
of the rivers, Krishna and Godavaryt

(b) Have the Government of Madras 
placed before the Committee of the 
Commission their final proposals 
regarding the project?

(c) I f  so, what are their proposals 
for the distribution of the water 
resources expected out of the project?

(d> Is it a fact that the Puli Chlntala 
project has been dropped in favour of 
the Pennar Project and if so, has this 
been done for the purpose of diverting 
of the water to the North Arcot 
District in Tamil Nad?

(e) Did the Committee examine the 
comparative claims and merits of 
both the Schemes before the Puli 
Chintala Project was dropped?

The Parliamentary Secretary to the 
Prime Minister (Prof. S. N. Mishra):
(a) The Planning Commission con
vened a conferenc e last July of the 
States interested in the Krishna and 
Godavary rivers namely, Bombay, 
Madras, Hyderabad, Madhya Pradesh, 
and Mysore in order to bring about an 
agreement among them in regard to 
the utilisation of the waters of these 
rivers. A  copy of the record of dis
cussion and the agreement reached at 
this conference,is placed on the Table 
of the House. [See Appendix V, an- 
nexure No. 4.]

(b) to (e). The Conference was 
largely concerned with the allocation 
oi available supplies of water in the
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Krishna and Godavary rivers, among 
the different States rather than with 
the examination of individual schemes. 
Separately, the Madras Government 
has suggested certain irrigation and 
power schemes for inclusion in the 
second part of the Five-Year Plan. 
These have not yet been examined by 
the Planning Commission.

Shri A. Joseph: May I know the 
names of the personnel representing 
the Madras Government and whether 
they consist of Tamilians only or whe
ther Andhras are also there?

Prof. S. N. Mishra: The Madras Gov
ernment was represented by its repre
sentatives. That is a'll I can say. It is 
difficult for us to find out who belonged 
to Andhra.

Shri A. Joseph: Has any representa
tion been received from Kistna and 
Guntur citizens regarding the Pennar 
Project for the purpose of a discussion 
of the merits and demerits of these 
projects?

Prof. S. N. Mishra: Recently a depu
tation waited upon the Planning Com
mission—I think a couple of days ago— 
and they have fully discussed about 
the utility of the Puli Chintala pro
ject. Their points of view have been 
recorded by the Planning Coi^mission 
and these will be given due considera
tion when the Planning Commission 
comes to discuss all these projects in 
collaboration with the Government of 
Madras.

Shri A. Joseph: There is a general 
feeling among the Andhras that the 
Madras Government may spoil their 
rights in the Pennar and Puli Chintala 
Projects. Is there any proposal with 
the Central Government to appoint 
experts to see and examine the merits 
and demerits of these projects?

Prof. S. N. Mishra: So far as the
feeling about this project is concerned, 
the Planning Commission is quite 
conscious of it and that fact is also 
evidenced by a Press Note which was 
issued by the Government of Madras 
some time back. In fact they have 
tried to clarify certain points raised 
by the people from Andhra but what 
the hon. Member seems to be suggest
ing is that the Government or the 
Planning Commission should over the 
head of the Government of Madras 
examine certain individual schemes 
and inflict them on the Government of 
Madras, llia t Is a policy question. 
Sii, and that will have to be discussed 
in some greater detail. The Govern

ment of a Slate is generally respon
sible for the execution of the projects 
and therefore, it can only be in co
operation with the Government of the 
State that certain decisions will have 
to be arrived at.

Shri A. Joseph: Before coming to a 
decision on this matter, will the Cen
tral Government be pleased to ap
point a Commission consisting of 
Andhras?

Mr. Deputy-Speaker. The hon. Mem
ber has already replied that it is not 
possible.

Dr. V. Sabramaniam: Out of the two
projects, namely the Pennar Project 
and Puli Chintala Project, has the 
Government investigated which is the 
more remunerative?

Prof. S. N. Mishra: About that I 
have ah-eady replied that the Planning. 
Commission had convened a Confer
ence last July for a different purpose. 
It did not go into the merits or de
merits of individual schemes and it 
has not examined this aspect of the 
question.

Dr. V. Subramaniam: Before decid
ing the issue, will Government con
sider which of them will be more 
remunerative?

Prof. S. N. Mishra: So far as that is 
concerned, it is always the concern of 
the Planning Commission that only 
those projects should be taken into 
account which are economically, fin
ancially and technically sound. That 
consideration will always hold good.

Prof. Ranga: May i know whether 
it is not the policy of the Government 
that priority should be given in choos
ing any of these projects to the people 
of a river valley and their needs?

Prof. S. N. Mishra; That is one of 
the cpnsiderations.

A l l - India  H a nd lo o m  W e a v e r s ' B oard

•676. Dr. M. V. Gangadhara Siva:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government have 
appointed ’ an All-India Handloom 
Weavers’ Board;

(b) the constitution of the Board; 
and

(c) what sum has been set apart for 
the use of the Board to develop the* 
handloom industry?
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The Minister of Commerce and 
Indttstry (Shri Mahtab): (a) and (b). 
Obviously the hon. Member is refer
ring to a Standing Handloom Com
mittee wbose constitution and func
tions are contained in a Resolution is
sued by Government on the 6th July
1950. A  copy of the Resolution is laid 
on the Table of the House. [See Ap
pendix V, annexure No. 5.]

(c) The Government have created a 
Handloom Development Fund with an 
initial grant of Rs. 10 lakhs for distri
bution to the various States for the 
prosecution of their schemes for deve
lopment of the handloom industry.

Dr. M. V. Gangadhara Siva: May I
know whether it is not a fact that the 
Government has not been giving help 
to the Handloom Weavers' Board but 
on the other hand it is developing it  ̂
self in the name of this Board?

Shri Mahtab: I could not follow the 
question.

Mr. Deputy-Speaker: It need not be 
answered. He says that the Govern
ment is developing itself instead of 
developing the Handloom Board.
Short Notice Qaestions and Answers

R a id  o n  N o ko  V il l a g e  b y  N a g a  H ead
h u n t e r s

Dr. Ram Subhag Singh: Will the
Trime Minister be pleased to state:

(a) whether there is any truth in 
the press report appearing in the 
Statesman of Delhi dated the 15th 
.August, 1951, that Naga head-hunters 
recently made a raid on the village of 
Noko (Naga area in Assam) and took 
about 90 scalps:

(b) if so. whether those head-hunt
ers have been rounded up; and

(c) whether any steps have been 
taken by Government to restore confi
dence among villagers of Noko?

The Prime Minister (Shri Jawahar- 
lal Nehru): (a) Yes. On the 24th of 
May 1951, the Nagas of Ponyu village 
in Burma raided the Naga village of 
■Nokhu in India, killed 93 persons and 
took away their heads. About 400 
houses were burnt, granaries and 
livestock were looted and standing 
crops were destroyed. The raid was 
repeated on the 29th May. On this 
occasion no one was killed as the 
villagers had already left their houses. 
The remaining houses and cattle were, 
Tiowever, looted. Two of the raiders 
were killed.

(b) and (c). On receiving the in
formation of these incidents, a column 
^ f the Assam Rifles was despatched on

2nd June 1951 to proceed to the affect
ed area. Some culprits were taken 
into custody. Due to the despatch of 
a column of the Assam Rifles the situa
tion was promptly brought under con
trol and the villagers regained confi
dence. 500 mds. of rice and 50 bags of 
salt were dropped by air in the aiTected 
area. The injured persons were given 
medical treatment. A  post of Assam 
Rifles has been established at Nokhu. 
The Government of Burma have also 
been asked, through our Embassy at 
Rangoon, to take preventive measures 
against such future raids and to 
punish the offending tribesmen from 
Burmese territory.

Dr. Ram Subhag Singh: May I know 
the number of head-hunters who have 
so far been rounded up and whether, 
any of them were killed in the process 
of rounding up? ’

Shri Jawaharlal Nehru: I have al
ready read out that two raiders were 
killed while they were raiding. In the 
process of rounding up, whether any 
were killed or not, I do not see. Nor
mally, there is not much of a conflict 
between them and our Assam Rifles 
force. When our forces go there, they 
are not strong enough to resist them. 
There is hardly any fighting.

Dr. Ram Subhag Singh: Is it a fact 
that some of the head-hunters have 
managed to escape from our custody 
and if so, what is their number, and 
may I know whether they have been 
re-arrested?

Shri Jawaharlal Nehru: I am afraid 
I do not know.

Shri Ghule: May I know when the 
Information about the first incident 
which took place on the 24th was 
received by the authorities of the 
Assam Government?

Shri Jawaharlal Nehru: I do not
know what the hon. Member means.
I have already read out that incidents 
occurred on the 24th and 29th of May 
and the Assam Rifles were despatched 
on the 2nd June.

Shri Ghule: My point was, was in
formation not received during those 
flve days which intervened between 
the 24th and 29th of May? Were they 
not able to send the forces before the 
29th, before the second incident took 
place?

Shri Jawaharlal Nehru: I could not 
precisely say. But, normally, infor
mation takes several days to reach 
from there because there is no agency 
of ours to send information. People 
usually gradually drift and bring news 
and from somr  ̂ nearby post it reaches 
us.
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Subhag Singh: May I know 
Whether the Goverament contemplate 
to permanently station troops in that 
area, at least in the area where this 
incident has occurred?

Shri Jawaharlal Nehru: Hon. Mem
bers may keep in mind the fact that 
vast areas between India and Burma 
are not administered on both sides. 
They are totally unadministered terri
tories left to their own resources, 
except when trouble occurs somebody 
goes to punish the trouble makers. 
The real remedy is to administer those 
areas. Gradually this process is ex
tending and when it reaches the front
iers, then, presumably such things will 
not happen. Otherwise one has to 
rely on the good sense of the people 
living there not to cut oflP each others 
heads.

Shri J. N. Hazarilca: Are we to
understand that the Burmese Govern
ment has not also complete control 
over those tribes who attacked this 
village?

Shri Jawaharlal Nehru: The hon.
Member is perfectly right. There is 
no administration there. Control 
comes after administration comes in. 
Where there is no administration, the 
only control is fear of something hap
pening later. That fear certainly may 
be present there. For the rest, ad
ministration should spread. The 
situation on the Burmese side of the 
border, if ansrthing, is a little worse.

Dr. Ram Subhag Singh: Is it a fact 
that the villagers of Nokhu have re
quested the Government to perman
ently station these troops there?

Mr. Deputy-Speaker: He has ans
wered that already.

Dr. Ram Subhag Singh: The hon. 
Prime Minister said that there is no 
administration there. My question is 
whether the villagers have requested 
that troops be stationed there?

Shri Jawaharlal Nehru: By putting 
up a post there, the area does not be
come administered; it still remains un- 
admlnistered. A  post is only a police 
port to give some kind of protection.
It is not administration. We have at 
present got a post there which we 
have recently put up. How long it 
will remain there is a matter for wn- 
sideratlon. For the present it will 
continue.

Dr. Ram Subhag Singh: Is it a fact 
that a road construction programme 
is going on in that area and the ar
rested Nagas are made to work in that 
area?
238 PSD

Shri Jawaharlal Nehru: I  do not
know.

Mr. Deputy-Speaker: It does not 
arise out of this question.

^ o f.  Ranga: Have these raids any
thing to do with the Free Naga Move
ment which has been going on for the 
last two years, and about which re
presentations were made to the hon. 
Prime Minister some time ago?

Shri Jawaharlal Nehru: No; nothing 
to do either geographically or other
wise. This is an exhibition of exuber
ance which occurs there year after 
year.

^  ^  ^  ft) 

ftfT anft* 5THK ^

^  w r  ^  % m

^  ^  I
[Seth Gorind Das: In the areas

where, as the Prime Minister has just 
stated, there is in fact no administra
tion, do the residents have some arms 
for their protection, and if not, are 
the Government of India making any 
arrangements for the distribution of 
arms among them in order that they 
might protect themselves?]

Mr. Deputy-Speaker: They may himt 
the heads on the ether side.

iW t ^  sivm r): ^  ^

t  I
[The Minister of Natural Resources 

and Scientific Research (Shri Sri Pra- 
kasa): They have plenty of spears 
with which they go on with their 
head-hunting.]

^  iftfvir f f f f  * WT ^  ^

w  ^  ?f*nnr

[Seth Oovind Das: Do they h«ve any 
arms or is some arrangement being 
made to supply the sameT]

5RTCT fP W K  ^  I
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[Shri Jawaliaflal Kehra: The posi
tion Is that they already have more of 
thpm than are necessary.]

Shri A. C. Guha: Is it true that 
these areas between Burma and 
Assam, even under the British rule, 
were mostly unadministered and raids 
like these have been frequently taking, 
place, though not of such huge dimen
sions?

Shri Jawaharlal Nehru: Yes. There 
is nothing new about this. These raids 
have taken place off and on. The 
people are a vital dynamic people. 
They do not sit static.

Shri Kamath: Does the Prime Minis
ter really mean to dismiss this rather 
serious matter as mere exuberance?

Mr. Deputy-Speaker: Order, order.
No, no. That kind of aspersion ought 
not to be made. The hon. Prime 
Minister is doing his best to give to 
the House whatever information is 
in his possession.

Prof. Ranga: Have Government any 
policy or are they in the process of 
developing any policy as to how to deal 
with these Nagas and bring them 
within the region of our administra
tion?

Dr. Deshmukh: Make it a Part C 
State.

The Miniirter of Home AfEairs (Shri 
Rajagopalaohari): Or D; 'D* standing 
for dynamic.

Shri Jawaharlal Nehru: There can
only be one policy, ultimately, to deal 
with the situation, and that is gradu
ally to spread administration there. 
That is being followed. It cannot be 
followed quickly because it is a ques
tion of developing, Arst of all, com
munications all over the jungles. You 
cannot have administration without 
communications, and that is a slightly 
slow process in these big areas where 
there are no communications. The 
only other way is to tell these people 
that if they misbehave, they will be 
punished. That is done from time to 
time* Thirdly it is a frontier area and 
much depends on what happens on the 
other side of the fiontiers, that is, on 
the Burmese side, which we do not 
control and which, unfortunately, for 
the moment, the Burmese Government 
also is not in hundred per cent, con
trol.

Oral Answers 

Japanese PCace T reaty

Shri Kamath: Will the Prime Minis
ter be pleased to state:

(a) on what date India received the 
invitation to the proposed San Franci
sco Conference on the Japanese Peace 
Treaty;

(b) the various suggestions made by 
India in the draft Treaty since that 
date, together with the replies r e i v 
ed from U.S.A. and U.K. from time to 
time;

(c) whether India explicitly asked 
for a discussion of the draft at the 
Conference and the same has been 
finally refused by U.S.A.;

(d) whether the U.S.S.R. which is 
attending the Conference has inform
ed India that it will be impossible to 
raise a discussion at the Conference;

(e) whether India has consulted 
other Asian States before communi
cating her final reply to U.S.A. and n  
so, which;

( f )  whether India or any other Asian 
nation proposes to convene a separ^e 
Conference of Asian nations on the 
Japanese Peace Treaty and if so, when;

(g) whether there is any probability 
of the U.N. General Assembly discus
sing the matter;

(h) whether India proposes to de
pute any observer to the Conference 
at San Francisco; and

(i) the circumstances in which 
India’s commimication to U.S.A. on 
the draft was prematurely published 
elsewhere than in New Delhi?

The Prime Minister (Shri Jawahar
lal Nehru) : (a ) On the 20th July
1951.

(b) The hon. Member’s attention is 
invited to the White Paper on the sub
ject placed on the Table of the House 
on the 30th August. This contains 
the principal suggestions made by us. 
Earlier correspondence on this sub
ject has not been published and is 
treated as Confidential.

(c) It was clearly stated by the 
sponsors of the Conference that there 
would be no discussion of or changes 
In the draft at the Conference. There 
was no occasion therefore for asking 
for a discussion of the draft at the 
Conference.

(d) No.

(e) We have been keeping the Gov
ernments of Burma and Indonesia in
formed of our views from time to time 
and they have similarly kept us In
formed of their views.
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(f )  There was a suggestion at one 
time to have a conference of some 
Asian countries, but the general view 
was that this question could only be 
considered after the San Francisco 
Conference

(g) We have no information.
(h) No.
(1) We have no Information.

Shrl Kamath: Sir, with reference to 
^he answer to part (c) about the draft 
treaty at the conference, is it not a 
fact that what the Prime Minister 
stated on Monday last was that the 
draft treaty will not be open to nego
tiation, but that discussion was not
definitely ruled out?

Shri Jawaharlai Nehru: It has been 
stated quite clearly by the sponsors— 
an(J I repeat it—that no change can be 
made in the treaty, but any member 
of the conference can make a state
ment and that will be put on the
records of the Conference; but the
draft treaty cannot be changed at all.

Shri Kamath: To what extent will 
Mr. Dean Acheson's latest statement 
to the effect that any treaty to be 
signed by Japan in future with a non
signatory country should not conflict 
with the provisions of the draft treaty, 
create difficulty in the way of India 
signing a separate bilateral treaty on 
the basis adumbrated by the Prime 
Minister in his statement on Monday?

Shri Jawaharlal Nehru: There will
be no ditnculty at all, because the kind 
of bilateral treaty that we contemplate 
is a simple treaty to put an end tg the 
technical state of war and for some 
clauses with regard to trade, commerce 
and such like relations. In that treaty 
it is not contemplated to deal with 
political or other controversial issues.

Shrl Kamath: Is it a fact that the 
Far Eastern Commission set up at the 
cJuse of World War II was established 
with a view to ensuring the fulfilment 
of the surrender terms at Potsdam 
which included a reference to the 
future of the Kuriles and Ryukyu 
Islands and that India which has been 
functionixig as a member of the Far 
Eastern Commission for the last five 
years—a commission which was set 
tup to ensure the fulfilment of the 
Potsdam decisions never raised any 
objection to any of these terms during 
her tenure of membership of the Far 
Eastern Commission?

Sliri Jawaharlal Nehm: I am not
quite clear how the hon. Member's 
question is related to the other ques
tion. But there was no occasion for 
India to raise a debate on what was 
^ojoe at Potsdam or what was done at

Yalta. They were decisions by some 
great powers, and coming subse
quently, India had no reason or oc
casion to challenge the previous post
war decisions of those great powers 
inter se. The question of a peace 
treaty with Japan was never raised 
till recently and was, so far as I know, 
never referred to that body.

Shri Kamath: During the last eleven 
months and more, when the American 
President’s Special Envoy Mr. John 
Foster Dulles, had been carrying on 
talks, informal and otherwise, with tha 
British Government and the Japanese 
Government, was the question of the 
future of Hongkong ever raised or re
ferred to the Indian Gk)vemment 
through our Ambassador at Washing
ton?

Shri Jawaharlal Nehru: The hon.
Member will remember that Hongkong 
has nothing to do with Japan.

Shri Kamath: I mean whether in 
connection with Formosa and China, 
was the matter of Hongkong also 
raised?

Shri Jawaharlal Nehru: Formosa
comes into the picture because it was 
part of the Japanese Empire and it 
was stated immediately before the 
World War ended, at the Potsdam 
Conference and at the Cairo Confer
ence, that Formosa would go to China. 
That was decided and all these settle
ments related to the future of Japanese 
possessions. Hongkong is completely 
outside the picture.

Dr. Bam Subhag Singh: May I know 
whether Government propose to con
sult the Asian powers in regard to 
formulating a Japanese treaty after 
the conclusion of the San Francisco 
Conference or is it proposed to have 
a bilateral treaty with Japan?

Mir. Deputy-Spealier: He has al
ready answered that question.

Dr. Deshfnukh: If there is no ob
jection, will the Prime Minister please 
state if the Burmese and the Indo
nesian Governments were in agree
ment with the point of view taken by 
us?

Shri Jawaharlal Nehru: St far as
the Burmese Government is concern
ed, they publicly stated that they are 
in complete agreement with India's 
point of view, with one condition that 
they ha\̂ e claimed reparations which 
we have not. Apart from that there 
is complete agreement. So far as the 
Indonesian Government is concerned, 
they have decided to attend the Con
ference, but they have not finally 
decided what they will do there. That 
they wiU decide l^ter on.
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Shri R. Velayudhan: With regard to 
the conference of Asiatic nations 
about which the Prime Minister hint
ed now, will Communist China be in
vited to that conference?

Shri Jawaharlal Nehru: There is no 
question of a conference of Asiatic or 
Asian nations. Asia is a very big 
continent; but threfe countries, namely, 
Burma, India and Indonesia, have been 
in close contact over these mattets, 
and the proposal that was made once 
was that these three countries should 
agree among themselves.

Shri Rathnaswamy: During the visit 
of the Burmese Foreign Minister to 
India was it agreed between India and 
Burma that when considering the 
question of deciding to attend the San 
Francisco Conference each country 
should consult the other?

Shri Jawaharlal Nehru: There is no 
agreement. That is the normal prac
tice that prevails between India and 
Burma.

Shri Rathnaswamy: Was there any 
breach by the Burma Government in 
connection with the question of attend
ing this conference?

Mr. Deputy-Speaker: There was no 
agreement and therefore no breach.

Kamath: The Japanese Prime 
Minister has referred to the Draft 
Treaty as a fair and magnanimous 
Peace Treaty unparalleled in history. 
Apart from one Prime Minister to 
another, to which sources does India 
refer to in this White Paper when It 
says:

“The Government of India re
gret that their appreciation of the
situation does not tally with that
of the U. S. Government.”

•

From what sources other than the 
Prime Minister and the Government 
of Japan has the Government of India 
gathered this appreciation of the situa
tion, which is different from the 
US.A.’s estimate?

Shri Jawaharlal Nehru: Our sources 
°  certain sources
which are open to the public, which 
appear in the newspapers. For in
stance a few days ago a fairly lengthy 
account about a meeting of the Japa
nese Diet where many criticisms were 
nnade appeared. Secondly and 
obviously we have the reports of our 
own representative there and thirdly 
messa^s are conveyed to us some- 
Kmes by th^ Japanese Qovemm^nt.

Shri Kamath: Is India considering 
a proposal to sponsor the admission of 
Japan to the U.N.O?

Mr. Deputy-Speaker: It does not 
arise out of this.

Shri Kamath: Has the Government's 
attention been drawn to a statement 
recently made by the head of our Mis
sion in Tokyo describing the draft as 
“shameful**, and does Government 
think that it is proper or diplomatics 
language to be used by the head of 
our diplomatic mission with regard to 
another friendly nation’s proposal?

Shri Jawaharlal Nehru: No. Gov
ernment has seen that and we are in
quiring into the matter to And out 
what the words used might have been. 
But certainly the use of the word 
“shameful** in this connection is un
desirable.

WRITTEN ANSWERS TO QUESTIONS’

Committee  for bidi, C igar  and 
C igarettes Industry

*675. Shri Kesava Rao: Will tiie
Minister of Commerce and Industry
be pleased to state;

(a) whether there is any committee 
set up for the development of Bidi, 
cigar and cigarettes industry:

(b) when it was set up;
(c) who are the members of the

Committee; and
(d) how many times it has met 

during the last one year?
The Minister of Commerce and 

Industry (Shri Mahtab): (a) and (b). 
A  Development Committee for Bidi,
Cigar and Cigarettes Industry was set 
up in 1949 and it was reconstituted in
1950. This Committee has not been 
reconstituted for 1951 as the general 
question of setting up a suitable 
machinery for watching and ensuring 
progress in various industries is imder 
consideration of Government.

(c) A  statement is laid on the Table 
of the House. fSee Appendix V, an- 
nexure No. 6.]

(d) The committee met once on the 
4th July 1949.

P aper P ulp M anufacture

*6'}7. Dr. M. y. Ganfradhara Siva:
Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether there are any projects 
for the manufacture of paper pulp in 
India on a large scale; and

(b) if so, where they are propoge<  ̂
to be set up and whea ttwfy arts 
come into existence?
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The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a )
There are four projects for the manu
facture of paper for which pulp will 
be produced by the Arms themselves.

(b) The name, location and the ex
pected date of commencement of pro
duction of each of the 4 projects are 
as follows:

Expected
Name of project Location date of

starting
production

(1) Caurery Valley Nanjungud By the end 
Paper Mills, Ltd. (Mysore) of this

month.
2) Ballarpur Paper Near 1952

and Strawboard Ballarahah’]S|
Mills, Ltd. (Madhya £

Pradesh) ^
(3) National News- Near > 1953 
print and Paper Chandni]
Mills, Ltd. (M adhya]^

Pradesh)
(4) K.C.P. Ltd. . 1952

Displaced P ersons from  East B engal

*680. Shri Kshndiram Mahata: Will
the Prime IMQnister be pleased to 
state:

(a) the niunber of East Bengal 
displaced persons that have oome to 
India in each of the months of April. 
May and June, 1951 separately;

(b) the number of Muslims who left 
India for East Pakistan during these 
three months; and

(c) the number of East Bengal dis
placed persons who have gone back to 
East Bengal?

The Deputy Minister of External 
Affairs (Dr. Keskar); (a) to (c). A  
statement showing the movement of 
displaced persons between East Bengal 
and Assam and between East Bengal 
and Tripura is placed on the Table of 
the House. [See Appendix V, an- 
nexure No. 7.]

No similar figures of movement of 
displaced persons between East Bengal 
and West Bengal are available. 
Figures have, however, been kept of 
all Hindu and Muslim passengers in
cluding displaced persons moving bet
ween East and West Bengal by train 
via the border railway stations of 
Banpur and Bongaon in West Bengal. 
A  statement showing these figures is 
also placed on the Table of the House. 
[See Appendix V, annexure No. 7.]

A cetone

*688. Shri Amolakh Chand: Will
the Minister of Commerce and Indus
try be pleased to state:

(a) the amount of acetone produc
ed and manufactured in the year 1950
51;

(b) the amount imported during the 
said year; and

(c) the estimated annual consump
tion in India?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
496 tons.

(b) Information is not available as 
acetone is not separately specified in 
the foreign sea and airborne trade 
returns. Imports are however negli
gible.

(c) About 400 tons per annum.
Coal T ar P roducts

«ft89. Shri Amolakh Chand: Will
the Minister of Commerce and Indus
try be pleased to state the annual 
consumption of Coal Tar products in 
India and the increase in the produc
tion thereof in 1950-51?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): A
statement is laid on the Table of the 
House. [See Appendix V, annexure 
No. 8.1
Chandernagore M unicipal  Elections

*691. Shri Amolakh Chand: Will
the Prime Minister be pleased to state:

fa) whether municipal elections in 
Chandernagore were held on adult 
suffrage or on the old special list of 
voters; and

(b) if the latter, whether Govern
ment propose to have fresh elections 
soon on ‘‘adult franchise”?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) The Munici
pal elections in Chandernagore were 
held under the existing rules for 
■French Municipal elections.

(b) The Government will hold fresh 
elections in Chandernagore based on 
adult franchise as soon as practicable. 
Electoral rolls on that basis are being 
prepared. ,

Export L icences

*692. Shri V. K. Reddy: Will the
Minister of Commerce and Indnstiy
be Dleased to state how many of those 
who were granted export licences dur
ing the last six months are new
comers?
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The Minister of Commerce and 
Industry (Sbri Mahtab): During the 
six months ending June 1991, for most 
of the commodities there was no dis
tinction between “established ship
pers’’ and “new comers’* for the pur
pose of issuing export licences. The 
only important commodities in which 
export licences were issued on the 
basis of '‘established shippers” and 
“new comers” were jute goods, cotton 
hard waste and mustard oil. The 
number of new comers to whom licen
ces were given in the case of these 
commodities was 765.

Cut in  Cloth P rices

*69a. Shri Ganaouikhl: Will the
Minister of Commerce and IiMiuJrtfy
be pleased to state:

(a) whether it is a fact that Textile 
Mills had requested the Government 
of India to restore the four per cent, 
cut in the prices of cloth; and

(b) if so, whether the Textile Con
trol Committee has declined to do so 
and the reasons therefor?

The Minister of Commerce and 
Industry (Shri Mahtab): (a) Yes, Sir.

(b ) The question is still under exa
mination of the Cotton and Cotton 
Textile Control Committee.

iSShlF ^  $'TT ^̂ <1

(«p) UK® ^

sittt % a n tfW r
^  ^  »r»ft ^

; ?i«TT

^  ’PRT w tnrw ^  arpmr 

^  ^  3iT^ fjRT »r«rr
% 51T«T?

XXPMtT or Bo h u

n si. Shri Khaparde: WiU the Minis
ter of Gammerce and liBdaitcy be
pleased to state:

(a) the quantity of bones in tons 
exported from Calcutta Harbour from 
the year 1945 to 1950 to U.S.A. and
other foreign countries; and

(b) the quantity of bone powder in 
tons imported into India find the 
countries from which such imports 
were made during the same period?]

The Minister of Commerce and 
Indttsftry (Shri Mahtab): (a ) I place 
on the Table of the House a statement 
showing the quantities of crushed 
bones of different descriptions export
ed from India to the U.S.A. and other 
countries with the share of the mari
time State of West Bengal in the total 
export trade during each of the six 
official years 1945-46 to 1950-51. [See 
Appendix V. annexure No. 9.]

Statistics of exports from the Cal
cutta port to different countries are 
not readily available, but from the 
year 1948-49 exports from West Bengal 
represent primarily exports from the 
Calcutta sea port.

(b) The information is not available 
as bone powder is not separatdy 
recored in the Import trade returns.

Exports from  T ravamcore-Cochin 
State

152. Shri Alexander: Will the Minis
ter of Gommeroe and Industry be
pleased to state:

(a) the amount of dollar earnings 
from exports of the following commo’ 
dities from Travancorle-Cochin State 
during the period 1st January, 1950 to 
:>Oth June. 1951;

(i) pepper;

(U) tea;

(iii) coir;

(iv) cashew;

(v-> cardamom, ginger and 
spices;

(vi) ilminite sand; and

(vii) ivory articles; and

other
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(b) the export duty received from 
pepper and tea from that State?

The Minister of Commerce and 
Industry (Shri Mahtab): (a ) and (b). 
Statistics of exports from India are 
not compiled on the basis of exports 
from individual States. However two 
statements containing information re
garding (a) exports of the items men
tioned in the question to dollar areas

from and (b) export duty collected on 
tea and pepper at the following ports 
are laid on the Table of the House:

(i) Ports in Tranvancore—Cochin 
State (excluding the port of Cochin); 
and

(ii) P o ii of Cochin.

[See Appendix V, annexure No. 10.]
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Delhi and Ajmer Rent Cont^l Bill— Ê;>ctension of time for presentation of

Report of Select Committee . . . • . . - . 1667—69
Evacuee Interest (Separation) Bill—E::^nsion of time for presentation of

Report of Select Committee . . . . . . . . 1669
Qovornm3nt of Part C States Bill—Consideration of disMaea—rOoncluded . 1669—1812

Monday, 3rd Sssxbmbvb, 1961-
Motion for AdjoxuMaent—

Imposition of a compulsory war levy on non-Muslims of East Pakistan . 1813—14
Papen» laid on the Table—

Bedaux Report on Central Stationery Office, Calcutta . . . . 1816
Benares Hindu University (Amendment) Bill ̂ and Aligwh Muslim University 
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The House met at half past Eight 
of the Clock.

[M r . D e pu t y -S peaker  in  the Chair]
QUESTIONS AND ANSWERS 

(See Part I)

9-52 A.M.
BUSINESS OF THE HOUSE

Mr. Depnty-Speaker: The Leader of 
the House will make a statement 
regarding the course of business for 
next week. Mr. Kamath sent me a slip 
regarding this yesterday.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehni) : The House will remember 
that some reference was made in the 
President’s address to the House to 
some important Bills which we hoped 
would be passed in the course of this 
session. The Bills mentioned in the 
President’s address were a few and not 
many. They were: The Industries
(Development and Control) Bill, the 
State Financial Corporations Bill, the 
Tariff Commission Bill, the Hindu Code 
Bill, certain Bills dealing with dis
placed persons and the Ordinances 
which have to be put before the House 
in the shape of Bills.

I am afraid the progress made thus 
far by the House has been rather slow. 
Out of that list the only BiU passed 
is the Tariff Commission Bill and the 
others are still being considered. I do 
not wish at the present moment to 
make any precise statement but I
should like to indicate to the House 
the Bills that we should like to be 
taken up next week and also passed : 
the Industries (Development and Con
trol) Bill, to which we attach great 
importance, the State Financial Corpo
rations Bill and the Employees State 
Insurance (Amendment) Bill which 
has been in a sens6 pending for a long 
276 PSD

1660
time. There are a number of relatively 
small Bills which have come up before 
the House and gone to Select^Commit- 
tees such as the Benares Hindu
University (Amendment) Bill. the 
Aligarh Muslim University (Amend
ment) Bill, the Forward Contracts 
(Regulation) Bill etc. Then there is 
the Labour Relations Bill. Apart from
these...

Sbri Kamath (Madhya Pradesh) : All
these for one week?

Shri Jawaharlal Nehm: The list is 
always long: Perhaps you may not
be able to pass all of them. Apart 
from all these there is the Hindu Code 
Bill, to which reference was made in 
the President’s address and it is 
Governm^t’s intention to proceed 
with it and after giving the House 
fairly full opportunities of discussion 
to get through with it. For the present 
I would suggest that this should be 
taken up in the beginning of week 
after next, that is on Monday the 10th 
September.,

Shri Deshbandhu Gupta (Delhi) : 
When do Government propose to take 
up the Press Laws Bill?

Shri Jawaharlal Nehm: I am sorry 
1 have not mentioned this very
important Bill, the Press Bill, though 
it is not the exact designation of it. 
This Bill, I am told, is going to be 
introduced today.

Shri Kamath: Does it mean that
irrespective of the passage or otherwise 
of the Bills- indicated by the Leader 
of the House as set down for next 
week, the Hindu Code Bill will be 
taken up on the 10th?

Shri Jawaharial Nehru: That is so.

Dr. Deshmukh (Madhya Pradesh): 
Will it be possible for the Leader of
the House to give us a definite order 
in which the Bills would be taken up
and also give us an assurance that 
that order will be followed?
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Mr. Deputy-Speaker: As a matter
of fact the order of the Bills has been 
there for nearly a week and we have 
been taking them up one after the 
other.

Dr. Deshmiikh: Can we take it that 
that is final?

Mr. Deputy-Speaker: In all human
probability it is final. The order is
not ordinarily changed and besides 
enough notice has been given to 
Members. ^

PAPERS LAID ON THE TABLE

A nnu al  R e po rts  and A ud iti d̂ A ccounts
OF Em p l o y e e s  S tate I nsu ran ce  Cor
p o r a t io n  FOR 1948-49 AND 1949-50.
The Minister of Labour (Shii 

JagjiTan Ram) : I beg to lay on the
Table a copy of each of the Annual 
Reports and Audited Accounts of the 
Fmployees State Insurance Corpo
ra*'ion for the years 1948-49 and 
1949-50, in accordance with section 36 
of the Employees State Insurance Act, 
J948. [Placed in Library, See No. 
IV. 0.7 (7)].

PRESS (INCITEMENT TO CRIME) 
BILL.

The Minister of Home Affairs (Shri 
Rajagopalachari) : I beg to move for
leave to introduce a Bill to provide 
against the printing and publication 
of incitements to crime and other 
objectionable matter.

Mr. Deputy-Speaker: The question
is :

“That leave be granted to intro
duce a Bill to provide against the
printing and publication of incite
ments to crime and other 
objectionable matter.”

* The motion was adopted.
Sbri Bajagopalachari: I introduce

the Bill.

DELHI AND AJMER RENT 
CONTROL BILL

VOCTENSION OF TIME FOR PRESENTATION
OF R epo rt  of S elect C o m m it t e e .

The Minister of Works, Production 
m d Supply (Shri GadgU) : I beg to
•siove :

“That the time appointed for
the presentation of the Report of
the Select Committee on the BUI 
to provide for the control of rents

and evictions, and for the lease of
vacant premises to Government, 
in certain areas in the States of
Delhi and Ajmer, be extended 
upto Saturday, the 15th Septem
ber, 1951.”
Mr. Deputy-Speaker: Motion movfed:

“That the time appointed for
the presentation of the Report of
the Select Committee on the Bill 
to provide for the control of rents 
and evictions, and for the lease of
vacant premises to Government, 
in certain areas in the States of
Delhi and Ajmer, be extended 
upto Saturday, the 15th Septem
ber, 1951.”

Shri Kamath (Madhya Pradesh) :
On a point of clarification, may I know 
why exactly this extension has been 
asked for? Some days ago a similar 
extension in connection with an inter
related Bill—the Delhi Premises (Re
quisition and Eviction) Bill—w^s asked 
for and certain reasons were given 
with regard to that which the House 
ultimately accepted.- On this Bill,
which is related to the other one, the 
Select Committee Report is not ready 
and the hon. Minister asks for time. 
It behoves the hon. Minister to make 
a statement today as to what circum
stances have been responsible for this 
delay in the presentation of the Select 
Committee Report on this Bill.

Shri Gadgil: I am obliged to the
hon. Member for giving me this 
opportunity to clear up matters. As 
far. as the Delhi Premises (Requisition 
and Eviction) Bill is concerned I am 
happy to tell the House that the Select 
Committee has concluded its consi
deration and has come xo some 
unanimous understanding and the 
same is being embodied in the Report, 
which will be submitted to the House 
in the course of two or three days.

10 A .  M.

As regards this Bill the Committee 
decided that a special procedure should 
be followed, namely of giving oppor
tunity to the tenants’ association and 
the landlords’ association of being heard 
by the Committee. If this procedure 
had not been followed, probably I would 
have been in a position to submit the 
Report of the Select Committee today. 
As a matter of fact a conference was
held before the Bill was actually 
drafted, which was attended by repre- 
bentative citizens of Delhi, representa
tives of tenants and of landlords and 
after taking their viewpoints the Bill 
was drafted. ITie Committee decided 
when it met a few days ago that 
it would be more democratic to 
do so, and with that view I
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agreed; and representatives pf the 
tenants’ association as well as the 
representatives of the landlords were 
heard. The Select Committee will be
sitting continuously next week and 
before the 15th September, it is hoped, 
the Report wiU be presented. These 
are the circumstances which I am sure 
the House will appreciate. -

Shri Eamath : It is quite satisfactory.
Mr. Deputy-Speaker: The question 

is :
“That the time appointed for the 

presentation of the Report of the 
Select Committee on the Bill to
provide for the control of rents and 
evictions, and for #the lease of
vacant premises to Government, in 
certain areas in the States of Delhi 
and Ajmer, be extended upto 
Saturday, the 15th September, 
1951.”

The motion was adopted.

^IVACUEE INTEREST (SEPARA
TION) BILL.

E x ten sio n  of t im e  f o r  p resentatio n
OF R e po rt  of S elect C o m m it t e e

The Minister of State for Rehabilita
tion (Shri A. P. Jain): I beg to move:

“That the time appointed for the 
presentation of the Report of the. 
Select Committee on the Bill to
make special provisions for the 
rseparation of the interests of
■evacuees from those of other 
persons in property in which such 
other persons are also interested 
and for matters connected there
with, be extended upto Monday, 
the 10th’ September, 1951.”
Mr. Deputy-Speaker: The question

is :
“That the time appointed for the 

presentation of the Report of the 
Select Committee on the Bill to 
jnake special provisions for the 
separation of the interests of
evacuees from those of other 
persons in property in which such 
other persons are also interested 
and for matters connected there
with, be extended upto Monday, 
the 10th September, 1951.”

The motion was adopted.

GOVERNMENT OF PART C STATES 
BILL.—contd.

Clanse 26.—(Extent of legislative 
power).—contd.

llr. Deputy-Speaker: The House will 
now proceed wi^ the further considera

tion of the Government of Part C States 
BiU.

Shri Kamath (Madhya Pradesh) : 
Before proceeding further, may I, Sir, 
in all humility make a suggestion for
the consideration of the hon. Minister
and of the House? After hearing the 
Home Minister yesterday it appears 
to me that there is a fair scope for
via media between the proposal of
Mr. Deshbandhu Gupta or Pandit 
Thakur Das Bhargava and that of the 
Home Minister, and if the House can 
adjourn for haU an hour or so, it is
very likely that a compromise proposal 
on this subject can be arrived at—a 
via media between the Home Minister’s 
proposal and the proposal of Mr. 
Deshbandhu Gupta.

I The Minister of Home Affairs (Skri
I Rajai^palachari) : Let me make it • 

clear that there has been no such agree
ment of that kind, otherwise I should 
have been trying to carry it out. There 
is no such thing, but I tried my ^ st
to persuade him both inside the House 
and outside the House.

Mr. Deputy-Speaker: The House will 
now proceed with further consideration. 
We have already taken much time over 
this Bill. The time so far taken is as 
follows:
On the 25th 

„  27th
„  28th 
„  29th 
„  30th

1 hour 
3 hourd 
3 „
3 „
3 „

29 minutes. 
28 „
43 „
34 ..
36 „

We have spent in all 15 hours 
50 minutes over this Bill which has 
been discussed threadbare. For private 
consultations it was held over once; 
again time should not be taken unneces
sarily. I am only suggesting to the 
House that they must bear in mind the 
other many important Bills mention of
which has been made by the Leader 
of the House.

Shri Rajagopalachari : I might inform 
the hon. Member, Shri Kamath that 
he himgelf referred to the whole process 
as continuous loud thinking.

' Shri Kamath: Continuous* thinking.
Shri Rajagopalachari: I might also 

tell the House that my hon. colleague 
the Minister of States will continue the 
discussion and he is going to assure 
the House that there is plenty of room 
for further accommodation...

Shri Deshbandhu Gupta (Delhi).
Before the House proceeds with the 
further consideration of the Bill, may
I seek a clarification of an important 
statement made by the hon. Minister
yesterday in the course of his speech? 
He said the area of Government
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rShri Deshbandhu Gupta]
under the Improvement Trust was
19,840 acres and the value was near 
about a lakh of rupees per acre which 
comes to about Rs. 200 crores. On the
other hand, in the Improvement Trust 
Enquiry Committee’s Report I find that 
the nazul or Government land under 
the Delhi Improvement Trust comes to 
a total of 1236 acres, and all that is 
undeveloped land. So I would r^uest
the hon. Minister kindly to enlighten 
the House as to how this sixteen times 
higher figure was given to him.

Shri Rajagopalachari: I have great
pleasure in reading the note that I have 
with me :

Nazul land that is Government
land, in New Delhi area 
under the management o f
the Committee. . . . 450 acres

Shri Deshbandhn Gupta: Not under 
the Trust?

Shri Rajagopalachari: Under the
Committee. Then—

Nazul Trust lands under the
Delhi Improvement Trust 6650

Nazul land under the Develop
ment Officer .. . . 9227 „ '

Area covered by roads, service
lanes ...........................4613 „

T otai. 19840

The value of this the hon. Member 
knows—he is in a better position than 
I am to know.

Shri Deshbandhn Gnpta: Does the 
statement make out that this land of
19,000 acres odd is under the Improve
ment Trust?

Shri Rajagopalachari: I think even 
when I spoke yesterday I did say 
enough to prevent any such mistake.

Shri Deshbandhn Gm»ta: The hon.
Minister—I am referring to his speech—
had said that the area of Government 
land in the possession of the Improve
ment Trust—I am speaking only of
Government land and not of other 
lands—comes to 19,840 acres. And here 
is the latest report which says it is
only 1,236 .acres. This is a very great 
disparity and I would like the hon. 
Minister to check up his figures.

Shri Rajagdpalachari: I shall certain
ly check up, but nothing depends on 
that. ' It is quite possible that the 
arithmetical figure given by the hon. 
Member may be reached after making
certai^ydeductions, but the question is 
of the t(rtal value of land that is to be 
transferred to the Delhi Government

if the amendment of the hon. Memheir 
is accepted, i  was dealing with that 
question and not with any particular 
amount of land. If the total value ot
land that the amendment seeks to put
in the hands of the new Legislature is
taken into account, the list that I have, 
given would be relevant.

Shri Deshbandhn Gnpta: I have
already conceded that Government 
lands in New Delhi were "not covered
by the Improvement Trust, so I have
no objection to their remaining with 
the Government. The point under 
discussion is that the total land under 
the Improvement Trust, according U> 
the latest figures, comes to 1,236 acres, 
the value of which will be, according 
to the hon. Minister’s calculation itself,
Rs. 12 crores, whereas the value of the
extent of land given by the hon. 
Minister will be Rs. 200 crores—it gives 
an entirely erroneous impression.

Shri Rajagopalachari: I am very
sorry that this discussion is carried on,, 
but as regards the particular amount 
of land under the Improvement Trust, 
its importance should also be realised 
from another point of view, namely 
that they have, I think, practically 
attended to the whole of the work that 
they had and there is now only a limited
amount of disposition of these lands 
to be continued—that also is a reason 
why we should not now change horses..

Mr. Depnty-Speaker: Both the hon. 
Members have already spoken. Is it
necessary to pursue this any more.
After all, deductions are made......

•
Shri Rajagopalachari: '  The two> 

questions are very different. As regards 
the particular amount of acreage in the
hands of the Improvement Trust to be
disposed of, I have not got the papers 
with me now but I may say frorm 
memory that the total amount has been 
largely disposed of by them and there 
is only a limited amount to be disposed 
of. Therefore, the argument is that we
should not change horses now. But as
regards the total value of land, as 
proposed in general terms, it would
come to this : we are not going to sell 
the lands; we are not going to seU the 
roads and streets; but the total value
of land going over to a new Legis
lature, of which seven or eight members
will be the dominant force is not safe.

Shri Deshbandhn Gnpta: I would
request the hon. Minister to re-check
the figures because there is a very big 
disparity. "

Mr. Depnty-Speaker: Now I shall 
call Mr, Indra Vidyavaehaspati who
was on his legs.
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(English translation of the above 
speech) •

Shri Indra Vidyavachaspati (Uttar 
Pradesh); Sir, already sufficient dis
cussion has taken place on this subject 
Also it is not my habit to ^ a k  
frequently. I might not have, there
fore, risen to speak. But I think there 
has always been entertained only (Hie- 
sided point of view about Delhi here 
and the other aspect has always been 
ignored. Therefore it has become 
necessary for me to put forth my view
point before you in order that it might 
help you, the House and the Govern
ment in making the final decision.

I shpuld make it clear in the very 
beginning that I have stood to oppose 
the amendments moved by the hon. 
Shri Gopalaswami Ayyangar, Pandit 
Thakur Das Bhargava and Shri 
Deshbandhu Gupta. I have all piaise 
for the speech of Shri Deshbandhu 
Gupta prepared with so much industry 
and patience. He put the case of Delhi 
people so beautifully and conveyed 
their complaints and the mistakes of 
Delhi Administration so clearly that 
it would not be too much if the citizens 
of Delhi feel grateful to him for that. 
However, I am unable to iagree with 
him in the ultimate conclusion he has 
reached. He explained how the present 
day administration of Delhi was being 
run on wrong lines and was full of 
grave defects and how the people of 
Delhi were undergoing hardships and 
sufferings. I think, however, that the
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defects are much more numerous than 
what he has stated and many other 
things could be said in that connection. 
Oppressive laws of outside States, such 
as those of Uttar Pradesh and Punjab, 
or of any other place, are taken up and 
applied here -but good laws are not 
adopted. Bombay has an AntirBigamy 
Act. It has been urged for long* that 
this Act should be made applicable 
here. But that is not done while all 
evil things and all oppressive laws are 
adopted. The complaints of Delhi 
people are perfectly justified for the 
administration of Delhi is infested 
with grave defects. He therefore, drew 
the conclusion that self-government 
for Delhi was the remedy. I think 
it is a right conclusion and Delhi 
people have no less right to govern 
themselves than the people of Uttar 
Pradesh, Punjab, Bengal or any other 
Province. They would not be prepared 
'to accept less than full responsible 
Government for Delhi. And ^fter all 
why should they? Did they prove 
themselves lacking during the days of 
the struggle for independence? The 
fact is that they have not lagged 
behind anybody in the battle for 
freedom and, therefore, there is no 
ground to make them accept that 
lower status. Are they av/are what 
we the citizens of Delhi feel? We feel 
that the Government have created 
four castes in the political sph^e. 
Part A States represent the Brahmins, 
Part B stand for the Kshatriyas, Part 
C the Vaishyas while Delhi has been 
placed in the position of the fourth 
caste of Shudras. since Delhi has not 
been given even those rights that have 
been conferred upon the other Part C 
States. The citizens of Delhi will not 
accept that position. I want to tell 
the Government and Shri Deshbandhu 
Gupta that the Delhi people will not 
accept any compromise they may 
make on this issue. Two years back 
when the question of self-Government 
for Delhi was raised, I had met 
Sardar Patel the hon. Minister of 
Home Affairs as a representative of 
the Delhi people for a clarifir'ation of 
the position. He explained the posi
tion in clear words in which he made 
two points. Firstly, he said, they 
would not combine New Delhi with 
Delhi. Secondly, they could not 
concede complete self-Government to 
Delhi under the prevailing conditions. 
I reconcile myself to his views for 
I knew that Sardar Patel was a man 
who spoke what he thought. He was 
not one of those politicians who 
indulge in loud thinking; whatever be 
said he said after due thought. He 
told me these two points and I 
accepted that position as correct with 
reference to the situation in which the 
Government was then placed, although 
my views differed. After that a

convention was held in the National 
Club, Delhi in which a resolution was 
passed to the effect that the Govern
ment should be requested to make 
Dielhi a Lieutenant Governor's Pro
vince. Speaking on that occasion I 
had expressed myself entirely against 
that proposal. Lieutenant Governor 
and Dy2u*chy were buried even in the 
time of the British, and that Lieute
nant Governor was being exhumed to 
be wedded to Delhi. A widowed Delhi 
was better off compared to such a 
wedlock. We do not want such a 
union; we consider it a great insult. 
The Chief Commissioner was already 
there, why bring in a Lieutenant 
Governor? We could never reconcile 
ourselves to that position. At that 
time too I had said that Delhi was 
not going to get what the people 
wanted. But my friend Shri Desh
bandhu Gupta and others said that 
was not so, that we must make an 
endeavour and put our case before 
the Government and that they would 
agree to our reasonable demands. I 
said I heartily wished them success. 
For two years Shri Deshbandhu Gupta 
continued bis efforts, and I must 
praise him for his firm stand against 
the Government, in a kind of tug of 
war on this issue and for eliciting 
from them big assurances and 
promises. But the result of all that 
is before you. The hard and long 
struggle has resulted in the amend
ment which the hon. Minister has 
placed before us pmhodving even 
one-third of our demands. When the 
Government amendment does not 
fulfil our demand, how can we accept 
it? When I heard Shri Deshbandhu 
Gupta with so many facts and figures 
that he ^ave, I was left wondering 
as to how it entered into his head 
that we should accept that amendment 
or something near to it. I was also 
very much surprised at the amend
ments of Pandit Thakur Bas Bhargava 
and Shri Gupta. In effect, they mean 
to put us on the throne with hands 
and feet tied. If we are put into that 
Dosition that means that we do not 
have full authority in our administra
tion, have no freedom in making laws, 
have no authority over police, water 
and electricity. What is left to us, 
then, but the onen sky? We the Delhi 
people are being granted rights which 
have no substance. We do not require 
rights. With our hands and feet tied 
we would not accept this honour. I 
am surprised how these amendments 
were put fourth by Shxi Deshbandhu 
Gupta and Pandit Thakur Das 
Bhargava. I would request Shri 
Deshbandhu Gupta, who is our repre
sentative from Delhi, not to accept 
that amendment and also to withdraw 
his own amendment for the Delhi 
people are never going to accept them.
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[Shri Indra Vidyavachaspati]
To Pandit Thakur Das Bhargava I say 
that no person coming from a State 
having complete self-Government 
should support such an amendment 
and I hope he would not put a blot 
on the fair name of Delhi. What 
right has he got to cast his vote on 
such an amendment and to say that 
such and such powers should be given 
to Delhi? I am indeed very much 
shocked at this attitude. If the Mem
bers belonging to other States would 
vote for such an insulting law, it 
would give me much pain. Not only 
Shri Deshbandhu but none else should 
vote for that amendment. I hope 

Shri Dashbandhu must have been 
disillusioned. He was under the 
delusion that the assurances the 
Ministers give are generally carried 
out, that they have stopped loud 
thinking acting -upon Mahatma 
Gandhi’s principles of truth. But now 
he must have been disillusioned after 
hearing so many speeches. So far he 
had pinned his faith on their promises, 
but after this disillusionment he would 
not hang his hopes on them; they are 
broken sticks.

For the last two years he has enter
tained the hope that by growing more 
and more reasonable ourselves we 
should also be making the Government 
grow more reasonable. But that did 
not happen. As we grew reasonable 
the Government grew unreasonable. 
The endeavour to make the Govern
ment reasonable through our own 
reasonableness has failed. Now Shri 
Deshbandhu should declare unequivo
cally that we are not going to 
accept anything less thaa complete 
autonomy and shall agitate for it and 
employ all possible means for its 
achievement. The right thing for the 
Government were to show reasonable
ness but since Shri Deshbandhu 
became submissive the Government 
became adamant. If on such occasions 
we take a firm stand we should be able 
to secure something but since we were 
reasonable, they thought they could 
satisfy us with a wooden horse. They 
wanted to please us with a toy. I would 
urge the Government to withdraw 
everything from the Bill relating to 
Delhi for only if the opinion of Delhi 
people were ascertained it would be 
found that they would never agree. 
They would not have the wooden horse; 
they would demand the real horse on 
which they could ride. I again, there
fore, ask the Government to withdraw 
from this Bill all reference regarding 
Delhi or 'else it would -be a thankless 
Job. Bhakshite api lashune na shanto 
vyadhih (The cjarlic was taken and 

the disease did not disappear). 
The situation would be this: The

Government would concede . some  ̂
thing and still the people o f Delhi 
would have complaints. And if that 
comes to be the position the people 
would agitate and would not let them 
rest in peace. But if it is withdrawn,, 
we shall feel that the gate is open for 
us and we shall then communicate with, 
the Government give the matter due: 
thought and proceed with a cool mindt. 
But we are not going to pass thiss 
amendment simply to bring a slur on. 
ourselves and put a stamp on our 
unworthiness.

I have put another viewpoint before- 
you so that the decision may be takei 
only after careful consideration. The- 
people of Delhi are not going to be- 
satisfied merely with what you may 
be pleased to give them. They shall 
not accept this position.

Mr. Deputy-Speaker: Pandit Kunzru.

Shri Sidhva (Ivladhya Pradesh): I have' 
tabled an amendment and yesterday I 
was promised by the Chairman that I 
would be definitely given an oppor
tunity to speak. I am just bringing: 
this to your notice.

Mr. Deputy-Speaker: I have called 
Pandit Kunzru.

Pandit Kunzru (Uttar Pradesh): I
listened with great interest yesterday 
to the words which fell from my hon. 
friend the Home Minister and I won
dered whether he and the hon. Minis
ter of States had the same point of 
view. He deprecated our discussing, 
this question yesterday, but their pub
lished speeches compel one to consider 
the matter carefully.

My hon. friend the Minister of States- 
in winding up the debate on the am
endments to clauses 1 to 10 of which 
he had given notice said that there 
was no reason why be should distrust 
democracy. He was confident that in 
the natural course of evolution the 
States in Part C would get responsi
ble Government, however small they 
might be. His slurc^ falfh in demo
cracy was very exTularating. But the 
hon. the Home Minister in a speech 
yesterday, on the whole, laid more 
stress on good Government than on de
mocracy. It seemed to me that h& 
attached so much fmportance to good 
Government that he almost distrusted 
democracy. He feared that the people 
of Delhi would not be able to control 
the services in the same way as the 
Central Government could. That was, 
in his opinion, an almost conclusive 
reason for not altering the provisions 
of the Bill in favour of Delhi. This 
inconsistency between the speeches of 
the two Ministers makes one feel that
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there is little coordination between the 
Ministers of the same Government 
either in rei?ard to actions or in re
gard to their expressions of opinion.

My hon. friend Shri Devi Datt Pant 
—whom I am sorry not to find in the 
House tod"ay—said that he thought it 
better for Delhi that it should be 
governed by the collective wisdom of 
the people of India than that it should 
be governed only by the wisdom of the 
people of Delhi. But the tragedy of 
Delhi—as jwinted out by my hon. 
friend Shri Deshbandhu Gupta—is 
that it is not governed by the collec
tive wisdom of India. It is governed 
by the collective wisdom of the execu
tive,......

Shri Deshbandhu Gupta: Not even 
that!

Pandtt Ru for which the
spokesmen of Delhi who have taken 
part in the debate do not seem to have 
much respect. They may be right or 
they may be wrong. But the pomt 
is that under the Delhi Laws Act it is 
not this House that is concerned with 
the enactment of new laws for Delhi 
but the executive.

Examples were quoted yesterday. 
So far as Washington is concerned, I 
can say that all laws relating to it, how
ever unimportant they may be, are 
passed by the Congress. No power 
has^een given to the executive to pass 
a law relating even to the smallest 
matter. Here laws relating evett to 
important matters can be brought into 
force in Delhi by the executive. Laws 
passed by any Assembly in India may 
be adapted in the manner considered 
appropriate by tbe Central Govern
ment,

In this state of things we have to 
oonsider whether the claims of Delhi 
do not receive better consideration 
than Government have so far given 
them. My hon. friend Shri Indra 
Vidyavachaspati has asked Members 
coming from other parts of India not 
to press for anything less than full res
ponsible Government in the case of 
Delhi. I realize his point of view, but 
frankly speaking I do not think that 
so long as Delhi has the honour or 
misfortune of being the capital of 
India it can be in exactly the same 
position as any other Part C State. 
The presence of the Government of 
India which confers an honour on it 
confers also an obligation on it how
ever onerous it might be. I therefore 
think that my hon. friend Shri Desh
bandhu Gupta was wise in taking the 
line that he did and trying to find a 
compromise between the views of the

Government and those of the repre- 
sematives of Delhi who want full res
ponsible Government.

When I was listening to the hon. the 
Minister of States yesterday I won
dered whether he had taken account 
of the power that Parliament and the 
executive would enjoy under the Bill, 
He seemed to think that if my non. 
friend Shri Deshbandhu Gupta’s am
endment was accepted the Delhi Legis
lature and the Ministry would be able 
to give effect to their wishes without 
being controlled either by this House- 
or by the President. As a matter of 
fact, however, clause 26 of the Bill 

•lays down that Parliament will 
have the right to pass laws on all sub
jects that would come within the pur
view of the Delhi Legislature. In this 
matter the Bill only gives effect to 
the provisions of the Constitution. 
Again, clause 45 of the Bill requires  ̂
that “the Chief Coi-nmissioner and his 
Council of Ministers shall be under 
the general control of. and comply- 
with such particular directions, if any, 
as may from ‘ time to time be given 
by the President” . We shall have 
two kinds of control over the Minis
try and the Legislature of Delhi—  
legislative and e^^cutive. Even be
fore a law is placed before the Legis
lative Assembly the President can di- 

^rect that it shall be placed in a" parti
cular form only, and it shall be the 
duty of the Chief Commissioner and 
the Ministry to comply with his direc
tion. If during the course of the dis
cussion any amendment is made that 
is repugnant to the provisions approv- 
êd of by the President the Bill may 
not be assented to by the President. 
It may be referred back to the 
Assembly for amendment,' or this 
House may be asked to* pass a law 
setting at nought those provisions 
that are not approved of by the exe
cutive. In all thfese ways Parliament 
and the President can exercise so 
much control over the Ministry and 
the Legislature of Delhi that there 
seems to me to be little reason to fear 
that if the Legislature of Delhi was 
allowed to legislate in regard to police, 
public order and local self-Gk)vern- 
ment the administration here of the 
police and local self-government here 
would deteriorate. But if in spite of 
the restrictions on provincial autono
my that I have pointed out Govern
ment are nervous with regard to the 
possible consequences of allowing the 
Legislature to legislate with regard to 
police, law and order etc., they can, 
without preventing the Legislature 
from passing any law on these sub
jects, introduce a provision that would 
be as cautious as my hon. frifend the 
Home Minister could desire.



1687 Government of 31 AUGUST 1951 Part C States Bill 1688

[Pandit Kunzru]
I draw the attention of the House in 

this connection to the second proviso 
to clause 41 of which the hon. the 
Minister of States has given notice. 
This proviso runs as follows:

“Provided further that in the 
State of Delhi every decision taken 
by a Minister or by the Council in 
relation to any matter concerning 
New Delhi shall be subject to the 
concurrence of the Chief Commis- 
siner, and nothing in this sub
section shall be construed as pre
venting the Chief Commissioner in 
case of any difference of opinion 
between him and his Ministers • 
from taking such action in respect 
of the administration of New Delhi 
as he in hlL discretion considers 
necessary”.
This provision could be extended so 

'Hs to cover - legislation in regard to 
police, law and order, corporations and 
local self-government generally. Would 
not such a provision provide an ample 
safeguard? It would not make the 
Legislature of Delhi as powerless as it 
would be under the Bill. I do not 
know what thst Legislature will do if
ii is deprived of these vital powers. It 
will be a toy Legislature given to the 
people of Delhi to amuse them.

I think that what I have said is suffi
cient to show that even the most cau
tious administrator need not have any 
hesitation in extending the powers of 
the Ministry an.i the Legislature in the 
manner desired by my hon. friend Shri 
Deshbandhu Gupta. So long as Gov
ernment adhered to the fundamental 
basis of the Bill, as introduced in this 
House in May, Iasi., their position was 
fairly strong bul .is, after the mature 
thought that they have given to the 
subject in M a .y  last, they have come 
to the conclusion that the people must 

" be tru.'̂ ted, ĥê e was no reason why 
the smallest areas should not have res
ponsible Government ultimately. I do 
not see how thejT ran consistefitly main
tain that the Ministry and the Legis
lature of Delhi .should be subject to 
tne drastic restriction that they seek 
to impose on it by the amendment to 
clause 26. I think, in view of the new 
light that has dawned on Government, 
they should think over the problem of 
Delhi again and try to give a more sym
pathetic consideration to the claims of 
the people of Delhi than they have so 
lar unfortunately done. I have no 
doubt that if the safeguards to which 
X have drawn attention are adopted, 
their fears will prove groundless. If 
•they go further, the people of Delhi 
will have just cause to resent their dis
trust of them.

-Rev. D’Souza (Madras): I have been 
following this debate with a certain 
amount of interest, not indeed personal 
interest which would naturally come 
to a citizen of Delhi, but as one in
terested very profoundly in the future 
of the capital of India. I make this 
brief speech with a due sense of trepi
dation, if I may say so, because I 
should not like to be misiinderstood as 
in any way lacking in sympathy with 
the just demands of the people of 
Delhi. We who come from many dif
ferent paifs of India and have been in 
Delhi off and on during the last five 
or six years have conceived in our 
hearts a very great affection for the 
people of this capital and a great ap- 
Dreciation for their habitual courtesy 
and the friendliness which we receive 
here. We have also been deeply struck 
by the courage, the persistence, the 
single-minded enthusiasm with which 
my hon. friend, Shri Deshbandhu Gupta 
has defended the cause of his fellow 
citizens; and if I may say so, without 
being considered personal, I admire 
him very much as I listened to his two 
hour speech. He was as fresh at the 
end of it as at the beginning and he 
reinforced his arguments with a calm
ness which I think has gained for him 
a great deal of fully deserved sympa
thy. Therefore, if I say anything now 
from the point of view of an outsider 
residing in Delhi, which may not be 
completely m harmony with what he 
has said, I trust that it will no: be
taken as something that is said in the 
spirit of partisanship.

I approach this problem not so 
much as a denial or as a granting 
of self-governmemt or home rule 
as it has been very frequently put 
forward and as our mô st respected 
friend. Pandit Kunzru has just now ex
pressed it. If the question was simpli
fied in that manner, there can be no 
two opinions regarding it. We are all 
committed to the idea of self-govern
ment or home rule of full democracy. 
The question is whether in the capital 
of India by the reservation of certain 
powers in ihe hands of the Central 
Government democracy in the broad 
sense is in any way jeopardized and 
whether in the ultimate analysis and 
in a longer view it is not one of the 
means precisely to safeguard democracy 
in the country as a whole. What is 
the purpose of these safeguards arid 
thG«e reservations? It is that the Gov
ernment of democratic India as a 
whole may be more assuredly carried 
out and with lesser risk, during a cer
tain period at any rate, to the tran- 
ouility. to the order, to the dignity, to 
the cohesion and unity of the adminis
tration of our great capital. As the 
Home Minister explained, it is not a
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total denial of certain legitimate claims 
which the people of Delhi have. It is 
open to Government and to the claim
ants on behalf of Delhi to bring in an 
amending Bill at a later stage. The ques
tion is, is there a certain risk in a com
plete administration of the city of Delhi 
by the people of Delhi, with the State 
of Delhi comprising of two cities or, 
rather one city with its two parts and 
300 villages making in all two million 
people? Nothing can prevent an ex
tension of that Government by the 
people of Delhi but under present con
ditions is there a certain risk involv* 
ed in that complete transfer of admi
nistration? It seems to us trying to 
judge this question as sympathetical
ly as possible and in as detached man
ner as possible that there may be some 
risk I said, to the efficiency, to the 
completeness, and to the cohesion of 
that Government by such a transfer. By 
saying this I cast no aspersion at aU 
upon the capacity or the patriotism 
or the will of the people of Delhi. If 
Shri Dsshbandhu Gupta is an example 
of that capacity, we should never have 
any fear about it, but I say the obli
gations and responsibilities of the ad
ministration of the capital may be 
such as are beyond the capacity, natu
rally, of a small State like the State of 
Delhi with its population and its 
financial resources.

Let me take up this first question: 
I have been trying to find all these four 
or five years what precisely is the dif
ference in the sense of separation or 
lack of identity, between Old Delhi 
and New Delhi, those who now sup
port the claims of the State of Delhi 
and oppose the desire of the Central 
Government to control to a large ex
tent the administration of the capital 
are willing to concede that New Delhi 
should be so controlled. The more I 
see these places, the more I realize that 
New Delhi and Old Delhi cannot be 
separated, because they are intimately 
linked up not only by personal contacts 
but alsfo geogre)phicall3’ , commercial
ly, and in many other ways. Most of 
the things we need such â  food, cloth 
etc. have to come to New Delhi from 
Old Delhi. If one wants to visit the 
most imposing monument in our capi
tal that is, the Red Fort one has to go 
to Old Delhi. I do not think that there 
is a sharp distinction between Old and 
New Delhi. The University of Delhi 

. caters to the whole population living 
in Old as well as in New Delhi and 
that will remain a Centrally-adminis
tered subject. Therefore, I submit 
that the sharp and artificial distinc
tion between Old Delhi and New Delhi 
is not justified by the actual way in 
which the life of this great city is car
ried out. They act as one unit, and 
they feel as one unit; and that unity

reacts upon one another and the more 
this happens, the better it is.

I proceed further and submit that ia 
regard to the responsibilities and the 
obligations of the administration of 
Delhi one of the points which my hon. 
friend. Shri Deshbandhu Gupta made 
out yesterday, reinforces rather the 
opposite point of view. He said, for ' 
instance, that previously only Rs. 13 
or 14 lakhs of rupees were spent on 
Police—^maintenance of law and order 
—and now it has gone beyond a crore.
I ask you why is this so. It is precise
ly because the need for the mainte
nance of law and order and the pay
ment that has to be made to the police- 
forces or forces of security arise from 
the conditions and the needs of the- 
capital. If there is trouble, if there is 
attention to be paid, if there is sur
veillance to be maintained, it is not 
because of the needs of Old Delhi and 
New Delhi, but because of the needs 
of the Central Legislature, Par
liament House, Secretariat, Rash- 
trapati Bhavan and the presence- 
of distinguished foreign repre
sentatives here. Therefore, by the very 
nature of things, there falls upon the 
administration of Delhi, by the pre
sence of this Government, of this House 
and their other dependencies a respon
sibility which, by its very nature, the 
city of Delhi and its resources cannot, 
it seems to me, carry out. '

There is another reason which has 
made me hesitate very miich before 
giving adhesion tc the claims put for
ward by Shri Deshbandhu Gupta. T. 
wa'; struck by the fact that the Patta- 
bhi report was practically unanimous 
and the recommendations went to the 
full -length of autonomy to Delhi. I 
was also struck by the fact that even 
responsible Members of Government 
declared themselves in a manner favou
rable to the substantial contents of 
that report. Why then is it that hesi
tation has crept in at this moment in 
the minds of people whose adhesion to 
democracy is genuine and whose desire 
tx> satisfy the needs of the people of 
this ancient region and ancient capi
tal and meet the demands put forward 
through their spokesman, is real? Is 
there not something which has develop
ed at the present moment which makes 
it necessary for us to run no risk what
ever, so that there might be no possi
bility of law and order and adminis
tration breaking down? We are nqt 
living in normal times. Take the city 
of Delhi which is supposed to control 
the destinies of the country. Can m- 
hon. friend Shri Deshbandhu Gupt« 
assure me that Old Delhi and New 
Delhi have a population^ stable, 
consistent in its views and back
ground, having certain traditions, _
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fRev. D’Souza]

with a certainty that those traditions 
will be applied and that the adminis- 
Ttration will be carried out with cohe
sion and that sense of continuity which 
other cities would have? I am sure 
this could not be said because we have 
the influx and reflux of foreign popu
lation—perhaps I am using the word 
‘foreign’ inadvisedly—let me say dis
tant people coming in as refugees. He 
himself counted six lakhs as* having 
come and settled down. Some of them 
may not settle down here permanent
ly. Is it, under these conditions of 
fluctuation, a safe thing to leave the 
administration of this area to those 
elements of which no one could be 
•absolutely sure in regard to their at
tachments, in regard to their ideas, in 
regard to their future or to their past?
1 do not blame......

Dr. Deshmukh (Madhya Pradesh): 
Calcutta has a far greater refugee 
•population.

Rev. D’Souza: But not in proportion 
to the rest; if my hon. friend would 
compare their number in proportion to 
the three or four millions in Calcutta, 
ne will see that there is a difference. 
There is not the same importance 
attached-to the city of Calcutta.

I do not deny for a moment that 
there is still room for compromise; I 
do not deny that there is still room 
for discussion. But, I believe that in 
broad outline, the control of the Cen
tral Government, at any rate for a cer
tain time, is necessary until the tradi
tions, ways and methods of the new 
Legislature are to some extent hard
ened and crystallised and ensure a cer
tain continuity and regularity of ful
filment. We may take it for granted 
that it will. But, I say, if there is any 
risk—there may be a certain degree 
of uncertainty or fluctuation—then, it 
may not be safe to run this risk. That 
is all I wish to say on that aspect.

Shri Deshbandhu Gnpta: May I in
terrupt the hon. Member and ask what 
has happened since the 4th August 
-when the considered view of the Gov- 
-emment was published in the form of 
B Government Press statement embody
ing the proposals that there will be no 
difference except that in New Delhi, 
the Chief Commissioner will have more - 
positive powers? Nothing has hap
pened since the 4th of August.

Rev. D’Souza: I am impressed by 
that argument. I would like to know 
more in detail. But considerations 
which I am putting forward had 
occurred to many Members of 
this House long before, and were

certainly implicit in our minds 
whenever the hon. Prime Minister 
said that Delhi is a case apart 
and a certain control by the Cen
tral Government would always be re
quired as in the case of Washington 
D.C. and other capitals. We took it for 
granted that it would be s.o. I do not 
remember whether it was such a cate
gorical unequivocal declaration as is 
put forward.

Shri Deshbandhu Gupta: I read the 
text of it.

Rev. D’Souza: I remember. But, I 
do not know whether that would be 
an argument against the objective 
merits of the case. It may be an 
example of inconsistency. Therefor^
I am not in a position to answer th« 
question why that was done. If there ' 
was any inconsistency, it is better to 
go back. But, the objective merits ol 
the case are not affected by the change 
That is all I would submit ip regard to 
that point. '

I do not wish to hold the House 
longer, because, as I said, I am in a 
very difficult situation. I want to ap
proach this question like one of those 
that are here coming from different 
parts of India and trying to express our 
reactions spontaneously on a matter 
which affects all of us arid that is why I 
have ventured, much to the displeasure 
of some of my very good friends, to 
make this intervention; I would not give 
it greater amplitude or greater scope 
than I had intended. But, we do un
derstand the care and anxiety of the 
Central Government during at least a 
period of time not to run the risk of 
any difficulty in a capital, the responsi
bilities of which, the problems of which 
oome in, not because of the natural 
problems and natural needs of a popu
lation such as we know, and an area 
such as we know, but precisely because 
Government are there, precisely be
cause they being there, a number of 
other problems come in. Take, for in
stance, law and order. If there-is diffi
culty in Delhi, it wiU not be because of 
the small State of Delhi; it will not be 
because of plots and counter-plots 
again.st Delhi; but because, the Cen
tral Government is here. If there Is 
espionage, if there is agitation, if there 
is preparation of ground for influenc
ing the Legislature, it will not be be
cause people are interested in the 
small State of Delhi, however noble 
and however honourable its historical 
background may be: but, because the 
Central Government is here, because. 
Sir, from the Speaker’s Chair you guide 
the deliberations of this All-India As
sembly, and for no other reason. I 
want this aspect to be considered. I 
want you, I want this House and mjr
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friends to weigh again the words 
which my hon. friend Pandit Kunzru 
•has said: whether it is not an exagge
ration to say that this Delhi Legisla
ture is a toy Legisl^ure and nothing 
serious is intended by the powers that 
are given to it. As far as I can see, 
S i n d  judging by a prima jade study 
-of it, education, medical amenities, 
communications, are among the sub
jects which it can legislate upon. Are 
they matters for a mere toy legisla
ture? I do not think so. I think a 
very serious, a very appreciable step 
in real self-government for this limited 
iarea is given.

Shri Bhatt (Bombay): They will be 
shared b3’’ the Corporation also.

Rev. D’Soiiza: Which is also a fur
ther extension of the principle of self
government if it is wanted.

Shri Bhatt: The Corporations are not 
■under the Legislature.

Rev. D*Souza: Not directly; but may 
t>e indirectly as I understand.

Mr. Deputy-Speaker: After all. even 
in cases where there is a municipality, 
there is the Legislature controlling lo
cal self-Government.

Rev. D’Souza: I conclude by one con
sideration. I wish Mr. Deshbandhu 
Gupta and other speakers on behalf bf 
Delhi to remember that in the provi
sions made for the Central Parliament, 
as far as I know, exceptional weight- 
age has been given to the Delhi pro
vince. Am I right there?

Shri Deshbandhu Gupta: No. we
would be entitled to three; we are given 
four. That is the only mercy that has 
'been shown.

Rev. D’Souza: Still a certain recog
nition has been given to the impor
tant, position of Delhi. I submit for 
personalities and debaters and 
administrators of the type of Mr. 
Deshbandhu Gupta, it is the Central 
Parliament that is the proper forum 
and not the little Legislature of 
Delhi, But, that is not my intention 
in asking for the indulgence of the 
House for one minute more. I say 
this: whether you speak of it as dyar
chy or not, it is not dyarchy in the 
old sense when a part of the powers 
was reserved by the foreign rulers 
and a part was given to the elected 
representatives. In the Ipst analysis, 
who has the control of this Delhi 
State? In the last analysis, even 
though as Pandit Kunzru has point
ed out, all the Bills affecting Delhi 
will not come for consideration in 
this House as Bills concerning 
Washington D.C. used to come before

the Congress, the responsibility and 
dignitj' which has to go to the Legis- 
laiure of New Delhi, is. for special 
reasons, on account of Xhe impor
tance of the place, taken up by your 
own representatives, by the federal 
Parliament, by the people of India, 
by those in whose success, in whose 
activities, in whose words, in whose 
examples, in whose experiments, de
mocracy in India as a whole must 
stand or fail. If, therefore, it is the 
federal Parliament which provides 
for further security and seeks fur
ther assurance that its deliberations 
will be carried out in conditions 
suited to the gravity and impor
tance of those decisions, then I 
do not see that in the dignity which 
Delhi claims or the honour which is 
rightfully due to her any real diminu
tion is made. Rather, I should say 
that thiŝ  is a raising of the status of 
Delhi by entrusting certain powers to 
the Central Legislature; it is an en
hancement of the dignity and the im
portance and the honour of the peo
ple of this Province.
11 A M

Shri Deshbandhu Gupta: May I,
Sir, with your kind permission, put a 
question to the hon. Member? Does 
the hon. Member feel assured that all 
legislation in respect of Delhi will be 
undertaken either by the local Legis
lature or hy Parliament ^ d  that 
there will not be any third party in 
between?

The Minister of States, Transport 
and Railways (Shri Gopalaswami):
If Rev. D’Souza has no objection, he 
may leave it to me to answer that 
question.

Rev. D*Souza: As a matter of fact, 
I would like to leave it to the hon. 
Minister to answer that question. I 
am not competent to answer it with 
aU relevant details.

Shri Stdbva: I have not been able 
to follow the policy of the Govern
ment in the matter of Part C States. 
Indaed they have been changing 
clothes so often that I do not know 
whether they themselves know what 
their policy is. The other day, when 
discussing the question of merger of 
the States of Bhopal and Ajmer with 
other States, we were told that the 
representatives of these areas had 
expressed the opinion— P̂andit M. B. 
Bhargava from Ajmer and Thakur 
Lai Singh from Bhopal— t̂hat they 
preferred separate States and Govern
ment have adopted that view. Then 
why not accept the view of Shri Desh
bandhu Gupta in the case of Delhi?

Shri Gopalaxswami: Because 4t is 
Delhi.
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Mr. Depaty-^Speaker: Delhi is dif
ferent from Bhopal.

Shri Sidhya: I know it is different. 
You argue tha. Delhi is the capital 
of the country and so you have treat
ed it difierently and kept it separate. 
That is the reason why I have not 
mentioned or included Delhi in my 
amendment. Then why not say that 
they do not want to give anything to 
Delhi, and if they say that. I can un
derstand them. But thev do not say 
that, I listened to the speech of the 
hon. Minister of Home Affairs yester
day witn great attention. I have 
great regard for him. T have great 
respect and admiration for his acu
men, his ability and his debating 
powers. These qualities cannot be 
questioned. But I am sorry to say 
that yesterday I was immensely di.s- 
appointed; not because he did not 
speak forcefully—he did speak with 
a good deal of force and sincerity— 
but because his points were weak he 
could not impress the House and they 
could not convince its Members, as 
he would have known from the re
marks that they were passing. With 
due deference to him, I have to say 
that.

Shri Bhatt: That is because you 
have made up your mind.

Shri Sidhvâ  Shri Deshbandhu 
Gupta made a very eloquent speech 
and he touched upon a number of 
points. But I am sorry to note that 
he went into detail on minor points 
thus eclipsing the ppints of major 
importance.

Pandit Thakar Das Bhargava (Pun
jab): That is my fault, not his.

Shri Sidh-va: However that may be. 
yesterday he said that nothing was 
being done for Delhi. And Pandit 
Thakur Das Bhargava said that he 
would not touch this Bill with a pair 
of tongs. But ultimately I feel that Shri 
Gupta is going to accept this BiU. If 
he had told the Government at the 
informal conference that he would not 
accept this Bill and its present provi
sions. I am sure they would not have 
brought in this Bill and asked us to 
pass it in its present shape. What is 
this Bill? It is just a skeleton. It 
is what we call in Hindusthan Khokha— 
a skeleton, with nothing in it. What 
are you giving to Delhi I would like 
to know.

The last speaker Rev. D’Souza re
ferred to education. Well, I admit 
education is a big subject. But be
sides education they are giving to 
Delhi prisons, places of pilgrimage.

intoxicatmg liquors, the subject of re
lief to the disabled, cattle-pounds and 
such other subjects like agriculture 
and forests. But is there any agri
culture or any forests in Delhi worth 
the name?

Shri R. C. Upadhyaya (Rajas
than): The Pusa Institute is there.

Shri Sidhva: That is no good. Yes
terday the hon. Member Shri Pant 
knows ne cut a sorry figure. You said 
that you liked the Lucknow adminis
tration. I should like to......

Mr. Deputy-Speaker: The hon.
Member will please address the Chair.

Shri Sidfava: I am sorry. And so 
my hon. friend Shri Deshbandhu 
Gupta is going to administer these 
things—the cattle pounds, the places 
of pilgrimage, the prisons and things 
like that because he is going to get 
his Legislature here. I may tell my 
hon. friend that the people of Delhi 
will not return him in the next elec
tions if he is going to accept this 
Bill. He must throw this Bill out.

Mr. Depaty-SpeakejTi; The hon.
Member seems to be more loyal than 
Shiii Deshbandhu Gupta himself.

Shri Deshbandhu Gupta; But there 
is no question of misunderstanding 
me. for my views on this subject ate; 
well known to the House.

Shri Sidhva: Then I would requeaBt: 
permission to ask my hon. friend zi 
question.

I Shri Rajagopalachari: If there is so*
/ much of frank talk, I might make a> 

small interruption, with your permis-  ̂
sion. Sir. If Delhi has no forests, if 
Delhi has no agriculture, if Delhi has 
not all these things, is it my fault?" 
Is not the fault in the demand for & 
Legislature where there is no subs
tance behind it? There is no forest, 
there is no agriculture. There is 
nothing. Still you want a Legisla
ture. There is only law and order; 
but can we transfer that?

Shri Sidhva: But the fact remains 
that the fundamental of democratic 
government,—I mean the local self-Gov- 
ernment—has been taken away from 
this State. There may be no forest, 
no agriculture, but why has the hon. 
Minister taken away even local self
Government? That is my point.

Shri Rajagopalachari: There too we 
have not taken away local self-gov
ernment. Local self-governmpt has 
been agreed to and it is coming into 
being, by means of an Act for setting
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up the Corporation. When the Cpr- 
poration comes into being, then my 
hon. friend can ask that it* should 
be governed overall by the Delhi 
Government and not by the Central 
Government. But we have first to 
bring it into existence.

Shri Si4iiva: But they have got their 
local municipal committees and district 
boards. They are functioning inde
pendently. And as for the Corporation,
I have been hearing about it for the 
past four years and whenever I rais
ed that question here, the answer was 
that it would be taken into considera
tion. How can a Bill of such a 
magnitude, a Bill setting up a Delhi 
Corporation, be brought in and con
sidered by this Houee when it is so 
hard pressed for time? We heard in 
connection with the Punjab measures 
that this House had no time to pass 
the Bills and so the powers had been 
delegated to the President. Well, , 
that is a case in which there has been 
supersession. But is it fair to say 
that we cannot pass the laws because 
we have no time, neither would we 
allow others to do so? Recently they 
have introduced the sales-tax in 
Delhi. Has any State introduced the 
sales-tax without an Act of its Legis
lature? In this case, they have sim
ply thrust the Punjab Law by an 
executive order on to Delhi and they 
hope to realise a crore or two of re
venue by this means. Is that fairt 
I know this is a minor matter for a 
House of Parliament like this to con
sider. I do not want the time of this 
Parliament to be taken up by such 
matters. Therefore, I am in favour 
of having a separate Legislature 
where these laws could be passed.

Shri Gopalaswami: May I point 
out that the new Delhi State Legis
lature will have full power to impose 
sales-tax?

Shri Sidhva: But I am talking of the 
Sale^Tax Act. Where is such an Act 
as far as Delhi is concerned?

Shri Bajagopalachari: I thought I 
' would save hon. Members interested 

in Delhi from the odium of having to 
.introduce such a Bill in their new Legis
lature. I have no objection to leav- 

it to the new Delhi State.
Mr. Deputy-Speaker: It is a State 

' subject and the Delhi Legislature when 
/ it comes into being can pass a law 

imposing or withdrawing sales-tax.
Pandit Thakur Das Bhargava: Will

they be able to reduce the electricity 
or water taxes? .

Mr. Deputy-Speaken On this sub
ject we have heard a lot. Arguments 
276 PSD

are intended to convert the Govern- 
meiu out i do noi tind any fresh ar-

Shri Sidhva:' I have to give my 
vote on tne mati^r and i caimot be 
a pariy to locai seit-government being 
laKen away and not bemg given to 
the new Delhi Legislature. i  strong
ly oppose the proposal.

Much was said about the Improve
ment I'rust and my Iriend gave his 
argun\ents elaborately. 1 only want 
to say tnat 1 am surprised at tiie man
ner in wnich the Improvement Trust 
is working in Delhi. I want to ask 
the ±iealtn Minister whether she has 
seen the Improvement Trusts in Bom
bay, Calcutta or Kanpur and how they 
are functioning. You see so many 
slums in Delhi, whereas in Bombay 
they have been spending crores on 
slum clearance thus giving happiness 
to tlie poor people. Nothing has 
been done here. Yesterday I 
asked the Health Minister whe
ther she knew anjrthing about the 
betterment clause, and she did not 
know. She is busy and takes inte
rest in these matters but yet does not 
know what a betterment clause is. It 
is one of the fundamental articles of 
self-government.

Yesterday the Home Minister stat
ed that it would be derogatory to 
the digmty and status of any of the 
high per^onagles to accept Minister* 
ship in the Delhi Legislative Assemb
ly. My Iriend Rajkumari is able and 
competent and can adorn the chair. 
She Is very much conversant with the 
work and will certainly do wonder
ful things. If you do not want to 
leave your seat, there are many others 
in Deini to do it. You advance the 
argument that orficers will not be 
available. But they will have a very 
disciplined service if they run the 
admiuisiiauon properiy, v̂ e do not 
want to shift the Ks, 3.000 serviceman 
to the Delhi administration.

This Bill is a mere skeleton not 
worth acceptance and I am going to 
vote against it.

Much was said about Delhi being 
the capital. The Home Minister said 
that trie capital is Delhi and not New 
Delhi. Tne word iVew Delhi was 
coined for the capital and if it were 
Delhi wny tiien New Delhi? If you 
send a'letter aciaressed to Delhi, 
wnich is meaat tor New Delhi, it wiU 
go to the GJ>.0., old Delhi, and will 
take . a.,  ̂ desunation
in New Delhi. New Delhi was sepa
rateŝ * thfc capital.
If trie iioa. Muiisier vveie to read the 
speech of the King and also the then 
Governoir<̂ erierai he would know
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(Shri Sidhva] 
which is the capital.. To suit his own 
purpose if he say? that Delhi is the 
capital, it is very unfair. If you do 
not want to give power, then say 
straight that you do not want to give 
Delhi anything and I shall support 
you.

Shri Rajagopalachari: May I ask
the hon. Member to remember where 
the durbar was held when the capi
tal was changed from Calcutta?

Shri Sidhva: There was no New 
Delhi then. At the time of the Dur
bar this was a jungje. They had to 
hold it in the Civil Lines: they could 
not have it in the Chandni Chowk.

The Minister of Health and Commu
nications (Rajknmari Amiit Kaur):
May I say that the durbar was held 
in Old Delhi and the foundation stone 
Of the capital was laid in Old Delhi 
by the King? .

Shri Sidhva: That was in the Civil 
Lines and not in the heart of Old 
Delhi. There was the temporary
Government of India Secretariat in 
Civil Lines.

Mr. Deputy-Spe^er: Does he mean 
that the Chandni Chowk should be 
demolished and made into the capi
tal?

Pandit Thakur Das Bhargava:
These land.s on which New Delhi is 
situated now had not been acquired by 
that time but subsequently.

Shri Sidhva: Mention was made 
al>out Canberra. I went there on mv 
way to a conference in New Zealand 
last year. It is a small town of 20.000. 
Government of Australia wanted 
a quiet place for capital hence they 
shifted recently from the busiest cen
tre of Australia, namely Sydney. You 
may also shift to some junele: I have 
no objection. You are in New Delhi 
and you mav exclude it. I am with 
you there. But why take away from 
20 lakhs of people their rights when 
you are giving three lakhs of people 
of Ajmer and six lakhs of people in 
Bhopal their rights? T cannot accent 
that princiole and I will fight it tooth 
and nail till the end of my life if 
those rights are going to be denied to 
Delhi.

, Mr. Deputy-Speaker: I thought the 
hon. Member has concluded.

Shri Sidhva: Only two or three 
minutes more.

Shri Rajagopalachari: I thought
nothing more need be said after 
“ tooth and nail” .

 ̂ Shri Sidhva: I was going to cite 
" the* case of the city of London, which 

has a Lord Mayor. Though its resi
dential population is 5,000 its floating 
population is 20 lakhs during the day. 
The Lord Mayor has powers of law 
and order, though  ̂ Westminster 
(House of Commons) is only three 
miles *away. Not only  ̂ municipal 
affairs but law and order are also 
managed by the Lord Mayor. Why 
do you fight shy of law and order with 
respect to Delhi? If you trust Ajmer 
and Bhopal to manage law and order 
why not allow Old Delhi citizens to 
manage their law and  ̂ order? This 
is going back to the 1935 Act when 
evidence was taken and there was 
opposition to the transfer of law and 
order to the States. The Civil Ser
vice in India resisted the transfer of 
law and order to the States under the 
1935 Act. The pressure from the peo
ple of India was so great that the 
Secretary of State could not resist it 
and felt that they must give police 
and maintenance of law and order to 
the States. At one stage we were go
ing evgn to boycott that conference 
Are you going to follow that kind of 
D o lic y  of 15 years ago with regard to 
Delhi? What is wrong with Delhi? 
In what respect are they more back
ward? Let the Minister state it. If 
the people of Ajmer and Bhopal can 
manage their affairs very well why 
can not the people of Delhi manage 
them? The answer must be un
equivocal. Merely saying that Delhi 
is thf' capital and some other argu
ments will not avail.

As regards finance, it is no use 
stating that already we are incurring 
an expenditure of Rs. five crores and 
therefore another Rs. 25 or 50 lakhs 
matters very little. If that is so that 
would be very bad management. If 
you say you are already giving five 
crores therefore give half a crore 
more, that is squandering away our 
finances. Is that the policy? You 
should be careful of our assets and not, 
one single pie more need be spent 
wastefuUy. You say tiny cities can 
administer very well. I accept tiiat. 
Do you know how tiny cities are func
tioning under local self-government? 
Ask the Minister of Health: she has 
appointed a conmiittee for considering 
the finances of local bodies; ̂ hat com
mittee has submitted a voluminous 
report with regard to which she 
could not do anything so far. Finance 
is everything. .

Let me tell the Government through 
you. Sir, that unless they decentralise 
and build from the bottom this coun
try will not be happy and prosperous-
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They are building from the top ignor
ing the bottom. I would therefore, 
with all the humility, request thi? 
Home Minister and the States Minis
ter, who are as great patriots as any
body else, to consider these things. I 
will even say that I would support 
them if they withdraw this Bill, but 
let them, not humbug the people by 
giving a skeleton and telling them 
that we have gi^en them also a de
mocratic type of Government. I say 
that is humbug, nothing short of that.

Mr. Deputy-Speaker: I do not know 
whether it is quite parliamentary to 
use the word “humbug” .

Shri Sidhva: It is parliamentary.
Mr. Deputy-Speaker: We are coin

ing new terms of abuse in Parlia
ment.

Shri Sidhva: No, no. If you ask 
me, I will withdraw it, but I think it 
is used in the House of Commons.  ̂

Mih Deputy-Speaker. Let us not 
copy all those thingi 

Rajknmari Amrit Kaur: Sir, a num
ber of allegations have been made 
during the course of the debate on 
this Bill and if the debate continues 
probably more will be made, against 
the Delhi Administration. There has 
been no time, and I do not want to 
take up time now to answer those 
allegations. But a certain amount of 
misapprehension must hiav,e been 
caused in the minds of Members of 
the House. Therefore, with your per
mission I would like to lay a short 
statement on the Table of the House 
giving a clear picture of the achieve
ments of the various bodies that have 
been criticised, how they have been 
.̂ ôrking against very heavy odds dur

ing the last four years. I do not 
want to take up the time ' of the 
House now because, really, all this 
criticism is very irrelevant, in my 
mind, to the actual Bill itself,

Sardar Ra«ijitt Singh (P.EP.S.U.): 
As the Bill now stands. New Delhi 
would be out of the jurisdiction of 
the elected Ministers; every matter 
that would be discussed by the Minis
ters shall be subject to the concur
rence of the Chief Commissioner. Be
sides. most of the important subjects 
have been kept out of 'he jurisdiction 
of the elected Minloiefrs. When all 
those subjects have been taken away 
what is left to be given to the people 
of Delhi? Nothing—it is nothing but 
a farce. With the proposed set-up 
Government exoenditure is bound to 
go up. There “would be 48 elected 
members, four or six Ministers. a 
Speaker ^nd a Deputy-Speaker. And 
with all the extra exoenditure what 
are the people of Delhi going to get? 
I think they are going to get a dual

Goveirnment: some of the subjects 
will be controlled by the Central' 
Government. .<ome will be controlled: 
by the elected Ministers. Adminis
trative difficulties are bound to arise; 
there is every possibility that the work 
of the State may sufler. Today the 
people of the adjoining States are en~ 
ioying full responsfible Govemm/ent. 
If you compare the people of Delhi 
with those of the adjoining States, t  
say you will find that the people of 
Delhi are more advanced in all res
pects. There is no dearth of capa
ble men in Delhi who can run the 
administration on sound lines.

To demand self-government is the 
birth right of the people, and the 
Government of India sooner or later 
shall have to part with it. The sooner 
it is done the better it is. In the com
ing elections it is, of course, possible 
that there may be different parties in 
the Delhi State and in the Central 
Government. In view of that possi
bility and to meet any contingency it 
is desirable that New Delhi should be 
kept under the control of the Centre. 
Also, as law and order is a common 
subject which is controlled' by  ̂ the 
Chief Commissioner for Delhi and 
New Delhi,. it is desirable that law 
and order should also be kept under 
the control of the Central Govern
ment. But as regards other subjects 
I am definitely of the opinion that 
the experienced people of Delhi and 
the businessmen of Delhi can run these* 
other departments more efficiently 
than is being done now.

The Minister of State for PkrEs- 
mentary Affairs (Shri Satya Nsrayan 
Sinha): I beg to move:

“That the question be now put”
Mr. Depttty-Speajker: The question

is;
“That the question be now put.”*

The motion was adopted.

iTTiT f̂hr ^  ^  ^

^  ̂  ( Ministry of
Home AflFaira ) ^  

(Advisory Committee)
^  I ^  ^  ^

f  ^  #  A ^  w m j  f  fTO %
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“Shri Deshbandhu Gupta urg
ed that tor the State of Delhi 
there should be a provision for a 
future permanent set-up includ
ing a Legislature and a responsi
ble Ministry as in the case of 
Himachal pradesh and Vindhya 
Pradesh. He admitted that some 
limitations would be necessary in 
the case of Delhi, which may 
take the form of leaving impor- 

' tant matters such as law and 
order under the full control of 
the Centre, but even within the 
Umits so imposed, a Legislature 
and a responsible Government 
ought to be given to the State” .
Now what was the reply by the 

hon. Minister?
“The hon. Minister pointed out 

that a Legislature without full 
powers will hardly be able to ‘ 
v»’ork smoothly'.”

3flT ^  ( Legis
lature )  ̂Tt C ^  ^
{ with full powers ) | qr 

qr^ ( with limited 
powers) t I

[Shri Bhatt; Sir, before the hon. 
Mmister answers I should like to have 
a clarification. The Advisory Com
mittee of the Ministry of Home 
Aflairs met this year on the 19th 
April. I would read out from the 
proceediEgs of that meeting which 
will help the hon. Minister in his re
ply:]

"Shri Deshbandhu Gupta urged 
that for the State of Delhi there 
should be a provision for a fu
ture permanent set-up including 
a Legislature and a r e s D o n s ib le  
Ministry as in the case of Hima
chal Pradesh and VSndhya Pra
desh. He admitted that some 
umitations would be necessary 
in the case of Delhi, which may 
take the form of leaving impor
tant matters such as law and 
order under the full control of 
the Centre, but even within the 
limits so imposed, a Legislature 
and a tresponsible Government 
ought to be given to the State.”

was the reply by the hon.

“The hon. Minister pointed out 
that a Legislature without full 
powers will hardly be able to 
work smoothly.”
I want to know whether the Leris- 

lature that is l>einc provided here is

invested with full powers or only 
limited powers?]

Shri Gopalaswami: At this late
stage of the debate on clause 26, I 
am anxious that I should not occupy 
more time of the House than is abso
lutely necessary. The debate on this 
clause was rteally initiated by my 
hon. friend Shri Deshbandhu Gupta. 
He travelled over many points and 
covered a good many details of the 
actual administration as it is today, 
not only in the municipalities but also 
in the various colorations and 
boards that are now in existence for 
specific purposes. I take it that after 
what has fallen from my hon. collea
gues the House should have been 
satisfied that much of this material 
was not really relevant to the issue 
under consideration in the House. Let 
me say that all these bodies at the 
present moment are under t̂he direct 
control of the Centre and if my hon. 
friend Shri Deshbandhu Gupta’s 
argument was intended to lead to the 
conclusion that this control has been 
so badly exercised by the Cen
tre that the time has arrived 
for transferring it to a new Legis
lature which will be created for the 
Delhi State \mder this Bill, I would 
ask the House to consider one simple 
point:* Have we got anything to show 
that the coming Delhi State -Legis
lature would exercise this control 
bet'er than the Centre has done? A 
good deal has been said about the de
fective manner in which the Centre 
has looked after these bodies. That 
statement of fact has been question
ed. If I were inclined to take more 
time of the House, I would be in a 
position to plane facts before it which 
will refute all that was said ai^alnft 
the Centre in this connection, but I 
do not like to take up the time of 
the House. I think the statement 
which my hon. colleague Rajkumariji 
is going to place on the Tatole of the 
House will satisfy Members who are 
inquisitive about this matter that the 
picture that Shri Deshbandhu Gupta 
did draw yesterday was not altogether 
a representation' of the correct state 
ol things.

Babu Ramnarayaoi Singh (Bihar)- 
Quite correct.

Shri Deshbandhn Gupta: I only 
quoted from the reports.

Shri Gopalaswami: There are ways 
of quoting a report. You can quote 
a report from one part of it, .

Shri Deshbandhu Gupta: If Gov-
enunent would allot a day for the 
discussion of the Improvement Trust, 
that would be the r i^ t  thing. I 
Woiaa welcome a discussion. -
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Shri Gopalaswami: I hope Raj-
kumariji will comply with the requ^t, 
provided we could find time during 
the present session of the House. I 
do not think she is afraid to meet the 
House on the basis of that report.

Shri Kamath: No Minister is afraid.
Shri Gopalaswami: If Rajkumariji

is not afraid I am rather surprised to 
here that my hon. coilegue the 
Home Minister will be afraid.

Shri Kamath: I said 'No Minister 
will be afraid’ . Ha has apparently 
heard it as ‘Home Minister will be 
aflard’.

Shri Gopalaswami: Then, I thank
my hon. friend for saying that.

Now, in regard to this particular 
matter, what is it after all that this 
Bill attempts to do? It is common 
ground that wherever a Federation has 
been established, those who were 
responsible for its establishment have 
always felt the need for reserving in 
the hands of the Centre full power 
regarding vital matters of administra
tion in the area which was to be con
stituted into the capital city. That is 
what the U.S.A. did in 1787. That is 
what Australia did in the early years 
of this century. That is also in a 
sense what Canada is attempting to do 
today. There are two ways of reserv
ing these vital powers in the hands of 
the Centre. The method that was adopt
ed by the U.S.A. and Australia was 
one. The method that is being adopted 
by Canada is another. In the first 
two cases, the Federations provided 
that they should establish the capital 
in an area about ten miles square, 
that is to say, about one hundred 
square miles and for that they ;said 
that the Federation should have abso
lute authority. That is what they did 
in the rase of Washington. Even today 
Washington is only a district. It is 
not a district of any particular State; 
it is a district which is under the 
direct administration of the Centre. I 
quite recognise what my hon. friend  ̂
Shri Deshbandhu Gupta said yesterday 
that there is some legislation being 
promoted in Congress for certain 
powers which would perhaps link this 
district with the neighbouring State. 
I have not seen the Bill and do not 
know the actual provisions. But let us 
remember that today Washington is 
being administered as a federal district 
with no State Government but a set 
of three District Commissioners, who 
derive their authority from’ Congress 
legislation. Take Canberra. It is the 
same thing. It is a separate area 
under the direct control of the Federa  ̂
tion and laws for it are passed by the 
F^eral Parliament

Shri Deshbandha Gfiipta: It has only 
a population of 20,000.

Shri Gopalaswami: It may be 20,000 
or it may rise to two millions some 
time later. But still it is a separate 
district. Take Canada. In Canada 
they chose a capital which was not 
isolated from the rest of the coimtry. 
They decided to locate the capital in 
what was already a district of a State 
and a town of some consequence in 
tliat State. Even there, they found it 
necessary to provide for the reserva
tion of powers in the hands of the 
Centre—vital powers like law and 
order, improvement trust and so on— 
and they have been passing federal 
legislation for the purpose of investing 
these authorities with the necessary 
powers and functions. What I want to 
impress upon the House is that we 
must accept the need for the Centre 
having absolute control over certain 
matters in the federal capital. That 
control it could not share with any 
subordinate authority. We also 
transferred the capital of India from 
Calcutta to Delhi. The transfer was 
not to New Delhi. The transfer was 
from Calcutta to Delhi, and Delhi was 
already a city. It was already part 
of another State and we had to steer 
a course which might not be the same 
as in the case of other federal capitals 
but still suited the conditions of Jndia 
and its capital, and in doing so we 
did not want to disturb the existence 
of a separate State including Delhi. 
At first the whole of the State was 
administered b y  the Centre. It was 
a Centrally-administered area. We 
have now come to,a stage when we are 
tackling the problem of giving each 
of these Centrally-administered areas 
a democratic set-up and when we came 
to the case of Delhi we had to take 
into consideration these two facts. 
There is a State here which includes 
not only New and Old Delhi but about 
three hundred villages round about 
There is, on the other hand, this 
Government of India. Delhi, the 
capital itself includes New and Old 
Delhi. Now for the former we decided 
to have full powers as regards vital 

, matters. Mind you, this power does 
not take away the entire jurisdiction 
of the State Xiegislature from New or 
Old Delhi. But we have taken out of 
its cognizance certain matters which 
we consider of such paramount 
Importance that it could not be handed 
over by the Centre to any other 
.subordinate authority.' That is the ' 
principle underlying the provisions of 
this Bill. '

Now it has been asked: Well, you
have made other provisions in this 
Bill; you have provided safeguards 1q 
various ways by the use of which it
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[Shri Gopalaswami]
will be possible for you to prevent any 
maladministration by the Delhi State, 
if it was guilty of maladministration 
even in regard to these vital points. 
That is not an answer to the principle 
that I have already enunciated. In 
certain vital matters the Centre must 
have exclusive jurisdiction. It is 
possible that we dan let the State 
legislature to act and then try to pull it 
up and say you ^ a ll not act in this 
way, or we want you to act in this 
way. That is one way of doing things.

Pandit Kanzni; You cĵ n pull up 
the executive before that stage arrives. 
You have the right to issue directions 
to the Ministry. You can therefore 
ask that any draft of a law relat
ing to police or law and order, etc., 
should be placed before the Cen- 

. Iral Government before introduction 
in the local Legislature. You have 
got complete power in that matter.

Shri Gopalaswanii: I will answer 
that point. I concede the position that* 
we can do so in respect of everything 
in day to day administration that 
the Delhi State and its Ministry 
might deal with. We could issue a 
specific order and that order will 
have to be obeyed under another pro
vision of this Bill. But I ask any
body in this House to tell me whe
ther that is the way in which you 
will arrange for administration in 
Delhi. The point is that we want 
these vital matters to be attended to 
by ourselves. We will issue positive 
orders and those orders will have to 
be obeyed. We cannot put ourselves— 
if we want smooth administration— 
in the position of somebody else hav
ing a right to issue orders and our 
having a mere right to pull them up 
when they go wrong. The two posi
tions are absolutely distinct. If they 
were not so distinct, then all that 
Australia has done, all that the U.S.A. 
has done so far and all that Canada 
i5 doing in regard to Ottawa will be 
absolutely meaningless.

Pandit thakur Das Bh^gava: May
I put a question? Though ' these 
powers may not be transferred to the
looal lyegiislature all at once, wiU 
•thev at least be allowed to assume 
them by gradual development or con- 
■ventions? How will they grow up, 
'yiiless you trust the Legislature to 
>̂ ome extent now?

Shri Gopalaswami: That is rather 
a helpful idea. I shall tell the House 
presently how that kind of conven
tion could grow up.

Now what we want is that legisla
tion in regard to these matters must

be exclusively in the hands of the 
Centre. Does that mean that we are 
going to eliminate the participation 
in the administration of these Central 
laws by the Government of the new 
State? I want hon. Members to rea- 
Use this. There is Central legisla
tion and Central legislation, ^ m e 
Central legislation has to be imple
mented by-machinery directly under 
the Centre. There are other kinds of 
legislation or parts of legislation in 
which the administrative needs of the 
situation require that powers should 
be conferred and duties should be 
imposed under a Central law on the 
State or its officers. I shall read to 
the House the provisions of article 
258 of the Constitution. It provides, 
tirstly, for the devolution of execu
tive power; secondly, it refers to the 
conferment of powers and imposition 
of dutfces by parliamentary law on 
States. This is what it says:

“ (1) Notwithstanding anything 
in this Constitution, the Presi
dent may, with the consent of the 
Government of a State, entrust—
either conditionally or uncondi
tionally to that Government or to 
its officers functions in relation to 
any matter to which the execu
tive power of the Union extends.

(2) A law made by Parliament 
which applies in any state may, 
notwithstanding that it relates to 
a matter with respect to which 
the Legislature of the State has 
no power to fneike laws, confer 
powers and impose duties, or au
thorise the conferring of powers 
and the imposition of duties, upon 
,the State or officers and authori
ties thereof.”
Now you look at the various Acts 

which are now in force in Delhi. You 
will find that most of them do not 
refer to the Central Government as 
such. All controlling powers, aU 
superior powers in regard to adminis
tration are vested in the Chief Com
missioner. Let me make one fact 
clear. The su{)reme executive power 
in regard to Part C States is vested 
in the President. L want the House 
to take note of this fact. I am try
ing to explain the position as it wiU- 
be under the Constitution and under 
this Bill. The President acts through 
L Chief Commissioner or a Lieutenant- 
Governor. What we are trying to 
do by this Bill is U\ give this instru
ment of th& President the aid and ad
vice of a Council of Ministers. Now 
in respect of certain matters for which 
the Chief Commissioner has to be 
responsible to the President, we are 
giving him the assistance of these 
Ministers. So far as those matters
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are concerned, we try to fulfil the 
spirit of responsible Government— 
their advice and aid must be accepted 
in the ordinary course. But as the 
supreme executive pow»er vests in 
the Presideiit, where tiiere is a dif
ference between the Chief Commis
sioner and hi» advisers, we want the
matters t? be referred to that sup
reme head for resolution of any dif
ficulties or differences. That is the
position But where, for instance, in 
the cas(* of Central laws on matters 
which we'have excluded under clause 
26, that legislation confers powers 
or imposes duties on the Chief 
Commissioner or any of his officers 
or it may be even on persons who are 
chosen as Ministers—in the old days 
they were called Members of the Exe
cutive Council, in the days of diar
chy—in those cases we do not alto
gether exclude the State from having 
any participation, in the administra 
tion of those subjects. To the extent 
that they implement the powers con
ferred upon them or discharge the 
duties imposed upon th«m they are 
doing it under a Central law. If we 
attempt to establish conventions, as 
we did attempt to do in the days of 
diarchy, these people who are respon
sible for the implementation of the 
laws even on those excluded subjects 
will all confer together, and it may 
be that by proper arrangements, rules 
of business and so on, it migl\t be
come possible for the members of the 
State Legislature to put questions or 
even to move resolutions even on 
such matters. Only, what they re
solve on will be not only not binding 
on their own Ministers—as no reson 
lution is binding UD on any Govern
ment—but they could not be imple
mented unless they met with the ap
proval of the supreme executive. That 
is the position. I quite understand 
what my hon. friend Pandit Thakur 
Das Bhargava *said, that it is possi
ble by convention to so develop the 
working of these new institutions that 
even though it is not so stated in the 
law these functions are administered 
in the State to the satisfaction, as far 
as possible, of the representatives of 
the State who come into the State 
Legislature. Now, it may also, I - 
think, be asked if the Centre is will
ing to part with power to that ex
tent, whether t^ey will trust these 
Ministers in the State Legislature. 
My answer to that is it is to our in
terest to promote this kind of thing. 
Otherwise what will happen will be 
that in regard to these excluded sub- 

'jects. e\'en with regard to municipal 
corporations, law and order and so 
forth, the forum for putting questions 
for ventilating grievances and so on 
will be Parliament. And it is not 
such a convenient thing for us to be

dealing with detailed matters relat
ing to Delhi administration in Par
liament. It will be to our interest,
both in the legislation we pass in re-

• gard to these subjects and in the rules 
of business and other things that we 
approve of for transaction of business 
both in the State Government and its 
Legislature, to devolve these powers 
and to see how they implement them.

One point was made out by more 
than one hon. Member of the House 
and that was that there will be ho 
time in Parliament to pass legislation 
—of a particular Bill which might 
run into three or four hundred clau
ses for the purpose of establishing a 
corporation for. Delhi. Now, I think 
it is simply begging the question. An 
important measure of that sort you 
cannot really compress into a few 
clauses, something like twenty, thirty 

, or forty. That legislation has to run in
’ to many clauses and Parliament has got 

to find the time. And if it has not 
found the time so far it is because 
owing to consultations of various au
thorities, ascertainment of views and 
so on the actual material for the Bill 
has, not got into the shape in which 
it could be presented to Parliament 
as a Bill. That is what has stood In 
the way. But if it had been ready 

’ six months ago I am sure that my hon, 
colleague would have insisted on time 
being found by this House for pas
sing so important a measure. And I 
for one cannot agree that Parliament 
is unfit to pass a measure of that 
kind. Parliament may have to deal 
with various other Bills which will 
include hundreds of clauses. The 
mere number of the clauses does not 
prevent Parliament from dealing with 
a measure if it is an important one.

The other point that was raised 
was; ‘What is it after all? Parlia
ment has not legislated at all about 
Delhi” . What has been done is that 
the executive, the Health Minister or 
probably the Home Minister has ap* 
plied State enactments from one State 
or another with modifications to Delhi. 
No doubt it was a simpler, method of 
legislating at a time when we could 
not have passed all these Bills to
gether in Parliament. But it is a 
temporary expedient. The Delhi 
Laws Act is not an eternal measure, 
I think personally the proper proce
dure in the future should be that with 
regard to all matters in regard to the 
State of Delhi, or for that matter 
even in regard to Pdrt C States in 
general the endeavour should be to 
pass Pajrliamentary legislatioo. The 
position now is that the executive is 
empowered by a Parliamentary en
actment, which the Delhi Laws Act
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[Shri Gopalaswami]
is, to extend these Acts from vari
ous States to other States. But that 
practice will no doubt drop out in 
due course.

Now, I will try to deal with this 
amendment, the amendment of Mr. 
I^shbandhu Gupta and also of Pan
dit Thakur Das Bhargava. They are 
more or less the same except that 
my friend Mr. Deshbandhu Gupta 
has dropped out more from the list of 
excluded items than pandit Thakur 
Das Bhargava has done. So far as 
the main operative portion of this 
amendment is concerned it says that 
the Assembly of the State of Delhi 
shall not have the final power to 
make laws. Well, I am not 
objecting to it merely on purely 
drafting grounds but I object to it 
on substantial grounds. You cannot 
in a piece of legislation clothe some
body with a final power for making 
laws and some other authority with 
a power which is something less than 
final power in the making of laws. 
Apparently “final” has retfenence to 
the last Dortion of this amendment 
under which the President is given 
the right, not simply to assent or not 
to assent or to return the Bill for re
consideration, but actually to m o d if y  
the provision? of the law that has 
come up from the State Legislature. 
Well, I do not know if the hon. Mem
bers who have given notice of this 
amendment, or any others in this 
House, can reconcile themselves to 
the idei of the executive changing 
the- content of a law passed by a 
Legislature. That I think, is so 
foreign to all ideas of law-making 
that I think we should rule out this 
particular idea of the President hav
ing the power to modify it. Of courfse 
we have to understand that “Presi
dent” means either the Home Minis
ter or the Health Minister, or my
self for that matter in certain mat
ters. You do not get over the diffi
culty by mentioning the word 
“President” . I think the executive 
should not have the power to 
modify a Jaw which 'comes up 
from the legislature itself. All the 
Constitutions in the world no 
doubt orovide for a law passed by a 
legislature being submitt«d to the 
head of the executive but that i« on
ly for the purpose of giving his as
sent or withholding his assent or re
turning it with suggestions for recon
sideration. This is a new method of 
making a law for a State which the 
President will be allowed to tinker 
with as he likes and though it might 
suit the executive on these benches 
to aecept such a decision, I do not 
think I can accept it from the larger 
point of view of principle.

12 N o o n

Shri Deshbandhu Gupta; May I
. just interrupt and seek clarification 
from the hon. Minister on this point? 
What is suggested by me is that just 
as at present enactments made by 
other State Legis*latures are being 
adopted by the executive and extend
ed to Delhi, similarly enactments 
made by this Legislature will be 
open to Government >to atiopt and 
modify and then ^ p ly  to Delhi. It 
will be a complementary Legislature 
to the Central Legislature because the 
Central Legislature is not expected 
to pass legislations on all matters 
concerning the State.

Pandit Thakur Das Bhargava: The
Bills are referred back to the Legis
lature a).id tnen the Legislature by 
the order of the President just 
reconsiders those suggested amend
ments and they again go up. The 
method suggested is new, there is no 
doubt, but it is on the same lines and

• same principles and only to satisfy you.
Shri €k>palaswami; That is why I 

said while it would be satisfying to 
' us from the purely executive stand 
point, I do not think it is satisfying 
to me from the stand point of princi
ple.

Mr. Deshbandhu Gupta has referred 
to the existing practice of adapting 
laws of other States for application to 
a particular State. I have already 
said enough to show that I am not 
enamoured of that as a permanent 
practice in regard to legislation. So 
long as the Part C States had no 
Legislatures of their own and the sub
jects had not been divided between 
Part C States and the Centre and so 
forth, it was convenient for us—the 
Centre having to exercise powers in 
regard to State subjects-^to say: why 
go through the whole process of making 
a law on a State subject? Some other 
State has made a law. Let us adopt 
it by executive order to this case but 
where you have got a Legislature 
established in the State itself, to give 
such a power to the executive is I 
think against all principles.

Shri Deshbandhu Gaptsi: May I
again interrupt the hon. Minister and 
inquire whether he is in a position to 
give an assurance on behalf of the 
Government that hereafter all laws 
that would be applicable to the State of 
Delhi would either be passed by the 
State Legislature or Parliament? Is 
he in a position to give that assurance 
categorically?

SUiri Gopalaswami: The present posi- 
tioh is that we have got a Delhi Laws 
Act. I suppose und r̂ its provisions
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the executive of the Centre has po^er 
to apply laws from other States to 
Delhi State. In the future we are 
dividing the subjects between the 
Centre and the Part C State of Delhi. 
With regard to the subjects which are 
handed over to the Part C State the 
Legislature has the primary power, the 
right and duty of passing laws, s o . 
that the intention of this Bill is that 
though we have power to pass a law 
in Parliament, after this Bill comes 
into force, the laws relating to State 
subjects will* be passed in the natural 
course by the State Legislature. By 
State subjects, I mean, all State sub
jects other than those which are 
specifically excluded. Now with regard 
to other cases also, it is intended that 
legislation should be undertaken in 
Parliament. As to when it will be 
possible to change over to the new 
system is a thing on which I cannot 
commit myself at the present moment 
because if I said from tomorrow we 
will pass all laws relating to Delhi in 
Parliament, it would produce in
convenience in administration which 
will lead to all sorts of trouble, but 
once matters settle down, the normal 
principle will be that with regard to 
subjects which are within the com
petence of the State Legislature, it will 
pass laws, and for those which are 
within the competence of the Centre 
Parliament will have to make laws. 
That will be the general principle.

Shri Deshbandhu Gupta: My fear is
thet the status quo will continue so 
far as- Parliament is in a position to 
make laws on those subjects and the 
Chief Commissioner will be still 
extending laws passed by other 
Legislatures without consulting this 
Legislature or the State L(\?islature as 
he has been doing in the past.

Shri Gopalaswami: I am not sure
that the Chief Commissioner does it. T 
believe that it is the Central Govern
ment that does it. Take for instance, 
your Municipal Act. It is a Punjab 
Act extended to Delhi. Obviously in 
order that the municipal administra
tion might continue to be carried on 
that Act has to.be enforced till my bon. 
colleague brings before Parliament a 
Bill for establishing a Corporation for 
Delhi and when that BiU is passed into 
law, naturally the other will go out of 
existence.

My main thing with regard to the 
amendment which I have mvself moved 

this. I was rather interested to 
listen to what my hon. friend, 
Mr. Bhatt said. He read from the 
proceedings of the Home Ministry’s 
Advisory Committee. T was not aware; 
though I had indications in private 
conversations, that Shri Deshbandhu

Gupta had categorically admitted the 
need for reserving a subject like law 
and order, to the Centre in the case o f  
Delhi. It is no doubt true that
Mr. Bhatt read out another sentence 
which indicated the view of my hon. 
colleague at that time. But that was 
a very general statement. It only said 
that a Legislature cannot be expected 
to function unless it had an amplitude
of powers. It did not mean that every
little power was to be with that
Legislature in order to make 
democracy work properly there hut it 
is rather significant that Mr.' Desh
bandhu Gupta made that admission 
then.

Shri Deshbandhu Gupta: I have not 
quite followed.

Shri Gopalaswami: True that Gov
ernment have been accused of changing 
their views from time to time.

Shri Deshbandhu Gupta: But this is 
a new departure-^after a Press Note 
had been issued by Government—to 
describe it as part of loud thinking.

Shri Gopalas iii: Sbme of us have
really revised some of our views. 
There ,is no denying that fact.

Shri Deshbandhu Gupta: I hope you 
are not one of them.

Shri Gopalaswami: That kind of 
revision is not peculiar to the Members 
on the Treasury Benches. With regard 
to this thing, we have reserved Public 
Order. We have reserved Police 
including Railway Police. You wDl 
fina in the State List there is another 
item mentioned. That is Village Police 
which we have not reserved. Then, we 
refer to the constitution of these 
various authorities. lands and 
buildings. In the amendment of 
Mr Deshbandhu Gupta, he agrees to 
the exclusion of Public Order; he 
agrees to the exclusion of Police. He 
agrees to the exclusion of lands and 
buildings vested in the Union, situated 
in New Delhi.

Shri Deshbandhu Gupta: Not ex
clusion; but inclusion. Because ^ e  
word ‘final’ is there. The word ‘finar 
may not be lost sight of.

*bhri Gopalaswami: I have already 
said what I had to say with regard to 
the word ‘final’ . Then, jurisdiction 
and other things are consequentiaL 
Leaving them out, what remains is, 
item (c) in  ̂my . amendment which 
refers to the constitution and powers of 
municipal corporations in D ^ i  and ‘ 
New Delhi and constitution and powers 
of other public utility authorities in
cluding water supply, drainage, Im-
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[Shri Gopalaswami]
provement Trust, elqptricity and 
transport. Let me mention this 
•because many hon. Members have 
referred to parallels in other 
places. I can say with confidence 
that so far as the municipal adminis
tration of the federal capital is con- 
•cemed, every other country has re
served exclusive power in the Centre. 
Canberra has it; Washington ^as it. I 
am not sure that the new Bill to which 
Mr. Deshbanclhu Gupta made refer- 
ênce would break this principle at all. 

With regard to Ottawa, things which 
matter in municipal administration, 
which are of Vital consequences have 
been taken over by the Centre. That 
Ijeing so, I think my hon. friend 
should withdraw his objections if he 
were going to swear so much by 
toreign parallels.

Shri Deshbandhu Gupta: I was only 
<inswering certain questions.

Shri Gopalaswami: I have positive 
Reasons why we should retain these 
in the hands of the Centre here. He 
himself will agree that for the deve
lopment of the municipal administra
tion, for c*arrying out all the schemes 
of the Improvement Trust, for having 
•a proper and adequate water supply, 
tor having a proper drainage system, 
-ever for having an adequate trans
port authority, it is important from 
the all-India stand point, apart from 
the Delhi stand . point, ,that the ad
ministration here should be of an order 
which is very much above the average 
in regard to municipal administration 
in the- country. I do not think that 
the Delhi municipal council has estab
lished a record for super efficiency in 
regard to these matters. It may be 
said that this does nol take away the 
•fact that this municipality is supposed 
to have been xmder the control of the 
Chief Commissioner, under the Centre. 
'What we propose to do is to substitute 
■for it a proper Corporation which will 
liave an administrative set-up which 
cannot permit of the kind of inefficien
cy, even to the extent that it prevails.
If that is t(' happen, the resources of 
tjjese > municipal authorities have to 
be of an ample character. We iif 
the Centre feel our responsibility for 
making Delhi a model capital of a 
tederation so much that we are not 
willing to part with power in regard 
to this matter to any subordinate* 
authority.

Shri E ŝhbandhu Gupta: Does Delhi 
include New Delhi? When the hon. 
Minister talks of Corporation, have 
GoveJ^HJl^t decided to give a corpora- 
tia^ forJiSew Delhi also? *

^ . Shri Gopalaswami: If they had
reached a decision, that would have

been made known to Parliament al
ready. When they reach a decision,
It will come to Parliament in the form 
of a Bill. I can only say this that 
I do not think Government have ruled 
out the establishment of a Corporation 
separately for New Delhi or the 
establishment of a joint Corporation 
for both Old and New Delhi. Deci
sions on these matters will be made 
known to Parliament in due course. 
That is why I say that the objections 
to this item (c) of my amendment are 
not objections to which Government 
could defer. It is a very painful fact 
to me that I have to say to so eloquent 
an advocate of the interests of Delhi 
as Mr. Deshbandhu Gupta is, that I 
am unable to accept his amendment to 
my amendment. That is what I 
wish to say also to my hon. friend 
Pandit Thakur Das Bhargava. I 
hope the House will recognise that if 
they want that the capital should have 
separate treatment—it may be a pri
vileged treatment so far as resources 
•go, it may be a treatment which would 
ensure greater efficiency and so on—if 
they concede that position, they have 
no alternative but to* accept the amend
ment that I have moved. With regard 
to the actual day-to-day administra
tion, I have already pointed out that 
things even :n regard to municipalities 
in whi?h the local people will feel 
interested would, in the legislation 
that is to come, be provided for by 
appropriate devolution of power to the 
State Government and its officers and 
I for one would certainly advocate 
that these matters should not be ex
cluded from the purview of interpella
tion and resolution in the State Legis
lature. Having said that, I shall 
leave the fate of my amendment in the 
handt of the* House.

Shri Kamatli: Is it too much to ask 
the hon. Shrimati Amrit Kaur, who is 
the third Minister intimately connected 
with this matter, to answer certain 
specific points raised by my hon. friend 
Mr. Deshbandhu Gupta as regards 
water supply, drainage, sewage, and 
also whether she is in a position to 
ask the Leader of the House to allot 
half a day for -hscussion of this 
Improvement Trust Inquiry Report?

Mr. Depnty-Speaker: The hon.
Minister has already stated that she 
would be placing a statement on the 
Table of the House.

Shri Kamath: She does not add to 
it orally?

Mr. Deputy-Speaker: She does not.
I shall first put the amendments 

that have been moved to the amend
ment of the hon. Minister and then
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put the amendment of the hon. Minis
ter. First, Pandit Thakur Das 
Bhargava’s amendment.

Pandit Thakur Das Bhargava: I beg
leave to withdraw my amendment.

The amendment was, by ieave, 
withdrawn.

Shri Desfabandhu Gupta: With
regard to my amendment, I have 
already stated that I am opposed to 
the amendment of the hon. Minister,

Mr. Deputy-Speaker: We are not
allowing any speech at this stage.

Shri Deshbandhu Gupta: I had
moved my amendment in the hope 
that Government would accept it, as I 
wanted to go to the maximum extent 
to get Government’s approval of that, 
înd to pass legislation of that kind 

with general consent. But, since 
Government is sticking to its own 
aniendn*ent, I would beg leave to with
draw my amendment and confine 
myself to the opposition to the amend
ment which the hon. Minister has 
moved.

The amendment was, by Leave, 
withdrawn.

Mr. Deputy-Speaker: Shri Bhatt did 
not move his amendment. Shri Sidhva . 
moved his two amendments but he is 
not in his seat. So I have to put 
them to the House.

The question is:
" In the 'amendment proposed by 
the hon. Shri N. Gopalaswami Ay- 
yangar, omit parts (a), (b) and (c) 
of the proposed proviso to sub
clause ( 1) of clause 26.

The motion was negatived.
Mr. Deputy-Speaker: The question is:

In the amendment proposed by 
the hon. Shri N. Gopalaswami Ay- 
yangar, in part (d) of the proposed 
proviso to sub-clause (1) of clause
26, omit “in Delhi or” .

The motion was negatived.
Mr. Deputy-Speaker: The question is:

To sub-clause (1) of clause 26 
add the proviso:

“Provided that the Legislative 
Assembly of the State of Delhi 
shall not have power to make laws 
with respect to any of the follow
ing matters, namely: —

(a) public order;
(b) police including railway 

police;

(c) the constitution and powers
. of municipal corporations

and other local authorities, 
of improvement trusts and 
of water supply, drainage, 
electricity, transport and 
other public utility author
ities in Delhi or in New 
Delhi;

(d) lands and buildings vested 
1- or in the possession of 
the Union which are situat
ed in Delhi or in New Delhi 
including all rights in or 
over such lands and build
ings, the collection of rents 
therefrom and the transfer 
and alienation thereof;

(e) offences against laws with 
respect to any of the matters 
mentioned in the foregoing 
clauses;

(f) jurisdictioa and powers of
all Courts, with respect to 
any of the said milters; and

(g) fees in respect of any of the
said matters other than fees 
taken in any Court.”

The motion was adopted.
Mr. Deputy-Speaker: The question is:

In sub-clause (2) of clause 26,
for “such State” substitute “a
State” .

The motion was adopted.
Shri Deshbandhu Gupta: May I

request that my dissent be recorded in 
the proceedings, Sir? If there is any 
procedure, I should like my dissent to 
these,, amendments to be recorded. I 
do not want a division on this, but I 
would like my dissent to be on record.

Mr. Deputy-Speaker: The hon. Mem
ber has spoken for over two hours and 
everything has gone down on record.

The question is:
“That clause 26, as amended,, stand 

part of the Bill.”
The montion was adopted.

Clause 26, as amended, was added 
to the Bill.

Clause 27.— (Inconsistency between 
laws etc.)

A mendment made: '
In the Explanation to clause 27,

omit “of Himachal Pradesh or
Vindhya Pradesh.”

[5/tri Gopalaswami}
Clause 27. as amended, was added 

to the Bill.
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Clause 28.— {Sanction of the 
President etc.)

Shri Gopalaswami: I beg to move;
For clause 28, substitute:

•‘28. Sanction of the Chief Com
missioner required for certain 
legtslative prdposals.—No Bill or 
amendment shall be introduced 
wtc, or moved in, the Legislative 
Ass^embly of a State without the 
previous sanction of the Chief 
ComnussKner, if such Bill or 
amendment makes provision with 
resp ^  tc any of the following 
matters, namely: —

(a) constitution and organisa
tion of the couri of the 
Judicial Commissioner;

' (b) jurisdiction and powers of 
the court of the Judicial 
Commissioner with respect 
to ^ny of the matters in the 
State List or in the Con
current List;

(c) State Public Service Com
mission.”

Shri Owivedi (Vindhya Pradesh): I 
hlS*' ® olarlflcation from thehor. Minister of a certain point. I 
" i f  t wjiether the Chief Com
missioner will be competent on his 

consulting the Centra] 
Government, to give permission for 
introdiicmg legislation. Or has he to 
consult the Central Government before 
he gives this permission?

Gopalaswami: The Judicial
Coi^ssioners in Part C States stand 

1?. position of a High i  "othing can be done as 
5'^aHon.of High Courts or 

th» f n on them byf  .Commissioner without the 
approval of the Central Government.

Mr.Depnty-SpejdLer: The question is:
For clause 28, substitute:

; ‘28. Sancticm of the Chief Com.- 
^ S toner required for certain 
legislative proposals.-~No Bill or 
amendment shall be introduced 
Ipto, or moved in, the Legislative 
Assembly of a State without the 
previous sanction of the Chief 
Commissioner, if such Bill or 
amendment makes provision with 
respect to any of the following 
matters, namely : —

(a) constitution and organisation 
,,̂ ,.of the court of the Judicial 

Commissioner;

(b> jurisdiction and powers of 
the court of the Judicial 
Commissioner with respect

. to any of the matters in the 
State List or in the Con
current List;

(c) State Public Service Com
mission.”

The motion was adopted.
Mr, Deputy-Speaker: T̂ ie question is:

“That clause 28. as amended^
stand part of the BiU.”

The inontion was adopted.
Clause 28, as amended, was added 

to the Bill
Clause 29.— (Special provisions 

as to financial Bills.)
Shri Gopalaswami: I beg to move:
(i) In sub-clause (1) of clause

29, for “President” substitute “Chief 
Commissioner” .

(ii) In sub-clause (3) of clause 29, 
for “President” substitute “Chief Com
missioner”.

Sir, with your permission, and with 
the permission of the House, I would 
like to move another smaU amendment • 
seeking the omission of some words 
which are not necessary in sub-clause
(3), I mean the “Consolidated Fund of 
India” .

Shri Lakshmanan (Travancore- 
Cochin): That is my amendment. ‘

Shri Gopalaswami: In tha't case, I
am accepting that amendment of the 
hon. Member.

Mr. Deputy-Speaker: The question is:
In sub-clause (1) of clause 9̂, for 

“President” substitute “Chief Commis
sioner” .

- The mention was adopted.
Mr. Deputy-Speaker: The question Is:
In sub-clause (3) of clause 29, for 

“President” substitute “Chief Commis
sioner” .

The montion was adopted.
Mr. Deputy-Speaker: The question is;
In suB-clause (3) of clause 29, omit 

“ the Consolidated Fund of India or” .
The motion was adopted.

Mr. Deputy-Speaker: The question is:
“That clause 29, as amended, stand 

part of the Bill.” '
The jnotion was adopted.
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Clause 29, as amended, was added 
to the Bili. , •

Clauses 30 to 32 were added to 
the Bill.

Clause 33.—(Annual Financial 
Statement.)

Shri Gopalaswami: I beg to move;

(i) In sub-clause (1) of clause 33, 
omit “As from the financial year com
mencing on the 1st day of April, 1952” .

(ii) In part (e) of sub-clause (3) of 
clause 33, for “by Act of Parliament” 
substitute “by law made by Parliament 
or by the Legislative Assembly of the 
State” .

Mr. Deputy-Si>eaker: Amendments
moved: '

(i) In sub-clause (1) of clause 33, 
omit * As from the financial year com
mencing on the 1st day of April, 1952” .

(ii) In part (e) of sub-clause (3) of 
clause 33. for "by Act of Parliament” 
substitute “by law made by Parliament 
or by the Ltgislative Assembly of the 
State” .

Capt. A. P. Sinfi:h
Pradesh): I beg to move:

(Vindhya

In oub-clause 1̂) of clause 33, omit 
“with the previous approvsd of the 
President” .

In the previous clauses 29 and 30 
the hon. Minister himself had suggest
ed that the word “President” was not 
necessary and should be substituted 
by the words “Chief Commissioner” . 
He has admitted the principle and 
according to it these words “with the 
previous appr-oval of the President” 
should be omitted. When the Chief  ̂
Commissioner is the representative or 
agent of the President himself there is 
no use having this word again and 
again. Another reason is that the 
Chief Commissioner should be trusted 
and should have some authority. 
Otherwise, he will have to refer to the 
President every time and there will be 
red-tapism. There are also other 
clauses where this phrase “with the 
previous approval of the President’  ̂
is repeated. I hope the hon. Minister 
will accept my amendment. •

Shri Gopalaswami: I cannot accupi
it

Ci r̂t. A. P. What about
clause 29?

Shri Gopalaswami: That was a
iifferenl matter.

Mr. Deputy-Speaker: Amendment
Hoved:

In sub-clause (I) of clause 33, omit 
“Wj^h the previous approval of the 
President*’.

'Shri Poonacha (Coorg): I beg to
move:

In part (b) of sub-clause (3) of clause 
33,' pmit “elected”.

This is only formal, as it has been 
deleted in other places as well.

* Mr. Deputy-Speaker: Amendment
•noved;

In part <b) of sub-clause (3) of clause 
33, omit “elected” .

Shri G<9 alaswami: May I explain
the position with regard to this annual 
financial statement. That is a state
ment which, though it is mentioned 
win be presented to the State LegiS' 
latuie by the Chief Commissioner, is 
the budget for the year concerned. A 
budget of a State which is administer
ed through a Chief Commissioner wiU 
include not merely the items relating 
to State subjects the administration oi 
which might be in the hands of the 
Council of Ministers, it will also in
clude certain subjects which are 
reserved to the Centre and the financial 
provision of the Centre for such 
activities could be ascertained only 
from the Centre, that is the President. 
So, if you want to have a budget 
which wi!J cover everything, you have 
got not only to put in ';he information 
available with regard to that particu
lar State but also information regard
ing what the Centre considers to be 
probable expenditure and probable 
receipts in the case of such items as 
are reserved.

[P andit T h a k u r  D as B ha rg av a  
in the Chair]

That is why it is put do^ra that the 
Chief Commissioner, who is the head 
of the State and is also the agent of 
the President, should get the approval 
of the President. It has* got to be 
passed by the Centre.

*'^hri Rajagopalachari: The hon.
Member might compare the provision* 
with regard to Part A States. Article 
202 of the Constitution says:

“The GovwTior shall in respect 
of every financial year cause to 
be laid before the House or 
Houses of the legislature of the 
State a statement of the estimated 
receipts and, expenditure of tte
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[Shri R a ja g o p a la ch a r i]
State for that year, in this part 
referred to as the ‘annual finan
cial statement’.”
That is, for States like Madras, 

Bombay, etc. It is not the Governor 
that lays it but he causes it to be laid. 
The same language is used here.

Shri Gopalaswami; He is objecting 
to “ approval of the President” .

Shri Rajagopalachari: Th^e too,
without the approval of the Govern
ment a private Member cannot make 
an amendment.

Mr. Chairman: The question is:
In sub-clause (1) of clause 33, omit 

“As from the financial year commenc-. 
ing on the 1st day of AprU, 1952 .

The motion was adopted.
Mr. Chairman: The question is:

In p art (e) o f  su b -cla u se  (3) o f  clause
33, fo r  “ b y  Act o f  P a r lia m e n t ’ su b 
stitute “ b y  la w  m ade b y  P a rlia m en t or  
b y  the L e g i ^ t a v e  A sse m b ly  o f  the 
State” .

The motion was adopted.
Capt. A. P. Singh: I beg leave to 

withdraw my cimendment.
The amendment was, by leave, 

withdrawn.
Mr. Chairman: The question is:
In part (b) of sub-clause (3) of 

clause 33, omit “elected” .
The motion was adopted.

Mr. Chairman: The question is:

“That clause 33, as amended, 
stand part of the Bill.” ,

TTie motion was adopted.
Clause 33. as amended, was added 

to the Bill.
Clause 34.— (Procedure in Legisla

tive Assembly in respect of estimates.)
Amendment made: "

In sub-clause (3) of clause 34, for 
“President” substitute “Chief Commis
sioner” .

— [Copt. A. P. Singh]
Clause 34, as amended, was added 

to the Bill.
Clause 35 was added to the Bill.

Clause 36.— {Supplementary additional 
, or excess grants.)

Capt. A. P. Singh: I beg to move:

In part (b) of sub-clause (1) of ciause 
36,

(i) omit “>yith the previous 
approval of the President” ; 
and

(ii) omit “with such previous
approval” .

Mr. Chairman: Amendment moved:
In part (b) of sub-clause (1) o f 

clause 36,
(i) omit “with the previous

approval of the President” ; 
and

(ii> omit “with such previous
approval”

Shri Rajagopalachari: Whatever
applies to the main financial statement 
should apply also to the supplementary 
financial statement. We cannot have 
ihis amenvlment.
■ Mr. Chairman: By this amendment 
ĥe hon. Member wants to omit the 

words “with the previous approval of 
the President” . The logical conse
quence of the non-accfeptance of the 
hon. Member’s amendment to clause 
33 is that this amendment may not be 
accepted by the hon. Minister.

Shri Gopalaswami: I do not accept
it.

Shri Poonacha: In view of the subs
titution of “President” by “Chief 
Commissioner” in clause 33, I think we 
should do the same thing here.

I beg to move:

In part (b) of sub-clause <1) of clause
36, for “President” substitute “Chief 
Commissioner” .

Mr* Chairman: Amendment moved:

In part (b) of sub-clause (1) of clause
36, for “President” substitute “Chief 
Commissioner” .

Shri Sarwate (Madhya Bharat): The 
whole ''lause 36 contemplates that the 
Chief Commissioner shall do certain 
things. How can it be said with the 
pr^ious approval of himself?

Shri
we are 
grants and an

Rajagopalachari:
e dealing with

In clause 36
ig with supplementary 
obligation is laid on the
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head of the State, namely the Chief 
C o m m i s s i o n e r ,  to lay a supplementair 
financial statement. „ 
no sense in saying with .the Perims- 
sion of the Chief Commissioner The 
exact language of clause 33 should be 
repeated here and it is there. .

Mr. Chairman: So, as I understand 
the position, neither of the two amend
ments is accepted.

Capt. A. P. Singh: I beg leave to 
withdraw my amendment.

Shri Poonacha: I also beg leave to 
withdraw my amendment.

T h e  a m e n d m e n t s  were, by leave, 
withdrawn.

Mr. Chairman: The question is:
“That clause 36 stand part of the 

Bill.”
The motion was adopted.

Clause 36 was added to the Bill.
Clause 37.—(Rules of Procedure.)
Shri Gopalaswami: I beg to move: 
For sub-clause (2, of clause 37, sub

stitute :
“ (2) Until rules are made under 

sub-section ( 1), the rules of pro -̂ 
cedure and standing orders with 
respect to the Legislative Assembly 
M the State of I^adesh m
force immediately before • t o  
section comes into force ^
State shall have effect m 
to the L e g is la t iv e  Assembly of ^at 
State subject to such -'nodificaUons 
and adaptations as may ®
therein by the Chief Commis
sioner.”
Mr. Chairman: A m en d m en t m ov ed :

For sub-clause (2) of clause 37.
substitute:

<■(2) U ntil rules are m a d e  under 
sub-section (1 ). the ru ljs  o f  P ro
ced u re  and standing orders  w ith  
respect to  theof the State of U ttar P rad esh  in
force immediately before tms 
section comes into fwce 
State shall nave effect m relaUon 
to the Legislative -Assembly of that 
State subject to such 
and adaptations as may ^e m ^f/ 
therein by the Chief Commis
sioner.”

Capt. A. P. Singh; I beg to move:

In th e  amendment b y  t^ e
h o n . Shri ,N. G o p a la s w a m i A y y a n g a r ,

in the proposed sub-clause (2) of clause
37, at the end, add:

“with the consultation of the 
Speaker” .
The words used here are “with such 

modifications and adaptations as may 
be made therein by the Chief Commis
sioner.” I want that it may be added 
‘ ‘with the consultation of the Speaker**.

An Hon. Member: Before the
Speaker is elected?

Capt A. P. Singh: No. The Speaker 
will be elected. But these rules will 
go on.

Mr. Chairman: Does the hon.
Member want to move his other 
amendment also?

Capt A. P. Singh: Yes. I* beg tô  
move: \

In the proviso to sub-clause (1) of 
clause 37, omit “and with the approval 
of the President”. -

Mr, Chairman: Does the hon. Minis
ter want to make any reply?

Shri Gopalaswami: With regard to
the first amendment of the hon. Mem
ber, this narticular sub-clause is 
intended to deal only with the interval, 
before rules are made under sub- - 
clause (1). That is to say, it is 
intended really to deal with a time 
wh^n there will be practically no 
Speaker. Therefore, it is unnecessary 
to provide for consultation with the 
Speaker. As regards the main rules 
themselves, the Speaker Ls mentioned— 
“the Chief Commissioner shall, after 
consultation with the Speaker of the 
Legislative Assembly and with the 
anproval of .the President, make rules**. 
That is the main thing, so thiat his 
second amendment is covered by the 
language in the sul>clause itself. His 
first amendment seems unnecessary 
because it is intended to deal with at 
time when there is no Speaker.

Capt A. P. Singh: Then I do not
press that amendment.

Mr. Chairman: What about the
second one?

Capt A. P. Singh: Even that I do 
not press.

Mr. Chairman: „ I have not olaced 
these amendments before the House. 
The amendment before the House is 
the one moved by the hon. Minister. I 
shall now put it to the House.

Shri Dwivedi (Vindhya Pradesh): 
Has 'the bon. Member, Caot. A. P. 
Singh, had the leave of the House to 
withdraw his amendments?

Mr. Chairman: I have not placed
them before the House at all. I only
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[Mr. Chairman]
wanted to know the fa c t io n  of the 
hon. Minister on those amendments 
and the hon. Member is satisfied.

The question is:
For sub-clause (2) of clause 37, 

substitute:

“ (2) Until rules are made under 
sub-section (1), the rules of pro
cedure and standing orders with 
respect to the Legislative Assembly 
of the State of Uttar Pradesh in 
force immediately before this 
section comes into force in any 
State shall have effect in relation 
to the Legislative Assembly of that 
State subject to such modifications 
and adaptations as may be made 
therein by the Chief Commis
sioner.”

The motion was adopted.
Mr. Chairman: The question is:

•‘That clause 37, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 37, as amended, was added 

to the Bill.
Clause 38.—(Langruage to be used etc.) 

Shri Gopalaswami: I beg to move:
In sub-clause (1) of clause 38 after 

“shall be transacted” insert “m the 
omcial language or languages of the 
Stale or” . -

Shri Dwivedi: I want to know what 
will be the procedure for determining 
the official language of any State. As 
a matter of fact the official language 
in Vindhya Pradesh is Hindi but m 
the courts, English is prevalent since 
the enforcement of the Constitution. 
So it is difficult to know .whether 
English is the official language or Hindi 
is the official language there.

Shri Gopalaswami: As regards the
language, that will be governed by the 
provisions of the Constitution.

Mr. Chairman: The question is:

In sub-clause (1) of clause 38 after 
“ shall be transacted” insert “in the 
official language or languages of the 
State or” .

Th#̂  motion was adopted.
Mr. Chairman: The questidn is:

“That clause 38, as amended,
. stand part of the Bill.*'

Ths motion was iidppted.

Clause 38, as amended was added 
to the BiU.

Clause 39.—{Restriction on discussion 
etc.) '

Shri Lakshmanan: I beg to move:
In clause 39, for “for theV substitute 

“of a” . ^
The purpose of this amendment is 

to exclude the conduct of all Judicial 
Commissioners wl^ther of that parti
cular State or of any other State from 
the purview of legislative discussion. 
The Judges of the Supreme Court and 
the Judges of all High Courts enjoy 
this privilege. The Judicial Commis
sioner of that particular State alone 
enjoys that privilege under the present 
clause. I want to extend that privi
lege to the Judicial Conmiissioners of 
all States, whether of that particular 
State or of any other State. There
fore. to facUitate that I ha\ne moved 
that the words “for the” may be subs
tituted by the words “of a” .

Mr. Chairman: Amendment moved:
In clause 39 for “for the” substitute 

“of a” .
Shri Gropalaswami: Do I understand 

the hon. Member to mean that tiie 
conduct of the Judicial Commissioner 
in Coorg should not be questioned or 
discussed in Himachal Pradesh?

Shri Lakshmanan: Yes, that is what 
I mean.

Shri Rajagopalachari: Just as we do 
not qualify a High Court with “of any 

, State” we may omit the qualifications 
for Judicial Commissioners.

Shri ̂  Sarwate: Before the hon.
Minister says anything, I should like 
to say a few words. The difficulty 
is this. If we adopt this we are 
debarring the Legislative Assembly
from discussing the conduct of a 
Judicial Commissioner also. That is 
not desirable because by that we are 
restricting the scope of the discussion 
of the Legislative Ass^bly. The status 
of Supreme Court Judges is entirely 
different from that of the High Court 
Judges, They have been given
certain privileges under the Constitu
tion.

Shri Lakshmanan: My hon. friend,
is totally under a misapprehension.
The conduct of the Judicial Commiair 
sioner of that particular State is even 
now excluded from the purview of 
legislative discussion.
1 P.M.

Shri Sanrate: I have not finished
yet. The object of the present clause.
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as it is worded at present, is 
that in that State, because there 
is a particular relationship bet

ween the Legislative Assembly and the 
Judicial Commissioner there, the Legis- 

'  lative Assembly is not empowered to 
discuss the actions of that Judicial C©m- 
missioner alone. As regards Judicial 
Commissioners of the rest of India, or 

in other States, it can discuss. The 
reason is this. High Court Judges 
"have been specially created under the 
Constitution; so far as I understand. 
Judicial Commissioners are not so 
created. So. the Judicial Commis
sioners have a different status from 
that of the Judges of the Supreme 
Court or High Courts, according to 
the Constitution. Because the 
Supreme* Court Judges and High 
Court Judges are outside the pale of 
the discussion of Legislative Assemb
lies, that should not apply to Judicial 
Commissioners. By moving • this 
amendment, my hon. friend js  taking 
away the powers of the Legislative 
Assemblies unnecessarily.

Shri Gopalaswami: He does intend
to take away the power. But, we 
have got to remember that the Judicial 
Commissioner in a Part C State 
occupies the same position as a High 
Court Judge in a Part A or Part B 
State. He is the supreme judicial 
tribunal or officer in the State and 
the spirit of this particular clause is 
that the head of the judiciary in a 
State sjiould be immune from criticism 
in the Legislature, The only thing I 
was considering was whether this 
immunity should be extended beyond 
the Judicial Commissioner of the 
particular State so as to confer this 
immunity on Judicial Commissioners 
of other States as well. That would 
be the effect of the hon. Mr. Laksh- 
manan’s amendment. Personally, I 
do not see any objection to accept it.
I would accept it in substance; but 
instead of the actual amendment 
that he has proposed. I would omit 
the words “for the State” .

Pandit M. B. Bhargava (Ajmer): 
"May I ask whether the conduct of a 
Judicial Commissioner is open to 
criticism in other Legislatures of Part 
A or Part B States and if so, why 
■should the conduct of any Judicial 
Commissioner other than that of that 
particular State be not open to criti
cism in that State Legislative 
Assembly?

JShri Eajagopalachari: If in the same 
State we should immune the judicial 
authority from Legislative Assembly 
discussion, there is greater reason for 
€iving immunity in States w|iich have 
nothing to do with that Judicial Com
missioner. It is the authority of 
Ji76 PSD

justice, so to say, that Is safeguarded 
here. The Supreme Court or the 
High Court or whatever is equivalent 
to that should be free from debates 
in the Legislative Assembly in that 
State or elsewhere.

Pandit M. B. Bhargava: The point
is whether the conduct of a Judicial 
Commissioner of a Part C State will 
or will not be open to criticism in the 
Legislature of a Part A or Part B 
State. If it is open to criticism, 
there is absolutely no reason why in. 
a Part C State, the conduct of a Judi
cial Commissioner other than that of 
that particular State should not be 
open to criticism.

The Minister of S^te for Transport 
and Railways (Shri Santhanam): My
hon. friend’s argument ^ 1 1  mean that 
High Court Judges should be capable 
of being criticised in Part C States.

Pandit M. B. Bhargava: That is not 
my point.

Shri Santhanam: It is not a quid
pro quo. It is a matter of general 
principle. Because immunity was 
not extended to a Judicial Commis
sioner in the Constitution, as there 
was no Judicial Commissioner then,

S there is no reason why, when we are 
making a particular law, we should 
not extend the immunity. The princi
ple is the same. Otherwise, High 
Court Judges will have to be removed 
from the clause according to his 
arguments.

^  w  f  q r f% T ^  ?  
(Jiidicial Com

missioner)^ ^  3TT ?
[Shri Bhatt: Could the Judicial Com

missioner be criticised in this Parlia
ment?] .

Pandit M. B. Bhargava: I am sorry 
my hon. friend has wholly misunder
stood me. I do not want the conduct 
of the Judges of the High Courts or 
of the Supreme Court to be criticised 
in any Legislature. Their conduct is 
already protected under the Constitu
tion whether it be in the Legislature 
of a Part A, Part B or Part C State. 
The only poinj; that we are consider
ing here today is this. When the 
conduct of a Judicial Commissioner is 
not above criticism in a Part A or Part 
B State Legislature, why should it be 
above criticism in a part C State 
Legislature? .

Mr. Chairman: The point has been 
properly understood. What Shn 
Santhanam maintains is if there is a 
lacuna in the Constitution and we 
did not then put something in the 
Constitution, there is no reason why
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[Mr. Chairman] 
we should not do it here. If the 
position of the Judical Commissioner is 
tantamount to that of a High Court 
7udge, there is no reason why we 
filLOuld not give him immunity from his 
conduct being discussed in the Part C 
States.

Shri Lakshmanaa: I accept the
modification suggested by the hon. 
Minister.

Mr. Chairman: Well then, the
question is:

In clause 39, oinit “for the State’'.
The motion was adopted.

Mr. Chairman: The question is:
“ That clause 39, as amended,

stand part of tfte Bill.”
The motion was adopted.

Clause 39, as amended, was added 
to the piU.

Clause 40 was added to the BiM.
Clause 41.—iCouncil of Ministers.)
Shri Gopalaswami: I beg to move:
For the heading to . clause 41 and 

clause 41, substitute:
**pART III—Council o f Ministers 
41. Council of Ministers,—(1) 

There shall be a Council of 
’ Ministers in each State with the 

Chief MinL«;ter at the head to aid 
and advise the Qjief Commis
sioner in the exercise of his 
functions in relation to matters 
with respect to which the Legls- 

, lative Assembly of the State has 
power to make laws except in so 
far as he is required by any law
io exercise any judicial or quasi- 
ju^icial functions:

Provided that, in case of 
difference of opinion between the 
Chief Commissioner and his 
Ministers on any matter, the Chief 
Commissioner shall refer it to the 
President for decision and act 
according to the decision given 
thereon by the President, and 
pending such decision it shall be 
competent for the Chief Commis
sioner in any case where the 
matter is in his opinion so urgent 
that it is necessary for him to 
take immediate action, to take 
such action or to give such 
direction in the matter as he 
deems necessary:

Provided further that in the 
State of Delhi every decision 
taken by a Minister or by the

Council in relation to any matter 
concerning New Delhi shall be 
subject to the concurrence of the 
Chief Commissioner, and nothing 
in this sub-section shall be 
construed as preventing the Chief 
Commissioner in case of any 
difference of opinion between him 
and his Ministers from taking 
such action in respect of the 
administration of New Delhi as
he in his discretion considers 
necessary.

(2) The Chief Commissioner 
shall, when he is present, preside 
at meetings of the Council of 
Ministers, and, when the Chief 
Commissioner is not present,.the 
Chief Minister or, if he is also not 
present, such other Minister as 
may be determined by the rules 
made* under sub-section (1) of 
section 43, shall preside at meet
ings of the Council.

(3) If any question arises as 
to whether any matter is or is not 
a matter as respects which the 
Chief Commissioner is required 
by any law to exercise any judi
cial or quasi-judicial functions the 
decision of the Chief Com
missioner thereon shall be final.

(4) If in the State of Delhi any 
question arises as to whether any 
matter is or is not a matter con- 
ceming New Delhi, the decision 
of the Chief Commissioner there
on shall be final:

Provided that in case of any 
difference of opinion between the 
Chief Commissioner and his 
Ministers on such question, It 
shaU be referred for the decision 
of the President and his decision 
shall be final.

(5) The question whether any, 
and if so what, advice was 
tendered by Ministers to the 
Chief Commissioner shall not be 
inquired into in any court.”
Mr. Chairman: Amendment moved:
For the heading to clause 41 ana 

clause 41 substitute:
“ F a r t  III—C ou n cil  o p  M in is t e r s

41. Council of Ministers.—(17 
There shall be a Council of 
Ministers in each State with the 
Chief Minister at the head to aid 
and advise the Chief Commis
sioner in the exercise of his 
functions in relation to matters 
with respect to which the Legis
lative Assembly of the State has 
power to make laws except in sa
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far as he is required by any law 
to exercise any judicial or quasi
judicial functions:

Provided that, in case of 
difference of opinion between the 
Chief Commissioner and his 
Ministers on any matter, the Chief 
Commissioner shall refer it to the 
President for decision and act 
according to the decision given 
thereon by the President, and 
pending such decision it shall be 
competent for the Chief Commis
sioner in̂  any case where the 
matter is in his opinion so urgent 
that it is necessary for him to 
take immediate action, to take 
such action or to give such 
direction in the matter as he 
deems: necessary:

Provided further that in the 
State of Delhi every decision 
taken by a Minister or by the 
Council in relation to any matter 
concerning New Delhi shall be 
subject to the concurrence of the 
Chief Commissioner, and nothing 
in this sub-section shall be 
construed as preventing the Chief 
Commissioner in case of any 
difference of opinion between him 
and his Ministers from taking 
such action in respect of the 
administration of New Demi as 
he in his discretion considers 
necessary.

(2) The Chief Commissioner 
shall, when he is present, preside 
lit meetings of the Council of 
Ministers, and, when the Chief 
Commissioner is not present, the 
Chief Minister or, if he is also not 
present, such other Minister as 
may be determined by the rules 
made under sub-section (1) of 
section 43, shall preside at meet
ings of the Council.

(3) If any question arises as 
to whether any matter is or is not 
a matter as respects which the 
Chiet Commissioner is required 
by any law to exercise any judi
cial or quasi-judicial functions the 
decision of the Chief Com
missioner thereon shall be final.

(4) If in the State of Delhi any 
question arises as to whether any 
matter is or is not a matter con
cerning New Delhi, the decision 
of the Chief Commissioner there-' 
on shall be final:

Provided that in case of any 
difference of opinion between the 
Ctdef Commissioner and his 
Ministers oh such question, it 
shall be referred for the decision

of the President and his decision 
shaU be final.

(5) The question whether any, 
and if so what, advice was 
tendered by Ministers ta the 
Chief Commissioner shall not be 
inquired into in any court.”
Capt A. P. Singh: I beg to move:
(i) In the amendment proposed by 

the hon. Shri N. Gopalaswami 
Ayyangar, in sub-clause (1) of the 
proposed clause 41, omit:

“except in so far as he is 
required by any law to exercise 
any judicial or quasi-judicial func
tions” . ^

(ii) In the amendment proposed by 
the hon̂  Shri N. Gopalaswami 
Ayyangar, omit the first' proviso to 
sub-clause ( 1) of the proposed 
clause 41.

(iii) In the amendment proposed 
by the hon. Shri N. Gopalaswami 
^oryangar, omit sub-clauses (2) and
(3) of the proposed clause 41.

I feel that this is the most contro
versial clause that has been proposed 
here. Before I start on the main 
amendments, I should like to say that 
even when loud thinking was going 
on about this Bill, I made it perfectly 
clear that so far as Vindhya Pradesh 
was concerned, nothing would be 
acceptable to Vindhya Pradesh less 
than full responsible Government. 
This I want to be clearly understood 
so that it may not be misunderstood 
now that I am going behind any 
terms agreed upon. This I want to 
be clearly understood. And I feel 
that by the introduction of this clause 
even the semblance of democracy 
has been taken away and in this 
clause we see dyarchy in its naked 
form. We were under the impression 
that for so many years dyarchy had 
been given a decent burial and that 
by the Congress party. I am amazed 
to see that the same party is going lo 
resurrect it. It is not like the re
surrection of a plant in Iceland but 
it is like the demons who came out of 
every drop of blood. I therefore 
oppose it. On the one hand we shall 
have the representatives of the people 
fired with the zeal of patriotism and 
eager to serve the people and on the 
ottier there will be a Chief Commis
sioner fired with the zeal of ‘getting 
promotion, eager to accumulate wealth 
with his fat salary and wanting to 
abound in superfluities. These two 
kinds of people have been brought 
together. The tragedy of it is that 
the Chief Commissioner is to preside
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[Capt. A. P Singhl
over the body. Is it in any way pro
per that such a provision should be 
made in this Bill?

The tragedy of it all is that un
fortunately the Ministers of States do 
generally approve of what the Chief 
Commissioner says. They have more 
reliance on their Secretaries and on 
the Chief Commissioner than they 
have on the representatives of the 
people. Whatever is said by the 
former is taken as truth revealed. 
Yesterday I was amazed to hear the 
Minister of States say that I, along 
with my colleagues here and outside, 
was in favour of merger. He never 
thought even as a matter of courtesy 
to call me and ask...

Stari Gopalaswami: May I point out 
that the hon. and gallant and, as my 
hon. colleague added, vigilant Captain 
has stated the position inaccurately. I 
have never committed myself to the 
statement that Capt. Avadesh Pratap 
Singh is now in favour of merger,

Capt A. P. Singh: He said I was. 
Had he called me I would have given 
him the whole fact and he would have 
come to know, irrespective of what 
was said by his Secretary or anybody 
else, what the position about merger 
was. I agree with the States Minister 
that Sardar Patel tried his best to 
merge Vindhya Pradesh, There I 
agree with him. But through what 
stages it passed? There he is per
fectly wrong. The first stage was 
when I was the Chief Minister.

Mr. Chairman: How long more will 
the hon. Member take?

Capt. A. P. Singh: Some allegations 
have been brought against us and it 
is necessary that I should make my 
position clear.

Mr. Chairman: Is the hon. Member 
likely to take long to conclude?

Capt. A, P. Singfa: I would take an
other half an hour.

Mr. Chairman: Then we may adjourn 
now.

Shri G<^alaswami: Before we adjourn 
may I make a representation? We 
have a few clauses left and if possible, 
on account of the necessity of finishing 
this piece of legislation at the earliest 
possible time, I would suggest that we 
so arrange that we finish foday. And 
if the House has no objection, I would 
suggest for your consideration. Sir, that 
we may meet at 5-30 p .m . and sit till 
this Bill is finished. I have to ask for 
this indulgence because while we mig^ 
meet tomorrow my hon. colleague

not be able to be here tomorrow. 
Therefore, I have to put the House to 
this inconvenience.

Pandit Kimzro: We have Select Com
mittee meetings today and we cannot 
come here at 5.30.

Shri Kamath: May I submit that 
instead of meeting this evening we 
may meet tomorrow morning? I do 
not know when the Home Minister is 
leaving tomorrow.

Shri Rajagopalachari: I need not be
lere—it can be done tomorrow.AShri Kamath: Tomorrow morning we 
may meet, and the questions for the 
16th August, which were postponed be
cause the Commerce and Industry 
Deputy Minister and his Chief were 
both absent last time, may be taken 
up tomorrow.

Shri Sidhva: Tomorrow we have got 
other engagements—if you want we 
can meet today.

Mr. Chairman: So far as the questions 
are concerned, I understand they have 
already been postponed to some other 
date.

Shri Kamath: The Deputy-Speaker 
gave a definite undertaking that they 
would be taken on the next day on 
which Parliament meets for which no 
questions had been fixed.

Mr. Charman: I understand definite 
arrangements have been made and they 
cannot be disturbed now. .As regards 
meeting again, I think it would be 
desirable to meet this evening at six.
The House then adjourned till Six o f  

the Clock.

The House re-assembled at Six of 
the Clock.

[M r . D e pu ty  S peaker  in  the Chair]
Capt. A. P. Singh: I was bringing to 

the notice of the hon. Minister of 
States that all the facts are not placed 
before him when a question is taken 
up as between the Chief Commissioner 
or other I.C.S. officers on the one hand 
and popular representatives on the 
other. As an example, I was citing the 
merger question of Vii\dhya Pradesh. 
As was said by the hon. Minister, 
Sardar Vallabhbhai Patel wanted to 
merge it, but it went into several 
stages.

Shri Gopalaswami: On a point of
order. I do not know if the question 
of merger of Vindhya Pradesh in a 
neighbouring State or what Sardar 
Patel did or what Capt. Awdesh Pratap 
Singh did is relevant to the particular 
clause we are considering.
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Capt. A. P. Sinffh: It is relevant in 
this sense that an aspersion was 
thrown against me that at first I was 
in favour of merger and now I have 
changed my views and become against 
merger

Mr. Deputy-Speaker: Order, order. 
The question of merger does not arise 
on this clause. There is the third 
reading during which he can speak on 
it, or there are always other occa
sions and then there is also the news
paper. But on this clause it is not 
relevant.

Capt. A. P. Singh: I am only dealing 
with what has been said by the hon. 
Minister. It is but proper that I 
should be given an opportunity so 
that I may refute the things which 
have been said by the hon. Minister. 
I shall not take more than a minute 
or two.

Mr. Deputy-Speaker: It is not a ques
tion of time, but I will not allow this 
discussion because it is not as if every
thing that falls from the lips of the 
hon. Minister should be answered 
straightway, whatever may be the 
occasion. This clause is not the occa
sion for saying something in general 
and then trying to explain one’s own 
attitude with respect to what the hon. 
Minister has said. It is neither 
relevant to the clause nor to the 
amendment.

Capt. A. P. Singh: Then I shall see 
at the third reading stage. The point 
Is that this clause leads to the humilia
tion of the popular representatives. 
They will be presided over by the Chief 
Commissioner. This fact will hot only 
have a demoralising effect on the 
i«presentatives of the people, but 
actually it will be soul killing. I may 
even go to the extent of saying that 
only submissive, docile, weak and meek 
Ministers will be palatable to the Chief 
Commissioner. No independent man, 
no man who has got any-self-respect 
would like to work under the Chief 

Commissioner. What will be the ideal 
of the Chief Commissioner? His ideal 
is to accumulate wealth, to have fat 
salaries, to have promotions. So he 
dances tc ihe tune of the Secretariat, 
while the popular representatives go 
there to serve the people. They are 
prepared to go even without neces- 

^ries-. So, it is not proper that the 
Chief Commissioner should preside ovefr 
the Cabinet ihefetihgs. ■

Moreover, in the Cabinet inectings 
it is not always formal matters that

are discussed. Sometimes the Minis
ters talk of informal subjects. ITou 
know, Sir, what is the main objection 
of the people to the Hindu Code. The 
main objection is that the son-in-law 
should not be allowed to live with sons, 
though they are quite related.

Shrimati Durgabai (Madras) : There 
is no such thing in Hindu law.

Capt. A. P. Singh: I will illustrate 
the point, though it may be wrong. 
They are going to this extent. A person 
who does not belong to the family, who 
is a man of the services is going to be 
thrust in the family of the representa
tives of the people. That is why I say# 
that the whole thing is completely ab
surd. It is quite absurd to have the 
Chief Commissioner there as the head 
of the representatives of the people.

If, however, it is the desire of the 
Government, that no independent man, 
no man with conscience should be the 
Chief Minister, then, of course this 
clause is all right. If it is the purpose 
of Government that independent 
persons, men with self-respect, shbuld 
go there, then of course, this clause 
should be deleted and the Chief Com- 
misioner should not be allowed to 
preside over Cabinet meetings. I am 
sure I will have the support of the 
whole House in regard to this matter.

The real difficulty arises this way. 
When these Ministers make allegations 
against the I. C. S. officers they are 
not even heeded. That has been my 
sad experience. The Central Govern
ment brushed aside all allegations 
against I. C. S. officers—they were not 
even listened to. Nor were they 
enquired into, while an enquiry was 
made about all the Cabinet Ministers. 
This was what was done by the Central 
Government, So, this is our tragedy. 
Cases are concocted by these I.C.S. 
officers. Even when it was proved to 
the hilt that they were concocted by 
the I. C. S. officer, he was not punished 
because he belonged to the I, C. S.
I can cite actual instances, though at 
this stage I do not want to take up the 
time of the Hoiise over that.

Shri Rajagopalachari: Suppose I
promise to appoint Provincial Service 
people, wiU there be no objection?

Capt, A. P. Singh: My point is that 
they belong to one hierarchy. From 
the Chief Commissioner downwards, 
they put everything in such a way 
before the Ministers, that the latter 
are invariably led away. They are 
pastmasters in influencing Ministers, 
while the representatives of the people 
are kept aloof and mil^s aws^.

Mr. : How is all ^
relevant?
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Shri Dwivedi: On a point of
information, may I know from the 
hon. Member whether during his Chief 
Mmistership his popular colleagues in 
the Cabinet were behaving in such a 
way as he is confidently speaking about 
them. If he blames the I.C.S oflBcers. 
he should at least be confident about 
the behaviour of his colleagues.

Capt A. P. Singh: I was not in tune 
with my colleagues. There were 
quarrels among us in the Cabinet. I 
do not say there was no fault on our 
part—I do not say we were not quarrel
ing. Even congressmen are quarrelling.
I say when an enquiry was held against 
my colleagues, why should an enquiry

• not have been held against the I.C.S. 
officers?

Mr. Deputy-Speaker: - How is it
relevant?

Capt A. P. Singh: It is relevant in 
this way. When the Chief Commis
sioner presides over the Cabinet he will 
be in a better position not to allow 
them to do anjrthing which may be in 
the public interest. For example 
during my period of office I wanted to 
separate the judiciary from the 
executive. I was forced by the advice 
of the I.C.S. officers to amalgamate 
them. Therefore, I say that the Chief 
Commissioner should not remain there 
to preside over the meetings of the 
Cabinet.

Moreover, it is not a democratic 
procedure. Suppose, here in the Centre 
a non-Minister presides over the 
Cabinet meetings. What will be the 
result? I do not think that he will 
ever be tolerated. He will never be 
tolerated. Similarly in Part B States 
he will not be tolerated. There are so 
many clauses in the Bill where enough 
powers have been given to the Chief 
Commissioner. Take for instance 
clauses 45 and 46, Absolute power has 
been given to the President and it has 
been said that whenever the Chief 
Commissioner differs from the Cabinet 
the matter can be referred to the 
President. If it were a matter of 
urgency, he has the power to issue 
orders as he pleases. When all these 
powers have been given to the Chief 
Commissioner I see no reason why it 
should be necessary that he should 
preside over the meetings of the 
Cabinet. The Bill from beginning to 
the end is full of clauses to the effect 
that nothing can be done without the 
consent and approval of the Chief 

CU>mmi8sioner.

Shriniati Dorgaliai: On a point of 
«rder. Is not the hon. Member repeat
ing the same points. The same

arguments have been advanced over 
and 0V& again.

Mr. Deputy-Speaker: The hon. Menv 
ber perhaps feels that the more he 
repeats the better he is understood.

Capt. A. P. Singh : One more point 
and I have done. In Part B States 
they go there as Regional Commis
sioners, They do not preside over 
Cabinet meetings. So my point is this. 
Even if it is very necessary that some
body should go to the Cabinet, he may 
go there, but he should not preside ovtt 
the meetings. That is not in keeping 
with the- spirit of democracy. As 
Regional Commissioners go now and 
then he may be called, or whenever 
there is some important point being 
taken up then he may go there. But 
it is not necessary for him to preside. 
When it has been conceded that he will 
rub shoulders with other members, why 
should he go there and preside? He 
may sit like other members, like the 
Regional Commissioners. Because, it 
has been conceded the other day that 
he has to rub shoulders with the others. 
That is my point and I hope that the 
House will consider this and the hon. 
Minister also will take a sympathetic 
view of this.

There is one other point. I have said 
here that judicial and quasi-judicial 
functions should not be* given to the 
Chief Commissioner- My point is that 
the judiciary should be quite inde
pendent. I am expecting that a Bill 
will be brought in this House according 
to some article of the Constitution— 
perhaps article 241—to have High 
Courts in Part C States. In fact there 
was a High Court in Vindhya Pradesfr 
which has now been reduced to the 
position of a Judicial Commissioner’s 
Court because the State was reduced 
from the position of a Part B State to 
that of a Part C State. My point is 
that in no case should the Chief Com
missioner function even as a judicial 
officer. There should be a judiciary, 
and the executive should be quite 
separate. Therefore I submit that the 
words “except in so far as he is requir
ed by any law to exercise any judical 
or quasi-judicial functions” should be 
deleted.

Mr. Deputy-Speaker: Amendment®
moved:

(i) In the amendment 
the hon. Shri N. ( .
Ayyangar, in sub-clause (1) 
proposed clause 41, omit:

“except in so far as he is
required by any law to exercise 
any judicial or  ̂quasl-judicial

£unctions*\
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(ii) In the amendment proposed by 
the hon. Shri N. Gopalaswami 
-Ayyangar. omit the first proviso to sub
clause (1) of the proposed clause 41.

(iii) In the amendment proposed by 
the hon. Shri N. Gopalaswami 
Ayyangar. omit sub-clauses (2) and (3) 
of the proposed clause 41.

Shri Dwivedi; In connection with 
this clause I had my own doubts...

Pandit Thakur Das Bharg:ava: There
are other amendments also. Is my hon. 
friend going to move any amendment?

Mr. Deputy-Speaker: He has tabled 
some amendments,

Shri Dwivedi: Can I say a few
-words, ̂ Sir?

Mr. Deputy-Speaker: I would like
to know if he is going to move any of 
his amendments.

Shri Dwivedi : No, Sir, I do not want 
to move.

Mr. Deputy-Speaker: I will come
to the other amendments later on. The 
hon. Member has already started. He 
-may go on. ,

Shri Dwivedi: In connection with
this clause where the Chief Commis
sioner has been made to preside over 
the meetings of the Cabinet, I had my 
doubts. As a matter of fact, as I said 
the other day, the Chief Commissioners 
do not have any spirit of self-sacrifice 
with which a public worker comes. 
Public workers are elected out of so 
many thousands and lakhs of voters. 
To thrust a person of the service class 
-on them is not good. Therefore, we 
had submitted a request to the hon. 
the Prime Minister to consider the 
matter. Yesterday I had a talk with 
the hon. the Minister of States and be 
gave me this assurance : “Look here, 
in Vindhya Pradesh they have got a 
sad experience regarding the working 
of the Ministry there. Therefore, the 
clause shall remain there, but it shall 
not be operative. For all intents and 
purposes the Chief Commissioner shall 
■not preside” .

Shri Gopalaswami: Sir, may I
interrupt my hon. friend? I have no 
xecollection of having told my friend 
-anything like that,

Shri Dwivedi: Excuse me if I am
•wrong. But I was told that if by 
experience it is found that the persons 
l>ehave and work in the proper sen^ 
later on, the Chief Commissioner sbaH 
not preside and it will work as a 
responsible Cabinet. That was, I 
ŝuppose, wifaat hon. Minister said.

Shri Gopalaswami: What I said was 
that the clause provides for the Chief 
Commissioner presiding when he is 
present. The way in which conventions 
should develop in the course of the 
working of these institutions should be 
for the Chief Commissioner not to bo 
present and allowing the Chief Minis
ter to preside. That is a matter of 
convention. It is in that way that 
things should develop. That is what 
I remember I told him,

Shri Dwivedi: But in the case of
Part B and Part A States we have never 
started with the convention. From 
my experience I can say that whatever 
Indian States were formerly in exis
tence, even though some of them were 
better administered than some of the 
Part A States, none of them have be«tt 
considered good enough to be given 
that administrative set-up as has been 
given to the Part A States. All the 
Provinces which were British Indian 
Provinces, they are all considered to 
be fit, even though Punjab is one of 
them. But the Part C States some of 
which are far more advanced than 
many Part A States have not been 
considered to be at that level. I do 
not know the reason why the Central 
Government, should entertain any 
doubts about the people or the sense 
of responsibility of the public men at 
popular men in these Indian States. 
I think the Indian States have equally 
played their role in thfe fight for 
independence and proved their merit 
in an equal way. And I do not think 
there is any dearth of people as is 
imagined. Besides, I said in the last 
session when this Bill was considered, 
and I appealed to the Central Govern
ment that if they thought that the 
persons were backward then they 
should put them as apprentice Minis
ters in other Provinces so that they 
might in course of time...

Mr. Deputy-Speaker: I think we are 
ga«ag back to the old argument that 
there ought not to be any difference 
between one State and another.

Shri Dwivedi: I submit that the 
Chief Commissioner presiding is not 
considered to be a good proposal in 
any of these Part C States, and parti
cularly in Vindhya Pradesh. Therefore, 
I request that if it is found reasonable 
the Iron. Minister should consider the 
proposal and the provision for the 
Chief Commissioner to preside over the 
Cabinet should be withdrawn and it 
should be made possible that only the 
Chief Minister should preside over the 
meetings of the Cabinet. For all 
intents and purposes the control of the 
Central Government shall remain and 
we shall work in accordance with 
those instructions.
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[Shri Dwivedi] - 
Ministers would be responsible to the 
JLegislature. Therefore, they should 
liave no doubts on that score. When 
we have provided no machinery for 
the development of such convenuons 
in any other States, in the Part B or 
Part A 'States, why should t^s sort 
o f  thins be done in C S ta^ , and 
particularly in Vmdhya 
which has already been ^
State? Whatever blame has been 
thrown on that Ministry, I may 
tell you frankly that ^  
to  the wrong choice of 
Therefore, the working was not food 
fiiere. Now there can be no doubts on 
iiiis Doint. There will be an elected 
legislature which will elect its 
Who will form the Cabinet and there 
will be dem ocratic working. Therefore, 
there should be no doubt 
connection also. I do not why the Central Government think 
that in the case of Part C States this 
provision should be there. ^  
i^uest the hon. Minister and the P r^ e  
Minister kindly to consider the case, 
particularly of Vindhya Pradesh.

Pandit Thakur Das Bhargava : I b e g  
to m o v e  :

(i) In the amendment .p r o p o s e d  by 
i h e  hon. Shri N. G o p a la s w a n u  
Ayyangar, o m it  the s e c o n d  p r o v is o  to  
s i S ^ l a u s e  (1) o f  the p r o p o s e d  c la u s e

• (ii) In the amendment proposed by 
' t h r  hon. Shri. N. Gopalaswami 

Ayyangar, for the second proviso to 
SuWause (1) of the proposed clause 
41, substitute :

“Provided further that in the 
State of Delhi the decision of the 
Minister or the Council of Ministers 
in all executive matters relating to 
the it|ms for which...”
Sir, with* your permission I want td 

omit the word “ final” .
** .powers of legislation have not 

been given to the legislature of the 
Delhi State shall be subject to such 
modification as the Chief Commis
sioner might make in his discretion 
and nothing in this sub-section shall 
prevent the Chief CommissionCT m 
case of difference of opinion 
between him and the Ministry from 
taking such action as he considers 
necessary.” .
(iii) In the amendment proposed by 

flie hon. Shri N. Gopalaswami 
Ayyangar, for sub-clause (2) of the 
l^oposed clause 41, substitute :

“ (2) The Chief Minister shall 
preside at the meetings of the 
Council of Ministers and in case he

is not present such other Minister 
as may be determined by the rules 
made under sub-section .(1 ) of 
section 43 shall preside at meetings 
of the Council of Ministers.

Provided that whenever the Chief 
Commissioner chooses to be present 
at any meeting of the Council of 
Ministers he shall preside at such 
meeting.”
(iv) In the amendment proposed bjr 

the hon. Shri N. Gopalaswami 
Ayyangar, for sub-clause (4) of the 
proposed clause 41, substitute :

“ (4) If in the State of Delhi any 
question arises as to whether any 
matter is or is not a matter referred 
to in the proviso to sub-section (1) 
the decision of the Chief Commis
sioner for the time being shall be 
final.

Provided that the Ministry may 
refer the difference to the President 
whose ultimate decision shall be 
final.”
In regard to these amendments,' there 

are one or two points which are 
involved and on which I want a clarifi
cation. In the first place there are two 
provisos to this clause. I object to the 
second proviso. In this the position 
of the Ministry of Delhi has been made 
almost intolerable. The words are: 
“Provided further that in the State of 
Delhi every decision taken by a Minister 
or by the Council in relation to any 
matter concerning New Delhi shall be 
subject to the concurrence of the Chief 
Commissioner etc.” My submission is 
that in regard to matters in respect of 
which the law making powers have been 
reserved by the Central Government,
I can understand that the executive 
powers in regard to those matters may 
not be allowed to be exercised by any 
Minister in Delhi. In regard to this 
the amendment moved by Shri 
Gopalaswami Ayyangar says this :

“There shall be a Council o f  
Ministers in each State with the 
Chief Minister at the head to aid 
and advise the Chief Commissioner 
in the exercise of his functions in 
relation to matters with respect to 
which the Legislative Assembly of 
the State has power to make laws 
except in so far as he is required 
by any law to exercise any judicial 
o r , quasi-jiidicial functions.”
So far as the first part of the clauser 

goes, it is quite correct according to legal 
-principles that in regard to matters of 

 ̂ law making the executive powers shouldi 
not be exercised by the M&rfster 
Delhi but in respect of matters in whick 
th§ Legislature shall have power, mjr
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submission i& that ordinarily in regard 
to such matters in which the law 
making pow^ is there in the Legis
lature, the Ministers should be able to 
exercise power. According to this
proviso, he will have absolutely no 
power except such power as is con
trolled by the Chief Commissioner. 
Now, if you will kindly refer to article 
162 of the Constitution, you will ft.id :

“Subject to the provisions of this 
Constitution, the executive power 
of a State shall extend to the 
matters with respect to which the 
Legislature of the State has power 
to make laws:” .
I quite realize that but when I was 

arguing the amendment in regard to 
clause 26, the hon. Minister in reply 
to that pointed out that Government 
proposed to devolve some powers later 
on the Ministers, so that they may be 
able to function and in that connection 
he referred to article 258 of the Consti
tution. On a perusal of article 258 I 
am inclined to say that there can be 
no devolution at all under article 258 
because it relates to other matters. In 
the first instance, clause (1) relates to 
matters regarding the power of the 
Union and it does not relate to the 
powers of the State Legislature. There
fore, there will be no devolution so far 
as the powers of State Legislature are 
concerned because it only d^ls with the 
powers of the Union Legislature and in 
regard to clause (2) of this article 258— 
this refers to a law to be made by Parlia
ment. Even under this there can be 
no devolution unless the law is made 
and the law is not existing today. At 
the same time, a perusal of clause (3) 
of article 258 would show that as a 
matter of fact, it refers to quite a 
different thing. It reads as follows :

“Where by virtue of this article  ̂
powers and duties have been con»- 
ferred or imposed upon a State or 
oflficers or authorities thereof, there 
shall be paid by the Government 
of India to the State such sum as 
may be agreed, or, in default of 
agreement, as may be determined 
by an arbitrator appointed by the 
Chief Justice of India, in respect 
of any extra costs of administration 
incurred by the State in connection 
with the exercise of those powers 
and duties.”
This is absolutely a different thing. 

I remember when the Constitution was 
being made, at that time, these powers 
were explained and they referred to 
absolutely other matters and they did 
not refer to the powers of the State 
Legislature ^ d  the executive power 
relating to these laws. I do not there
fore think thftt under article 258 any 
of thwe powers could be devolved. Now

the question is that according to the 
amended provision of clause 41 the 
powers of the Ministers shall only be 
confined to such matters in which the 
Legislature can be given powers and 
in regard to that also no decision 
regarding Delhi shall be allowed to be 

. taken, which is tantamount to saying 
that the powers which ordinarily a 
Minister shall enjoy in respect of 
matters which relate to the law making 
powers of the Legislature, even there- 
he will not be allowed to function. This 
is too much and I do not know if it is 
legal also. Every Minister who wants 
to exercise powers in regard to those 
subjects may be curbed in this manner. 
As a matter of fact it is not a question 
of curbing the powers or controlling 
powers. This is a question of totally 
denying any sort of powers to the 

. Minister in regard to New Delhi. Every 
decision taken by a Minister in relation 
to any matter relating to Delhi howevel 
trivial it may be will be set at nought.

.1 appeal to the Hon. Minister to 
consider how it would work in 
practice. Further on there is a pro
vision that every question whe
ther any matter concerns New 
Delhi or not shall also be decided 
by the Chief Commissioner and I do 
not know of any matter in Old Delhi 
which will be totally unconnected with 
matters in New Delhi, which mean* 
that in the rural areas of Delhi also 
this Minister will not* be allowed to do 
anything if the Chief Commissioner 
so chooses. My submission is that this 
proviso is very wide, wider than the 
present Act and it means that the 
entire powers of the Ministry will be 
taken away and they will not be allowed' 
to do anything if the Chief Commis
sioner so chooses.

Then I request the hon. Minister 
to consider the other question in regard 
to the general powers of the Chief 
Commissioner in relation to the • 
Ministry. The first proviso to sub
clause (1) of clause 41 is very 
restrictive. In a State like a Part C 
State I would submit that when we 
have made provisions safeguarding the 
powers of Parliament and the powers 
of the Central Government to such an 
extent that really we have bound them 
hand and foot, there is absolutely no 
reason to think that they can get out 
of the clutches of the Central Govern
ment or of the Legislature and function 
in a manner in which they do not like 
them. Article 239 gives powers to 
the President and barring that we 
have got clause 45. That clause 45 is so - 
wide and enveloping that I am constra
ined to say that after this clause is in ' 
force, there is no reason to think that 
any Ministry will be able to do anj^ing 
which the Chief Commissioner does not.: 
want. The words are: .
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[Pandit Thakur Das Bhargava] 
“Notwithstanding anything in the 

foregoing provisions of this Part, 
the superintendence, direction and 
control in all matters relating to 
the administration of a State shall 
continue to be vested in the Presi
dent, and the Chief Commissioner 
and his Council of Ministers shall 
be under the general control of, 
an^ comply with such particular 
directions, if any, as 'may from time 
to time be given by the President.”

My submission is that after we have 
enacted this, the Council of Ministers 
will be under the general control of 
the President whether in Old Delhi or 
in New DeVii. Under article 167 of the 
Constitution the duties of the Ministers 
are defined for the Governors’ 
Provinces but according to clause 45 
they are entirely different for Part C 
States and the Ministry shall be bound 
to follow the particular directions given 
b̂y the President.

Then follows clause 46. Though the 
Ministry may have a majority in the 
House, the Chief Commissioner has 
absolute right to report that these boys 
-are not working properly and there is 
lailure of the constitutional machinery. 
This, again, is not all. We know that 
under clause 27 the powers are con
current. Again, that is not all. 
Yesterday, my hon. friend Mr. Desh- 
bandhu Gupta was saying that there 
are seven locks. He is not a iTOod 
Tnathematician. So far as the Part C
■ States are concerned, there are seven 
locks in which the Ministers are en- 

' ĉased But, so far as Delhi is concerned, 
there are ten. As a matter of fact, I can 
count them; he did not count them. I 
would beg of the hon. Minister to 
consider how it would work. After all, 
it is experience of ages that when you 
give responsibility to a particular 
person, he should be allowed to 
function independently. Otherwise, 
.where is that responsibility? The hon. 
Minister has got another amendment 
-to clause 42. In the whole Bill, I did 
not find any provision that the Ministry 
shall be responsible to anybody. But, 
when 1 read the amendment, I found 
that the hon. Minister had suggested
& good thing, but which in tkis context 
would become meaningless. That 
amendment goes t^ say that the 
"Ministry shall be responsible to the 
Legislature. I very humbly ask the 
hon. Minister, how this Ministry can 
t)e responsible? When the Chief 
'Commissioner has the last word, when 
-the Chief Commissioner can write any- 
-thing to the Government and can order 
them to whatever he likes, how can 

-they be responsible? The Chief Com
missioner is the person who will wield 
r*ll the power. Either say that tbese

persons would be responsible or they 
are not. The Chief Commissioner is 
responsible to the President- They are 
responsible to whom? If I am not 
allowed to work properly, where is my 
responsibility? This provision that the 
Chief Commissioner will have the last 
word, and that he shall be able to take 
legislative action against the declared 
wish of the Ministry, is, I humbly sub
mit. contrary to the best traditions of 
responsible Government.

This again, is not all. You have 
another provision which says that so 
far as the meetings are concerned, the 
Chief Commissioner shaU ordinarily 
preside. To that, I have given an 
amendment. That amendment is a very 
simple one. I have not taken away the 
power of the Chief Commissix)ner. I 
can fully understand and I can <risualise 
that for a period of one year or so. it 
may happen that the guidance of the 
Chief Commissioner will be required 
by the Ministers. Therefore, I want 
to amend in this way that ordinarily 
the Chief Minister shall preside and 
whenever the Chief Commissioner 
wants to preside, he shall have the right 
to preside. The hon. Minister has been 
pleased to say that conventions are 
bound to grow and that convention will 
be such that as time progresses, the 
Chief Commissioner will choose to be 
absent and would like to be absent for 
the purpose of seeing that conventions 
grow in this manner, and ultimately, 
tlie Chief Commissioner will not be 
present and the Chief Minister will 
usually preside, and ultimately the 
whole practice of meetings being 
presided over by the Chief Commis
sioner will fall into disuse. It is not 
the way in which conventions grow. 
If the provision is that the Chief Com
missioner shall preside at every 
meeting, he will take it that a duty has 
been cast upon himself to preside. 
That is the v e r y  negation of responsible 

'Government. What would happen in 
practice? I wish that the Chief Com
missioner should be like \he official 
mentor of the whole set-up. He should 
be there to guide and see that partisan 
spirit does not crop up and that justice 
is done to each and every person. From 
that detached position, you force him 
to come down to wrangle with the 
Ministers. Suppose there is a coalition 
and all the Ministers are not of the 
same mind: what would happen? He 
may side with the Ministers opposed 
to the Chief Minister. I can visualise 
that. When he has been given the power 
to speak and take part in the debate,^ 
I am afraid. I cannot restrain mysell 
from submitting that you are intro
ducing into the Part C State the seeds 
of discord whereby the wliole tmerV’ 
ment wiU fail. When you are glvtef 
him the power to come to the L^gis^
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lature, state his viewpoint and take 
,part in the debate, where is the reason 

that he should preside at all meetings? 
It would mean that he would take part 
in the debate, he would be a partisan 
and ultimately the Ministry shall be 
broken up, i^ain. suppose the Chief 
Commissioner is rather a democratically 
minded person, and he comes down and 
takes part in the debate, takes sides 
or at the time when he is presiding 

.he takes up an attitude which is parti- 
-san in character, the result will be that 
the Ministry will be broken up in no 
time. If they all agree, there will be 
autocracy of such a kind that the people 
will roar under its heels. If they do 

Jiot agree the democracy will be such 
that there will be constant fighting and 
-Ultimately recourse shaU be had to 
clause 46. Therefore, my humble sub
mission is that this provision that the 
Chief Commissioner shall preside at 
-every meeting will not allow healthy 
conventions to grow up. Taking the 
whole thing, I would submit to the hon. 
Minister that at least in one particular, 
he should accept the amendment which 
has been given notice of. It gives the 
power to the Chief Commissioner to 
preside at any particular meeting if he 
wants. It should not be that at every 
meeting he should preside. This, to my 
.mind, is a very important matter.

Then, again. I have given notice of 
an amendment to the effect......

Mr. Deputy-Speaker: I think aU
these amendments have been moved.

Paadit Thakur Das Li - '̂ •'va : I am 
coming to the third one.

Mr. Deputy-Speaker: Have not aU
these matters been brousrht in the 
-<̂ ourse of the general dit>,. ssion and 
■discussion on clause 2?

Pandit Thakur Das Bfaargava: So far
as the.se clauses are concerned, their 
detailed consideration was deferred to 
the time these clauses were taken up.

Mr. Deputy-Speaker: • All these were 
•used as arguments.

Pandit Thakur Das Bhargava: This 
is the proper time to consider these 
questions. I submit, as a matter of fact, 
we are not devoting that attention and 
•earnestness with which this question 
should be considered. This is a very 
important matter to my mind. It means 
the ruin of the whole scheme of demo- 
tcracy in the Part C States. I wpuld 
^respectfully request you kindly to ask 
the hon. Minister and the House to be 
more serious rather than shut out 
discussion. I will sit down; I have 
nothing more to say. But, with all 
emphasis I repeat my argument, and I 
'muld request the hon. Minuter of

States and the hon. Home Minister 
kindly to look into the matter, because, 
if this is changed, then a very great 
sting is taken away. All the Part C 
States people are thinking that when 
the Chief Commissioner presides at 
every meeting, what will be the meaning 
of their being Ministers there. They 
will become just like sdhoolboys before 
tnvi Chief Commissioner and they will 
not be able to express themselves. They 
would look at the Chief Commissioner 
with a certain awe as he may report 
against them the next day. He can do 
anjrthing. To secure the independence 
of the Ministry it is necessary that the 
Chief Commissioner, who ought to be 
looked upon for dispassionate and 
detached guidance, should not be made 
to rub shoulders with the Legislature 
and Ministers. I beg to submit that 
on both these points I feel very much: 
in regard to the Chief Commission^ 
presiding at each meeting as also in 
regard to the powers that are to be 
given to the Ministers in Delhi 

Mr. Deputy-Speaker: Amendments
moved :

(i) In the amendment proposed by
the hon. Shri N. Gopalaswami
A^angar, omit the second proviso to 
sub-clause U) of the proposed clause 
41.

(ii) In the amendment proposed by
the- hon. Shri N. Gopalaswami
Ayyangar, for the second proviso to sub
clause (1) of the proposed clause 41, 
substitute :

“Provided further that in the 
, State of Delhi the decision of the 

Minister or the Council of Ministers 
in all executive matters relating 
to the items for which powers of 
legislation have not been given to 
the Legislature of the Delhi State 
shall be subject to such modification 
as the Chief Commissioner might 
make in his discretion and nothing 
in this sub-section shall prevent the 
Chief Commissioner in case of 
difference of opinion between him 
and the Ministry from taking such 
action as he considers necessary.
(iii) In the amendment proposed by 

the hon. Shri N. Gopalaswami 
Ayyangar, for sub-clause (2) of the 
proposed clause 41, substitute :

“ (2) The Chief Minister shall 
preside at the meetings of the 
Council of Ministers and in case he 
is not present such other Minister 
as may be determined by the rules 
made under sub-section (1) of 
section 43 shall preside at meetmgs 
of the Council of Ministers.

Provided that whenever the Chief 
Commissioner diooses to be present 
at any meeting of ttie Coimcil of



1751 Government of 31 AUGUST 1̂ 51 Tart C States Bill 1752:

[Mr. Deputy-Speaker]
Ministers he shall preside at such 
meeting/’
(iv) In the amendment proposed by 

ilie hon. Shri N. Gopalaswami 
Ayyangar, for sub-clause (4) of the 
proposed clause 41, substitute :

“ (4) If in the State of Delhi any 
question arises as to whether any 
matter is or is not a matter 
referred to in the proviso to sub
section ( 1) the decision of the Chief 
Commissioner for the time b6ing 
shall be final.

Provided that the Ministry may 
refer .the difference to the President 
whose ultimate decision shall be 
final.”
Shri Sidhva: I have an amendment, 

Sir.
Mr. Deputy-Speaker: Is the hon.

Member particularly interested in any 
of the States?

Shri Sidhva : Oh yes. Why not? Am 
I not a Member of Parliament?

Mr. Deputy-Speaker: It is a general 
interest in all the States.

Pandit Thakur Das Bhargava: You
are forgetting yourself, Sir. There was 
so legislation that you did not scrutinise 
A ether it pertained to Madras or not. 
i^ter taking that lesson, do you think 
we are not your apt pupils?

Shri Sidhva : Do you mean to suggest 
iliat this session may be confined to 
Members from x̂ art C States?

I beg to move :
In the amendment proposed by the 

lion. Shri N. Gopalaswami Ayyangar, 
lor the proposed sub-clause (2 ) of clause 
41, substitute :

“Wherever Chief Minister exists 
in a State he shall preside at the 
meetings of the Council of Minis
ters and not the Chief Commis
sioner. In absence of the Chief 
Minister to preside at any meeting 
a Minister from the Council of 
Ministers shall preside.”
My amendment is self-explanatory. 

I do not want to waste my breath over 
it. I have already exhaustively dealt 
with the provisions of this Bill and 
opposed especially those relating to 
Ajmer, Bhopal and Delhi. That apart, 
I know that Government have made 
up their mind and are not going to 
budge an inch, although the arguments 
a^uced from this side of the House 
afe very sound. I cannot̂  however, 
refrain from just poiatiiig out to them 
that they would be doing something

derogatory to the rank of a Minister
il they ask him to merely look at the 
speeches and remarks and sit by the 
side of the Chief Commissioner when 
the meetings of the Council of Ministers 
are held. I wanted to know the meaning 
of the two words “Minister” and 
“Commissioner” and the dictionary 
gives the meaning of “Minister” as the 
responsible head of a department of 
state affairs, and that of Commissioner 
as a person appointed to perform 
certain duties. Now, I leave it to the 
hon. Minister to judge which of these 
two persons is the greater one—Minister 
or the Commissioner. If he says th^- 
the Commissioner is the higher of the 
two, then he will himself be degrading 
the position that he is enjoying today 
as a Minister in the Government of 
India. If he says that the Minister is 
really the higher of the two, then why 
should this gentleman, the Chief Com
missioner be put over him?

Shri Kamath; Sir, on a point of 
order. There is no quorum in the 
House.

Shrimati Durgabai: Thirty makes a 
quorum.

Mr. Deputy-Speaker: There is quo
rum now.

Shri Sidhva: I was stating that the 
hon. Minister should not ridicule or 
bring down the position of a Minister 
in a Part C State. After all he is also- 
a Minister, maybe in a Part C State and 
he will be his colleague. He cannot deny 
that. He is a Minister, unless you 
change bis name. Therefore, you should! 
not rank him after a servant—that is 
the dictionary meaning of the term 
“Commissioner” . “Commissioner” is a 
servant appointed to perform certain 
duties. He should not, therefore be 
asked to preside over the meetings, over 
the head of the Chief Minister of the 
State.

Shri Gopalaswami: Apparently my
hon. friend has not felt the need tor 
suggesting an amendment to sub-clause
(1) where the Ministers are supposed 
to aid and advise the Chief Commis
sioner. If we are going to accept his 
argument, it is difficult to see why he 
swallowed that particular sub-clause and 
is ■ objecting only to the clause about 
presiding over the meetings. If you 
refer to the Chief Commissioner as 
servant, it would hardly be in keeping 
wiUi propriety for the hon. Member to 
ac<^pt the position that the servant is 
to be aided and advised by the Masters.

Shri Sidhva: But that may be the 
defluition now created by the hott.. 
Minister. But the a c c e s s  m ^an^ is 
there in the dttctionaiy. Yptt may define 
anything in any manner yam. m. your
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.BDl if you want to run down a man. 
You may say that Minister means ,%o 
and so. But we cannot ignore the 
definition of Minister as given in the 
dictionary.

Mr. Deputy-Speaker : The hon. Minis
ter only says that the hon. Member 
is not consistent. He has accepted 
the position where the Ministers advise 
the Chief Commissioner, but here he 
is objecting to the Chief Commissioner 
presiding over the meetings.

Shri Sidhva: But the point to
consider is, at whose instance does the 
‘Chief Commissioner accept the advice 
-of the Ministers?

Pandit Thakur Das Bhargava: The
Chief Commissioner is bound to accept 
the advice of the Ministers.

Mr. Deputy-Speaker: Is there not
a real difference between the position 
■of a Governor in a Part A State and 
that of the Chief Commissioner in , a 
Part C State? The Governor is bound 
to carry out whatever the Ministers 
decide. But the Chief Commissionfer 
has got independent jurisdiction. He 
can over-ride the advice of the Ministers 
and he is subordmate to the President. 
That is the difference. Would it not 
be more useful, if the person, who is 
the executive head, has also the right 
to be present when the meetings are 
held? Really there ought not to be 
any difference. But once it is accepted 
that the Part C States should be there 
different from the others, then all these 
arrangements are consequential and 
there is nothing in the arguments now 
being advanced about this and that.

Shri Sidhva : I accept that propo
sition as far as the Government is 
concerned, but I am not a party to 
'tba.t.

Mr. Deputy-Speaker: But the House 
has accepted that there should be 
difference between the Part C States 
and, say the Part A States.

Shri Sidhva: That is true.
Pandit Thakur Das Bhargaya: But

the hon. Minister’s position is that in 
the fulness of time his position will 
also be that of the Governor. That 
being so, the hon. Minister should 
niake provisions for proceeding in that 
«direction.

Mr. Deputy-Speaker: Yes, he is
'doing that by means of the amend- 
tnerits that he has brought forward. 
All these points now are really 
ancillary to the one that has been 
accepted. The main question was 
elaborately debated upon by the House 
and the House has decided that there 
should be difference between the Part

A States and the Part C States. That 
4 being so, all the other clauses merely 

follow from that particular decisi<m 
that has been taken.

Shri Sidhva: But those who oppose 
even that fundajnental thing will RO 
on opposing it consistently. That is 
their function. So much confusion has 
been created in this Bill. Shri Dwivedi 
who was a party to the informal con
ference and who had accepted the 
principle of the Bill now was blamii^ 
the Government for allowing thio 
gentleman, the Chief Commissioner^ 
to preside over the meetings of the 
Council of Ministers. Does that not 
show confusion?

Mr. Deputy-Speaker: Yes. The
further complaint is that the hon. 
Member is aiding and supporting that 
argument.

Shri Sidhva: I do not want ta
prolong this discussion. I have all 
along raised my voice against this 
procedure; I have already stated my 
arguments against the Bill and at the 
third reading stage also I will formally 
raise my protest.

Mr. Deputy-Speaker: Amendment
moved :

In the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar, lor 
the proposed sub-clause (2 ) of clause 
41, substitute :

“Wherever Chief Minister exists 
in a State he shall preside at the 
meetings of the Council of Minis  ̂
ters and not the Chief Commis
sioner. In absence of the Chief - 
Minister to preside at any meeting 
a Minister from the Council of 
Ministers shall preside.”

^  . . . .
[Shri Bhatt: It is not necessary to 

speak on this subject at any great
length. One thing is.............................. }

Shri Kamath: Sir, it is unfortunate
that discussion is being continued when 
there is no quorum in the House. There 
are only twenty-nine present in the 
House now. ,

Mr. Deputy-Speaker: No, the number 
now is 31 and there is quorum.

> ^ h r i Rajag<H;>alachari: The only way , I we can lose quorum is by Shri Kamatt 
' leaving the House. Otherwise the
quorum is there.

Shri Kamath: That is why I am
not leaving the House. Wittiout me 
there will be no quorum.
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^TRft f  I

(English translation of the above 
speech)

Shri Bhatt: I was saying that there 
are two sets of opinions. On one hand 
there are persons who are very much 
^ o y e d  with the I.C.S. people of whom

they have had extremely bitter expe
rience. On the other side, there ar& 
our Ministers and others who are now 
very much pleased with the I.C.S. 
people and think very highly of them. 
Thus there are these two extremes to 
be found. People on one side fully con
fide in the I.C.S. while those on the 

.other side have utter distrust for them. 
So far as I am concerned I belong to 
a category midway between the twa 
and I like the middle course. I ami 
neither over-awed by them nor am I. 
afraid of them. However, we must 
fuUy understand the implications o l  
the Bill that is before us.

The Chief Commissioner described: 
in this Bill is not merely a consti
tutional head like the Governor or- 
the Rajpramukh. This is quite clear. 
He has got important responsibility 
as also certain powers by virtue of: 
being the executive head and probably> 
these powers should be given to him. 
to help consolidate the new order that 
is develo^ng there, and to assure out 
conservative Minister that class G. 
States are also competent enough to. 
carry out the responsibility that may. 
be handed over to them. We have to 
convince him in that regard. But we 
cannot do it by making speeches for 
if we oppose this arrangement here 

 ̂aod ask the hum. Minister to confide 
in us, he is not going to be convinced.. 
The kind of tug of war that might: 
ensue by this method would not let- 
us move a step onward. However, I 
wanted that the words ‘at the head  ̂
should be deleted from Clause 41 which 
says that “there shall be a Council of 
Ministers in each State with the Chief 
Minister at the head to aid and advise > 
the Chief Commissioner”. In that case 
matters would have stood clear and 
we could have said that so far as the 
Chief Commissioner was there, his 
office carried a higher position to which 
he was entitled. I am reminded of a 
parallel. Before the formation of 
Rajasthan, the method adopted in 
Jodhpur and Jaipur was the appoint
ment of a Dewan over and above the 
Chief Minister. The position of the 
Chief Commissioner here is similar 
to that of the Dewan. That is wl^ he 
has the right to be present in the 
Cabinet meetings and to preside over 
them. It were better if our doubts 
were cleared by making some provision 
here bringing out in effect a parity 
between the position of the Chief 
Commissioner and the said Dewan. The 
Chief Commissioner may be an I.C.S. 
man or he may be taken from public 
life. Shri Rajaji had stated in the 
Standing Committee that the Chief 
Commissioners need not always 
necessarily be I.C.S. people. Some pub
lic man ms^ also hold the office. Ther^ ‘ 
fore Captain Awadesh Fratap Singhji
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Lneed not worry. He is feeling too much 
-suspicion for he has had bitter
• experience in Ihe past, and it is 
-natural too that he should be worried
- and sceptical for there is an appre- 
-hension in the mind of Rajaji also. 
However, I would like this Bill to 
-remain in the form in which our hon. 
Minister has put it. He wants to give '

-^him a position, an elevated place by 
; legislation. But that thing is not attain
> ed by law. It was decided in the infor
mal meeting that he has got certain 
rights and that, being the executive 

'head, he will attend the Cabinet meet
ings and will therefore naturally pre- 

. side jover them. There is a certain 
current of thought working in the mind 

'Of our hon. Minister which is also 
influencing us. When we follow that 

•current, we should accept what he has 
. given. But I must say that deleting 
of the words ‘at the head’ would clear

• up all misgivings.
7 P.M.
Shri Rajagopalachari: It is not a

' case of power, prestige or dignity. V/e 
•.should look at it from a substantial 
policy point of view. What is it that 
we have agreed to as a whole? We 
have agreed to a certain scheme of 

'thingii It is quite right for Mr. 
Sidhva to say that his opposition will 
remain an opposition to the end. He 
should have the rieht ta oppose. U 
is also quite right for Mr. Deshbandhu 
Gupta to say that he will not press 
his amendment but oppose the clause. 
Those hon. gentlemen who have 
agreed to a certain scheme of things 
should try to correlate the scheme 
properly. Here ife a case where we 
bnve agreed to two definite princi- 
pies—introduction of a certain 

; amount of responsibility and self
management in the States and also 
to retain the power of the President 
in ctertain subjects or matters cbn  ̂
nected with those subjects. There 
was a good suggestion to give a Hindi 
name to the Chief Commissioner, in 
which case perhaps there would not 
be all this talk of I.C.S. or service 
men. Assuming that some other 
name^icould be given, what is the 
nosition of the Chief Commissioner? 
He is an agent of the President. We 
must look at the question from that 
point of view and examine it. If we
have devolved on the Chief Commis
sioner certain agency powers, if we
have reserved certain powers In the
administration of these States and if 
we have also gone so far as to allow 
the Chief Commissioner to be In 
Legislature and take part in the de
bate, though he may not vote, is it 
not right that he should rub shoul
ders with the members of his Cabi

net? Otherwise he would live in an 
atmosphere of isolation, opposition  ̂
and untouchability. Therefore, the 
Chief Commissioner, should be in the 
Cabinet most of all, more than in the 
Legislature. I can understand the 
reason for his presence in the Assem
bly being traced to the fact that he 
has to be m the Cabinet but to say 
♦hat he can be in the Assembly and 
not in the Cabinet would be wrong. 
Then it is said, let him sit but not 
preside. I want hon. Members to 
look at it from a practical point of 
view. We cannot have him there as 
a representative of the President and 
ask him to sit as an ordinary mem
ber. Very probably he may not 
worry himself with the affairs of the 
Ministry when the subjects do oot 
concern the President’s jurisdiction. 
But in matters where he •represents 
the President he should keep an eye 
on them. It is better that he hears 
and sees the pros and cons of every 
subject and if he is to be present at 
the Cabinet meeting for what else 
ran it be except to preside? There 
is no use talking of terminology. 
Head does not mean chairmanship. If 
you put a man in the chair you take 
oTf some of his opportunities of de
bate. I think expediency requires 
that in the .transitional period he 
should be there. Supposing we put 
a public man there. Would you ask 
him not to preside? The argument is 
growing unnecessarily long. As you. 
Sir, have rightly observed we must 
keep the scheme of things before our 
minds when we raise objections on 
any particular matter. In this parti
cular matter having allowed the rest 
of the Bill we will have to allow this.

Sliri Dwivedi: The President is the 
head of the Central Government and 
why not allow him to preside over 
the meetings of the Cabinet?

Shri Rajagopalacharl: Because we 
are not governing a Part C State.

Shri Oesbbandhu Gupta: Sir, I rise 
to oppose the amendment......

Mr. Deputy-SpesAer: I am calling 
Pandit M. B. Bhargava.

Pandit M. B. Bhargava: I want to 
speak a few words about clause 41 
and the amendments moved. One of 
the amendments moved by my hon. 
friend Capt. A. P. Singh se^s the 
deletion in sub-clause (1) of the words 
to the effect that the Council *of 
Ministers shall not advise the Chief 
Commi.«?sioner in the discharge of 
his judicial and quasi-judicial func
tions. He wants that these words 
should be deleted. I oppose the am
endment. So far as my State is con
cerned under the Tenancy Act t l »
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Chief Commissioner is the highest re
venue court. Under sections 23 and 
24 of the Regulation of 1857 he was 
tlie agent of the former Governor- 
<3eneral and now of the President 
and has to decide upon certain matters 
such as succession by adoption or 

. otherwise to the Istimrari estates. 
These are his functions which are 
either purely of a judicial character 
or of a quasi-judicial character. Ob
viously, in such matters the Council 
of Ministers or the Chief Minister 
should not have any say. Therefore,
I submit that the exception which 
is made in this respect is quite sound 
and this amendment should not be 
accepted. *

With respect to the general discus
sion on clause 41, the main attack 
lias been on sub-clause (2) which 
lays down that the Chief Commis
sioner shall ordinarily preside over 
the Cabinet, that where he is absent 
the Chief Minister m ^  preside. 
Obviously, this £|melndment is not
fair for those of us who were pre
sent at the informal meetings where 
all these points were discussed in 
detail and certain conclusions were
arrived at whicli we accepted. At 
least for those of us who were a 
party to those decisions I think it is 
not fair.

.Shri Rajagopalachari: I did not
wish to refer to it, but it was unani
mously agreed that this should be 
the form.

Faadlt M. B. Bhargava: Therefore, we 
accepted this as a compromise mea
sure. We know there are limitations, 
but most of its success or failure 
will depend upon the way in which 
file scheme TKdll be w o r l^  and on 
the persons who will work it. I am, 
personally speaking, not so pessimis
tic about the results as some of my 
friends who have expressed their 
fears. When in sub-clause (1) we 
give the Chief Commissioner a dis
cretion to differ in certain cases, and 
when it is provided there that in 
case of difference it will be open to 
the Ministry to refer the matter to 
the President whose decision will be 
final—of course, in urgent cases pen
ding such decision the Chief Commis
sioner may act—when these are the 
powers conferred upon the Chief 
Commissioner he is not meant to be 
a mere constitutional head. In the 
proposed scheme of things, perhaps 
If he is present in the Cabinet meet- 
i?ig and if he sees on what particular 
points and for what reasons the 
Ministry has come to a certain con
clusion, then he will be in a better 
position to decide whether he should 
differ or not. Of course. As the hon. 
m  PSD .......

Minister of States has stated, a hea
thy convention should be developed 
whereby the presence of the Chief 
Commissioner at the Cabinet meet
ings may become less and less as 
time goes on and a stage may arrive 
when he may not be present at all. 
In this view of things if Pandit Tha- 
kur Das Bhargava’s amendment is 
accepted, the words suggested by 
him will on the face of it,show that 
the underlying spirit of the provision 
is that the Chief Commissioner 
should not ordinarily be present un
less he thinks it necessary. On the 
other hand, so far as his right to be 
present is concerned, that also is con
ceded by the amendment. I am not 
so pessimistic about the succcss of 
this scheme because we must remem-' 
ber that at the Centre the Ministry 
will be a popular one and it will be 
upon the advice of that Ministry that 
the President will act. When our 
leaders .will be at the helm of affairs, 
if there is any conflict between the 
Ministry of a Part C State and the 
Chief Commissioner concerwed, I 
think the Ministry of that State can 
very well count upon the support of 
the popular Ministers at the Centre 
and there will be a chance to avoid 
conflict. Under these circumstances. 
I oppose all the amendments moved 
and request that the wording as pro
posed by the hon. Minister of States 
be accepted.

Shri Deshbandlui Gupta: May I
say a few words. Sir.

Mr. Depaty-Speaker: Is it necessary 
to pursue this question further?

Shri Deshbandhu Gupta: Ys?. Sir, 
very necessary. So fat as Delhi is 
concerned there are one or two 
points which ̂  I would like to bring 
to notice.

Mr. Deputy-Speaker: But the hon. 
Member has just said that some 
Members were party to the agree
ment?

Shri Deshbandhu Gupta: My point 
is this. The Home Minister has said 
that this amendment was agreed to 
in the informal conference ‘

Pandit Thakur Das Bhargava: May 
I just inquire what is the legal effect 
of this agreement between the Minis
ter and some Members? Other 
M«mbsi*s who have moved amend
ments wtere not there. Everywhere 
reference is made that there was an 
agreement meaning thereby Chat 
wherever there is an agreement bet
ween the hon. Mmister and ^m e 
Members no amendment ran be mov
ed. and that, our amendments cannot 

-he considered. ...*
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Shri Gopahiswami: I do not think 
the Chair meant any such thing. 
The Chair is not ruling the discus
sion out of order. I believe the hon. 
Member who spoke last said that 
having agreed at that conference in
formally, those who were present 
there must feel bound by it. I believe 
that was what he said.

Mr. Deputy-Speaker: I am riot able 
to follow the objection ’ raised by 
Pandit Thakur Das Bharcava. This 
Bill was placed before the House, and 
after a number of suggestions were 
made on the floor of the House an 
informal conference was held bet
ween the Minister and hon. Mem
bers. The infonnal conferences are 
not meant merely for the purpose of 
having the luxury of another discus
sion outside the House but for com
ing to decisions, ironing out differ
ences, etc. Then once again the same 
hon. Members should not raise the 
same questions here. Hon. Members 
have come from various parts of the 
country to do business. If hon. Mem
bers’ go behind everything that is done 
outside the House at such conferen
ces then I do not think there is any 
purpose served by it. Hon. Members 
may remember that even this morn
ing Mr. Kamath suggested that if half 
an hour’s” time was given. Shri Desh- 
bandhu Gupta and the hon. Minister 
may talk ovei the matter and come 
to a conclu.̂ >ion. If they come to a 
conclusion outside in the Lobby and 
once again the hon. Member says, 
"‘No, no, I am not prepared. All the 
same I must have the right” , I do not 
think I need allow that and not take 
note of anything that has been decid
ed outside. If there is an agreed 
solution, certainly I am entitled to 
say there seems to have been an 
agreed solution, why do you not goby 
it? it is not for the mere pleasure 
of going and meeting in a conference 
that such conferences are held but 
for coming to deci^ons—otherwise 
the House will have to sit day to day 
if there is no possibility of such in
formal meetings for ironing out dif
ferences. It is no use saying. “We 
are not bound”—nobody is bound— 
but there is something in the proce
dure that is followed.

Shri Rajafiropalachari: May I state 
one or two matters in this connec
tion, Sir? If Government had agreed 
to anything at such a meeting, would 
hon. Members not have held on to 
the pound of flesh? And here did I 
refer to it myself? I did not do it 
thinking it may not be proper to da 
it. But if a thing is right, whether 
we refer to it or not it does not mat
ter. When I was encouraged by one

of the hon. Members, who is a stout 
supporter of all the democratic claims 
made on behalf of the Part C States, 
when he felt qualms of conscience on 
the ground of agreement, I was real
ly encouraged. But if rights are to 
be enforced, we will enforce them. It 
means that hereafter we will be 
thoroughly discouraged from meet
ing Members outside because no use
ful business will be done.

Mr. Deputy-Speaker: Let us clears 
ly understand this matter. Often in 
respect of too contentious matters some 
latitude is given by the Chair in not 
sticking to rules regarding notice, 
etc. Even on the spur of the moment 
to iron out some difference some sug
gestion is made, then the Chair al
lows some latitude and allows that 
amendment to be moved provided the 
hon. Minister in charge and the Mem
ber in charge and the other Member 
who moves the amendment sit toge
ther and ibme forward with an 
agreed solution. But if they once 
again raise the same point what is 
the object in going over this proce
dure? I think all those conferences, 
though technically not under the 
procedure, do form part of our work;
I honestly feel they must be deemed 
to form part of it, though it may not 
be technically correct to say that. In 
the House of Commons the procedure 
is that the whole House goes into 
committee. I think these informal 
conferences arie just like the whole 
House going into committee— în such 
a case the Chair puts someone else 
in charge. In substance there is no 
difference between this procedure and 
that in the House of Commons. Let 
us make up our minds whether that 
procedure is to be followed or to be 
given up in future. Let us stand by 
the rules.

Shri Rajagopalachari: I have seen
Pandit Thakur Dasji’s amendment. I 
would like to know what in substance 
is the difference between that one
and the Government’s. The form in 
which he puts it is that the Chief 
Minister shall preside; in case he is 
not present, some other Minister will 
preside. He throws the burden on 
the Chief Conunissioner to claim to 
preside when he is present Is that
the right way to deal with the agent 
of the President? Should we com
pel him to put in a caveat there and 
then preside? The amendment of 
Government is sweet and in proper 
form and I hope hon. Members wifl 
accept it.

Paadtt Thafcar Das Bluurgav*: I
think he is presuming too much. 
Ultimately you are giving the poww
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to the Chief Commissioner under ano
ther flause. I am only suggesting in 
ijour own words that the procedure 
,I have outlined may be followed, so 
that a conventioh may grow. I think 
there is a world of difference in the 
two wordings, as there is in a per- 
:Son having a right to preside apd in 
iiis being enjoined to preside.

Shri Rajaffopalachari: You want to
throw the burden of choosing to be 
present on the Chief Commissioner. 

"Excepting that, there is no substan
tial difference.

Pandit Thakur Das Bhargava: Then
<kind)y accept my amendment, if there 
is no substantial different*.

Mr. Deputy-Speaker: I think Pandit 
!Bhargaya wants to use the word 
'^may’ instead of ‘shall*, because he 
feels that ‘shall’ will mean that he is 
compelled to preside.

Shri Rajagopalachari: Sorry to
-argue it. Even in the form in which 
Pandit Bhargavaji has put it, that is, 
if he is present he shall preside, there 
is no difference. It is about the same 
thing.

Pandit Thakur Das Bhargaya: If.
^e is present there is no difference, 
but he has to choose whether to be
•present or not to be present. If you
•say that he shall preside, you compel 
-him to preside. He is bound to pre
side every time. On the other hand, 
I  want that he should have the dis
cretion to go to a meeting or not to 
go to a meeting, and a convention 
may grow that he may not attend 
every meeting. That is where the 
difference comes in.

Shri Gopalaswami: There is no
Erection that he should go to a meet
ing. What we say is that \Bhen he 
liappens to be present at a meeting 
he shall preside. That is also what 
the hon. Member wants.

Shii Des^bandhu Gupta: Let us
not in this controversy of allowing 
the Chief Commissioner to preside or 
not to preside forget the other parts 
o f this amendment. So far as I am 
concerned, the hon. Minister wiU 
bear me out when I say that I was 
«o t a party to what had happened in 
the informal conference as regards 
clause 26 in respect of Delhi. There- 

 ̂ that when L oppose the
official amendment I shall not be 
open to the charge of hjiving gone 
back upon anything that was agreed 
to. As regards informal meetings, I 
would say that when the decisions 
arrived at m the meeting are given a 

:so-by by Government itself then the

less said' about the informal meetings 
the better.

Shri G<q>aJaswanii: I want to en
ter a caveat against this kind of 
statement. Assuming that we had 
committed ourselves to what the 
Press Note said on the 4ti^ we draft
ed the amendments. We called these 
very Members to consider the actual 
amendments. No doubtt the hon. 
Member Shri Gupta objected, but 
Members were called and made aware 
of our amendments before we actual
ly brought them forward here.

Shri Deshbandhu Gupta: I do not
want to prolong that controversy...

Shri Gopalaswami: Then why re
new it every time?

Shri Des^andhu Gup«a: Because 
the hon. Miihister himfeelf raiseld it 
again, I had to say that. Let me 
make it clear that so far as the ques
tion of Chief Commissioner’s presid
ing is concerned, I have no objecticm 
to its remaining in whatever form it 
ifc decided ^because tiiis particular 
matter was discussed when I was 
present and to that extent I was a 
party to it. But there are other parts 
of the amendment to which I wish 
to draw attention. The first proviso 
says: * .»

“Provided that, in case of dif- 
rence of opinion between the 
Chief Commissioner and his
Ministers nn any matter...... it
shall be competent for the Chief 
Commissioner in any case where 
the matter is in his opinion so 
urgent that it is necessary for him 
to take immediate action, to take 
such action...... as he deems neces
sary.”
Then again sub-clause (4) says:

“ If in.the State of Delhi any 
question arises as to whether any 
matter is or is not a matter con
cerning New Delhi, the decision, 
of the Chief Commissioner there
on shall be ftnal”.
Again sub-clause (3) says:

“If any question arises as to 
whether an y  matter is or is not a 
matter as resects which the. 
Chief Commissioner is requiited 
by any law to exercise any judi
cia l or quasi-judicial functions 
the decision of the Chief Com
missioner thereon shall be final” . 
Then look at the iteoond proviso, 

which says:
“Provided further that in the 

State of Delhi every deciaon
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fShri Deshbandhu Gupta]  ̂
taken by a Minister or by the 
Council in relation to any matter 
concerning New Delhi shall be 
subject to the concurrence of the 
Chief Commissioner...... ”

Yesterday, the hon. Home Minis
ter laid great stress on the fact that 
the whole of Delhi and not merely 
Kew Delhi was th<=» capital of India. 
He s^d that there was no point in 
mentioning New Delhi as if it was 
distinct from Delhi. This morning 
the hon. the States Minister also 
dealt with the same point. Now, I 
want to ask them whether it is neces
sary after having provided all possi
ble safeguards and left only ponds 
and forests to be looked after by the 
Delhi State_ Legislature^ as Mr. 
Sidhva said, to lay down that even 
in recaiKi to this restricted scope of 
legislation or executive work the 
Chief Commissioner’s v i ^  will pre
vail in case he does not concur with 
the Council of Ministers? If New 
Delhi is not distinct from Delhi, why 
do you show this special concern for 
^New Delhi? Why should you make 
the Chief Commissioner the special 
custodian of New Delhi? Why should 
you give him this special power even 
m rtes#ect of transfeJrred subjects, 
the sphere of which is severely res
tricted? The hon. the Prime Minis
ter has more than once taken up the 
stand not only here but also outside 
in the public in so many places that 
it is New Delhi that is standing in 
the way of granting full responsible 
Government to the State of Delhi. 
That is understandable, because New 
Delhi is the seat of the Government 
and you would like it to be protect
ed, safeguarded and all that. But 
smce the hon the Home Minister has 
taken a different stand yesterday 
that not merely New Delhi but the 
whole of Delhi is the capital and we 
should not make any distinction, if 
that is so, why .should New Delhi re
main the special preserve of the Chief 
Commissioner? You have reserved 
all possible subjects. There is absolu
tely nothing left in respect of which 
there is need for the Chief Commis
sioner to have special powers why 
should they fear that any harm 
might be done to New Delhi by any 
irresponsible act of the local liCgis- 
lature. I would request them to con
sider this. Let them at least remain 
consistent during the two days’ de
bate. Let them at least respect the 
stand they took yesterday. It was 
emphasised that Old Delhi and New 
Delhi formed the capital of India 
and that the Government of India 
is equally concerned about both. 
Therefore, I say—although I have not

tabled an amendment on these lines 
—that reference to New Delhi should 
be deleted. I have no objection to 
their retaining the portion relating to 
the Chief Commissioner presiding 
over the Council of Ministers. Let 
there be no other restriction except 
this. Clause 26 has been passed 
without a comma being changed, in 
spite of the fact that Member after 
Member urged upon the Government 
to reconsider the case. Every possi
ble effort was made to approach the 
whole question in a compromising 
spirit; but Government did not budge 
an inch nor have they changed a 
comma in that clause. After having 
taken that stand, I want to know 
why is this brought again imder 
clause 46? It was understandable if 
New Delhi alone was the capital. But 
having taken a different stand it be
comes unnecessary. I would, there
fore, urge on them that it should not 
go in the Bill that New Delhi and 
Old Delhi are different and the Chief 
Commissioner within the limited 
scope of transferred subjects will be 
the custodian of New Delhi as dif
ferent from the custodian of Old 
Delhi,

Shri Gopalaswami: 1 wish to say a 
few words, particularly in answer to 
what has fallen from my hon. friend 
Mr. Deshbandhu Gupta. If his logic 
is sound then the proper conclusion 
from it would be that what we have 
put in for New Delhi alane must bê  
extended to Old Delhi also.

Shri Deshba
means.

Gupta: By all

Shri G<q;»alaswami: The hon. Member 
is prepared to say by all means. After 
all he was trying to ask me a ques
tion as to why we are making a dis
tinction between Old and New Delhi.
I would recall to him the discussion 
we had in another place on this par
ticular clause. He will remember 
that with regard to the proviso that 
applies to New Delhi he himself pro
posed amendments which we have 
carried out in the amendment which 
I have moved today. For instance, 
we have provided for the matter be
ing referred to the Centre, wherever 
there was a difference of opinion as 
to whether a matter related to New 
Delhi or not.

Shri Deshbandhu Gupto: But that
,has to be read with the amendment 
that proviso to clause 26 should go. It 
is on that presumption and I have 
no objection to keeping it.

Shri Gopalaswami: What I fiay is 
that so far as New Delhi was con
cerned, he was prepared to accept the*
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substantive clause which we had 
originally drafted and he, only want- 
-ed this proviso to be added that 
wherever there was a difference of 
opinion it should be referred to the 
Centre whose decision would be final. 
We accepted that position and have 
incorporated it in the amendment. 
-Now, he is asking me why the Home 
Mmister was contending that he 
made no difference between Old and 
New Delhi as regards the title to be 
the capital of India and why we are 
making this particular reservation in 
favour of New Delhi ^  addition to all 
the othor controlling powers we have 
given ourselves in the other clauses 
of this Bill. The answer is obvious. 
:Even inside the capital New Delhi 
occupies a privileged position and we 
want that things in Iijew Delhi should 

' be much better protected than things 
in Old Delhi. There are various rea
sons for this which I need not go into 
•at the present moment. That is why we 
have said that every order must get 
the concurrence of the Chief Com
missioner. Now. it has been said 
that this is a big restriction. But 
anybody who has any experience of 
.administrative work will tell hon. Mem
bers of the House that what this 
means is that whenever a particular 
order has to be passed in respect of 
New Delhi in relation to subjects m 
respect of which the State Legisla
ture could make laws, even in those 
<̂ ases. the file has to be circulated not 
only to the Minister concerned, but 
to tlie Chief Commissioner. If he 
agrees to it the order issues; if he 
thinks he could not agree to it, he 
<?an take the action mentioned in this 
proviso and if there is a difference 
it has to be referred to headquarters.

Now I cannot see how any objec
tion could be taken because I believe 
tfrom thei very "beginning every one 
ttcccpted the position that in regard 
to New Delhi the Centre must have 
■the fullest possible power of contrbl 
-even in spheres which are allocated 
to the State Legislature.

I do not wish to say anything more 
on this point, but I was rather in
terested to hear Pandit Thakur Das 
Bhargava referring to article 258 of 
the Constitution to which I made 
reference this morning. He seemed 
to think that that article had no re
ference to this particular proviso. I 
■do not know if -I am right in inter
preting him that way. But that is 
what I gathered. I cannot see wl^ 
he should invoke article 258 in this 
connection. Article 258 refers to the 
'C onferm ent of executive powers by 
the President on the Government of 
a Part C State or its offlcers. Clause' 
<2) of that article relates, to parlia
mentary laws conferring jurisdiction

on the State and its officer^ that is 
to say even in regard to matters m 
respect of which' the State could not 
maJce any lav/s that could be done  ̂
But even in respect of matters where 
the State could make laws hon. Meni- 
bers will remember that under an
other clause of the Bill the Centre, 
that is Parliament, has the power to 
make laws and when it makes a law 
it can make the executive power ex
tend to the full extent of the legisla-* 
tive power, if it so chooses. But that 
particular article 258 would enable 
Parliament—even in the making of 
such laws to impose duties on the 
State and its officers. You cannot 
say that article 258 is unrelated ta 
what we have provided. But if there 
are apy doubts about it we wanted 
to make it clear by a proviso in res
pect of New Delhi and that is why 
we have inserted this particular 
thing.  ̂ '

I am afraid I cannot follow the ar
gument that has been attempted in 
tnis case. I have said that thou^ 
we have tâ ken away the power of 
law making from the State Legisla
ture in respect ol certain matters, in 
actual practice, it would be neces
sary and I consider it would be de
sirable for Parliame#it to confer 
powers and to impose duti^ on the 
State and its officers.

I do not think I need say anything 
on the question of the Chief Commis
sioner' presiding over the Council of 
Ministers. My hon. colleague has al
ready replied to it. If anything re
mained my hon. friend Pandit Mukut 
Biharilal Bhargava has ?(nswered it 
completely. I hope the House will 
accept my amendment

Cai^ A. P. Singh: I want to with
draw some of the amendments. I 
want only to press that amendment 
which relates to the Chief Commis
sioner presiding over Council of Minis
ters, and in that, I bnly w ^ t  tte  
omission of sub-clause (2). AH the 
others I beg leave to withdraw.

The amendments were, by leave,
. withdrawn.

Mr. Deputy-Speakcn The question 
In the amendment proposed by tiie 

hon, Shri N. Gopalaswami Ayyanga^ 
omit sub-clause (2) of the proposed 
clause 41,

The Hiotion was negatived.
Mr. Deputy-Speaker; Does Pa«rfjt 

Thakur Das Bhargava press any of his 
four amendments?

Pandit Thakur Das Bharsava: I beg 
leave to withdraw them. .

The amendments were, by leave,
 ̂ withdrawn.



1771 Government of 31 AUGUST 1951 Part C States Bill 1772r

Shri SWUiva: I leaye to withdraw 
my amendment.

The amendment was, by leave, 
withdrawn.

Mr. Deiwrty-Speaker; Thwe is m  
other amendment except the amend
ment moved by the hon. Mmister.

The question is:
For the heading to clause 41 and 

^ u s e  41, substitute:
*‘.Pa f t  III—Cou n cil  of  M in is t e r s .

41. Council of Ministers. (1) 
There shaU be a Council of Mmis- 
ters in each State with the Chief 
Minister at the head to aid and 
advise the Chief Commissioner in 
the exercise of his functions in re
lation to matters with respect to 
which the Legislative Assanbly of 
the State has power to make laws 
except in so far as he is required 
by any law to exercise any judicial 
or quasi-judicial functions:

Provided that, in case of differ
ence of opinion between the Cliief 
Commissioner and his Ministers on 
any matter, the CJiief Commis
sioner shall refer it to the President 
for decision and act according to 
the decision given thereon by the 
President and pending such decision 
it shall be competent for the Chief 
Commissioner in any case where 
the matter is in his opinion so 
urgent that it is necessary for him 
to take immediate action, to take 
such action or to give such direc
tion in tiw matter as he deems 
necessary:

Provided further that in the 
State of DelKi every decision taken 
by a Minister or by the Council in 
relation to any matter concerning 
New Delhi shall be subject to the 
concurrence of the Chief Conunis- 
Bloner, and nothing in this sub- 

« section shaU be construed as pre
venting the Chief Commissioner in 
case of any difference of opinion 
between him and his Ministers 
from taking such action in respect 
of the administration of New Delhi 
as he in his discretion Considers 
necessary.

(2 ) th e  Chief Commissioner 
^ all, when he is present, preside at 
meetings of the Council of Minis- 
4ers, and, when the Chief Commls- 
»oner is not present, the Chief

Minister or, if he is also not pre
sent, such other Ministers as may 
be determined by the rules made- 
under sub-section (1”) of section 43, 
shall preside at meetings of the- 
Council.

(3) If any question arises as to> 
whether any matter is or is not a 
matter as respects which the Chief 
Commissioner is r^uired by any 
law to exercise any judicial or 
quasi-judicial functions the deci
sion of the Chief Commissioner 
thereon shall be final.

(4) If in the State of Delhi any 
question arises as to whethCT any 
matter is or is not a matter con
cerning New Delhi, the decision of 
the Chief Coijimissioner thereon, 
shall be final;

Provided that in case of any 
difference of opinion between the 
Chief Commissioner and his Minis
ters on such question, it shall be- 
referred for the decision of the 
President and his decision shall be 
final.

(5) The question whether anŷ . 
and if so what, advice was tender
ed by Ministers to the Chief Com
missioner shall not be inquired. 
Into in any court.”

The motibn was adopted.

Mr. Deputy-Speaker: The question is:
“That clause 41, as amended, 

stand part of the BiU.”
The motion was adopted.

Clause 41, as amended, was added 
to the Bill.

Clause 42.— (Other provisions as to
* Ministers.)
Amendments made:
(i) For sub-clause (3) of clause 42 

substitute:
“ (3) The Council of Ministers 

shall be collectively responsible to 
the Legislative Assembly of the 
State.”

— [Shri Gopalaswamii
(ii) In sub-clause (4) of clause 42. 

for “the First Schedule” substitute 
•‘the Fourth Schedule".

— [Shri Gopalnswamiy

. (iii) Omit sub-clause (7) of clause 42: 
tShri Gopalaswamil
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Clause 42, as amended, was added 
to the Bill.

CHaose 43.—(Conduct of htLsiness.) 
Amendment made:
In part (b) of sub-clause (1) of 

clause 43, at the end, add:
“and in relation to any matter 

concerning New Delhi’".
— [Shri Gopalaswami]

Clause 43, as amended, was added 
to the Bill.

t^lause 44.— (Consolidated Fund of 
the State.)

Amendment made:
(i) For the heading to clause 44 

substitute:
“Part IV.—Miscellaneous.”

— [Shri Gopalaswamil
(li) For sub-clause (1) of clause 44, 

substitute: •
“ (1) As from the first day of 

April, 1952, in the case of any of 
the States of Ajmer, Bhopal, 
Coorg, Delhi, Himachal Pradesh 
and Vindhya Pradesh, and as from 
such date as may be appointed in, 
this behalf by the Central Gtovem- 
ment by notification in the Oflacial 
Gazette in the case of any other 
State, all revenues received in that 
State by the Government of India 
or the Chief Commissioner in re
lation to any matter with respect to 
which the Legislative Assembly of 
that State has power to make laws, 
and all grants made from the Con
solidated Fund of India to that 
State shall from one consolidated 
Fund, to be entitled ‘the Consoli
dated Fund of the State’.”

— iShri Gopalaswami]

Clause 44, as amended, was added 
to the BilL 

Shri Sarwate: I have an amendment 
which reads as follows:

After clause 44, insert:
“44A. Such sums as Parliam^t 

may by law provide shall be charg
ed on the Consolidated Fund ot 
India in each year as grants-in- 
aid of the revenues of such States 
as Parliament may'determine to be 
in need of assistance and different 
sums may be fixed for different 
States.

44B. The L e ^ t iv e  Assembly 
of a Stdte noiay by l^w establish a 
Contingency iSind in the nature of

an imprest to be entitled ‘the 
Contingency Fund* into which shall 
be paid from time to time such 
sums as may be determined by 
such law, and such fund shall be 
placed at the disposal of the Chief 
Commissioner of the State to en
able advances to be made by him 
out of such fund for the purooses 

 ̂of meeting unforeseen expenditure 
'  pending such expenditure receivejj 

sanction from proper authority.
44C. It shall be the duty of the 

Finance Commission appointed 
under article 280 of the Constitu
tion of India to make recommenda
tions to the President on matters 
mentioned in (a) to (d) in sub
clause 3 of the said article 280.”
The Consolidated Fund of a State 

has been made separate. Grants-in- 
aid may sometimes have to be made to 
that fund for which there is noi^power 
at oresent in the present Constitution. 
In the present Constitution the pro
vision. is contained in article 275. 
Article 275 comes under Part XII, and 
in the beginning of Part XII it is said 
in article 264 that ‘State’ does not 
include a State specified in Part C of 
the First Schedule.

[P andit  T h a k u r  D as B h a r g a v a  in the 
Chair.]

Therefore, if my amendment is not 
accepted or is not there the Govern
ment of India would not have the 
power to make grants-in-aid to Part C 
States. That would be the position 
I am sure that in the future some 
grants-in-aid would have to be made 
in the form of subvention to Part C 
States to carry on their administra
tion. So this power is necessary. 
But under the article It is not there. 
Therefore. I appeal to tiie hon. Minis
ter that he should accept this aniend- 
ment. It is a formal thing and it 
conforms to article 275. It is neces
sitated because article 264 exempts 
Part C States from the operation of this 
part.

Shri Gopalaswami: My reaction is 
that these are very unnecessary elabo
rations in a law which relates to Part C 
States. For instance, I believe that 
clause 44A provides for grants-in-aid 
of the revenues of such States as Par
liament may determine and eo on and 
that certainly can be done by Parlia
ment without there being a clause in 
this Bill, Clause 44B relates to the 
establishment of a Contingency Fund. 
I believe the Constitution itself does 
not provide for a Contfi^ency Fund In 
regard to Part A and'Part B States. 
My recollection is that a Contingency 
Fund was constituted by an Act of
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[Shri bopalaswami]
Parliament after the Constitution came 
into force and I believe Parliament only 
brought a Contingency Fund for the 
Centre into existence. Some of the 
State Legislatures, I remember, passed 
laws for establishing Contingency 
Funds in their respective States. So 
if a Part C State comes to feel the 
need for a Contingency Fund, I be
lieve, it w l U have power to do so. My 
own recollection from what I remember 
of the State subjects transferred to 
Part C States is that such a law would 
be within their powers. Even if it 
were not, such a law could be made 
by Parliament later on.

Shri Sarwate: I am not referring to 
the Contingency Fund by Clause 44A. 
Parliament will not have power to give 
grants-in-aid because article 275 gives 

'  such Qpwer to Parliament only in 
respect of Part A and Part B States,
It does not confer on Parliament any 
power regarding Part C States. That 
is exactly what I am putting *before 
you.

Shri Gopalaswami: Article 275 reads 
as follows:

“Such sums as Parliament may 
by law provide shall be charged on 
the Consolidated Fund of India in 
each year as grants-in-aid of the 
revenues of such States as Parlia
ment may determine to be in need 
of assistance, and different sums 
may be fixed for different States.”

I speak subject to correction, I be- 
Ueve that this article applies to Part 
C States as well.

Shri Sarwate: It does not apply. 
Article 264 (b) applies.

Shri C^alaswaml: I stand correct
ed. That is so.

Shri Sarwate: Therefore, it ia neces
sary.

Shri Rajagopalachari: I would like 
jthe hon. Mr. Sarwate to consider 

<^whether these amendments that he is 
proposing in several parts would be 
in order under the Constitution with
out the consent of the President.

Shri Gopalaswami: I believe the 
point tiflken by my hon. colleague is 
rather an obstacle in the way of this 
amendment. At the instance of the 
hon. Member himself, I obtained the 
sanrtion of the President for the con
sideration of tjie Bill as the amend
ments as moved by us involve charges 
on the consolidated Fund. So if be 
wants to move amendments of the 
•ame ddscripftion...... -

Shri Sarwate: I also now realize
that there are objections, but it is in 
the interest of Grovemment itself to 
have these powers. So they would be 
well advised to obtain the necessary 
sanction as was done before.

Shri Gopalaswami: May I suggest 
to the hon. Member that he might 
leave me to examine these points. If 
it becomes necessary to take these 
powers and so on, we shall amend the 
law suitably.
x/Shri Rajagopalachari: We can bring 
an amendment later on. ^

Shri Sarwate: I do not move all of 
the clauses. Perhaps the hon. Mmis- 
ter may consider whether these amend
ments are not necessary.

Mr. Chairman: The amendments
have not been moved and therefore 
there is no question of their with
drawal. Then we proceed to the next 
clause.
* Pandit Kunzru: May I know how 
long this sitting w^l continue?

Mr. Chairman: I hope that the 
clauses will be finished very soon but, 
at the same time, in the morning It 
was announced that the House pro
posed to finish the BilL
Clause A5—(Relation of Chief Com

missioner and his Ministers to 
the President.

^Amendment made:
In clause 45,
(a) for “of this Part” substitute "o f 

this Act” ; and
(b) omit “ the superintendence, 

direction and control in all matters 
relating to the administration of a 
State shaU continue to be vested in 
the President, and” . -

— fv̂ hri GopalaswamiJ
Clause 45, as amended, was added 

to the Bill.
Clanse 46.—(Provision in case of failure 

of constitutional machinery.)
Shri Gopalaswami: I beg to move:
In clause 46.
(a) for “of this Part” in the two 

places where they occur, substitute 
“of this Act” ; and

(b) omit “and the other provisiona 
of this Act” .

BIr. Cliainnan: Amendments moved: 
In clause #6,
(a) for “of this part” in the two
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places where they occur, substitute 
^‘of this Act” ; and

(b) omit “and the other provisions of 
this Act”

Cap! A. P. Singh: 1 have got an 
amendment to this clause. I do not see 
any reason why the Wbrds “ the 
other provisions of this Act” have been 
omitted. I hope they will be retained 
as originally provided.

Shri Kamathr On a point of order, 
can the Prime Minister, when he is 
present in the House, occupy a back 
Seat?

Mr. Chairman: Just for a" change.
Shri Gopalaswami: The answer is 

simple.
Rajagopalachari: I thought my

hon. colleague was replying to the 
point of order.
, Shri Gopalaswami: I thought that 

you, Sir, had given a ruling by leaving 
the matter alone and Mr. Kamath to 
find his own answer for it.

Mr. Chairman: The hon. Member 
knows that wherever the Prime 
Minister sits, that is the seat of the  ̂
Prime Minister.

Shri R. Velayndhan (Travancore- 
Cochin): Even if it Is on the Opposi
tion Benches?

Shri Kamath: Even when the Prime 
Minister comes this side?

Shri Rajagopalachari: It is submit
ted that the right to sit on a front 
%ench is a right but the right to sit 
in the back seat may sometimes also 
be permitted.
8 P.M.

Shri Gopalaswami: Article 239
refers to the general power given to 
Parliament. It refers to the fact that 
a Part 0  State is a State administer- 
•ed by the President through a Chief 
Commissioner or a Lieutenant- 
Governor. That is the basic princi
ple, This particular Bill really gives «
3. Constitution to the Part C States. 
Non-conformity with the provisions of 
this Bill would have the same mean
ing as the corresponding provisions in 
the Constitution which refer to a simi
lar contingency when the administra
tion of a particular State could not be 
carried on in accordance with the pro
visions of the Constitution. There
fore, it is not necessary to mention 
"‘and the other provisions of this Ac^.

Capt A. P. iSmsii: Then. I do not 
press it.

Mr. Chairman: The question is:
In clause 46,
(a) for “ of this Part” in the two 

places where they occur, substitute
, “of this Act” ; and

(b) omit “and the other provisions 
of this Act” .

The motion was adopted.
' Mr. Chairman: The question is:

“That clause 46. as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 46, as amended, was added 

to the Bill.
New Clauses 46A aad 46B

Amendment made:
After clause 46, insert: .

“46A. Constitutjpn of Council of 
Advisers in the case of certain 
States.—The President may, by 
notification in the Official Gai^ette, 
constitute for any of the States of 
Kutch Manipur and Tripura a 
Council of Advisers consisting of 
such number of members as he 
may think fit for the purpose of 
assisting the Chief Commissioner 
in the discharge of such of his 
functions under article 239 as may 
be specified by the President, and 
the notification constituting su<* 
Council shall define the powers to 
be exercised and the procedure to 
be followed by the Council.

46B. Power of the President to 
remove difficulties.—If any diffi
culty arises in giving effect to the 
provisions of this Act and, in 
particular, in relation to the con
stitution of the Legislative Assem
bly for any State, the President 
may by order do anything nol 
inconsistent with such provisions 
which appear to him to be neces
sary or expedient for the purpose 
of removing the difficulty.”
.. — rShri GopalaswamiJ

New Clauses 46A and 46B were added 
to the Bill.

Clause 47.— (Amendment of Act XLUt 
of 1950.)

Amendment made :
For clause 47, substitute:

“47. Amendment of certain en
actments.— T̂he enactments specifi
ed in the Fifth Schedule are here
by amended to the extent and in
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the manner mentioned 
fourth column thereof.”

— [Shri Gopalaswami}

Clause 47, as amended, was added 
to the BiU.

in the * The Schedules

Shri Gopalaswami: I beg to move:

31 AUGUST 1951 Part C SiaU8 Bttl 1780>

For the First and Second SchedulM  ̂
substitute:

*The First Schedule

[See sections 1 (2) and .3 (2)1 
Scheduled Castes in certain Part C States. 

AJMER

1. Aheri
2. Bagri-
3. Balai
4. Bambhi
5. Bansphod
6 . Baori
7. Bargi
8. Bazigar
9. Bhangi

10. Bidakia
11. Chammar
12. Dabgar
13. Dh^ak
14. Dhed
15. Dhobi
16. DhoU
17. Dom
18. Garoda
19. Gancha
20. Jatava

21. Kalbella
22. Khangar
23. Khatik
24. KoU
25. Koria
26. Kuchband
27. Mahar
28. Meghwal
29. Mochi
30. Nat
31. Pasi
32. Raigar
33. Rawal
34. Sarbhangi
35. Sargara
36. Satia
37. Thori
38. Tirgar
39. Kanjar
40. Sansi

BHOPAL

1. Balahi
2. Basar
3. Bedia
4. Beldar
5. Chamar
6. Chitar
7. Dhanuk
8. l^me

9. Khatik
10. KoU
11. Kanjar
12. Mehtar, Bhangi
13. Mahar
14. Mang
15. Nut
16. Silawat

COOBG

1. Adi Dravida
2. Adi Karnataka
3. Adlya
4. Balagai
5. Holeya 
S.

7. Much!
8. Mundioa
9. Panchamft

10. Paraya
11. Samagara
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DELHI
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1. Adi-Dharmi
2. Agria
3. Aheria
4. Balai
5. Banjara
6. Bawaria
7. Bazigar
8. Bhangi 
9: Bhil

10. Charria^
11. Chan war Chamar
12. Chohra (Sweeper)
13. Chuhra (Balmiki)
14. Dhanak or Dhanuk
15. Dhobi
16. Pom
17. Gharrami
18. Jatya or Jatava Chamar
19. Julaha (Weaver)
20. Kabirpanthi ,

21. Kachbandha
22. Kanjar
23. Khatik
24. KoU
25. Lalbegi
26. Madari *
27. Mallah ^
28. Mazhabi*
29. Megwal
30. Mochi
31. Nat (Rana)
32. Pasi
33. Pema
34. Ram Dasia
35. Ravidasi or Raidasl
36. Rehgarh or Raigar
37. Sansi
38. Sapera
39. SikUgar
40. Singiwala or Kalebelia ̂
41. Sirkiband

HIMACHAL PRADESH

1. Ad-dharmi
2. Balmiki or Chura or 

Bhangi or Sweeper
3. Bangali
4. Ban jar a
5. Barar
6. Bawaria
7. Bazigar ^
8. Hesi
9. Bhanjra

10. Chamar
11. Chanal
12. Dagi
13. Daole
14. Dhaki or Toori
15. Doom or Doomna

16. Kabirpanthi or Julahâ x 
or Keer

17. KoU
18. Mazahabi
19. Mochi
20. Nat
21. Od
22. Pasi
23. Phrera
24. Ramdasi or Ravidasi :
25. Ramdasia
26. Rehar
27. Sansi
28. Sapela
29. Sikligar
30. Sirkiband

VINDHTA PRADESH

1. Basor (Bansphor)
2. Chamar
3. Dahait
4. Dharkar 
5: Dher

6. Dom
7. Domar or Doris
8. Kudibandhia
9. Mehtar or Bhangi or 

Dhanuk
10. Mochi
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— [Shri Gopalaswami]
The Second Schedule 

[See sections 1 (2) and " (2)] ^
Scheduled Tribes in certain Part C StateM.

BHOPAL
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1. Bhil
2 . Gond
3. Keer
4. Karku

1. Korama
2 . Kudiya
3. Kuruba

1. Agariya
2 . Baiga
3. Bhumiya
4. Gond
5. Kamar
6. Khairwar
7. Majhi

COORG

VINDHYA PRADESH

5. Mogia
6. Pardhi
7. Saharia, Sosia or Sor

4. ^laratha 
5- Meda 
6. Yerava

8. Mawasi
9. Panika

10. Pao
11. Bhil
12. Bedia
13. Biar (Biyar) 
14. Sonr.

The Third Schedule 
[See sections 1 (2) and 4]

TctWe of seats in the Legista^tTe Assemblies.

State 

-  1

Total 
numiiiar of 

seats
t  -

Seats reserved 
for Scheduled 

Castes
3

Seats reserved 
for Sdieduled 

Tribes
4

Ajmer ... ... ... 30 6 —

Bhopal ... ... ... 30 5 2
Coorg ... ... ... 24 ' 3 3
Delhi ... ... ... 48 6 —

Himachal Pradesh ... ... 36 8 —
Vindhya Pradesh ... ... 60 6 6

The Fourth Schedule
* [See sections 19 and 42 (4)]

FORMS OF OATHS OHi AFFIRMATIONS
I .

Form of oarth or affirmation to be made by a member of the Legislative Assembly.
*r. A. B., having been elected (or nominated) a member of the Leglslativ* 

do swear in the name of God
Assembly of — -----------------------------------------  that I will bear true faith and

solemnly affirm
allegiance to the Constitution of India as by law established and that I will faitb- 
fully discharge the duty upon which I am about to enter.”



II
Fcrm of oath of office for a member of the Council of Ministers.

do swear in the name of God
“ I, A. B., ----------------------------------------------------  that I will bear true faith and

solemnly. affirm
aUegianee to the Constitution of India as by law established, that I will faithfully
mnd conscientiously discharge my duties as a Minister for the State of-------------------- --------------
and that I will do right to all manner of people in accordance with the Constitutio»~.
•ad the law without fear or favour, affection or illwill.*’

HI
l^rm of oath of secrecy for a member of the Council of Ministers.

do swear in the name of God
“I. A. B., ----------------------------------------------------  that I will not directly or

TOlemnly affirm
indirectly communicate or reveal to any person or persons any matter which shall 
b« brought under my consideration or shaU become known to me as a Minister
for the State of--------------------- except as may be required for the due discharge of
my duties as such Minister.”

The Fifth Schedule 
ISee secUons 1 (2) and 47]

Enactments amended

Year Number Short title Amendments
1 2  3  4

ItSO X U II The Representation In clause (cc) of section 2, for the words, 
o f the people Act, figures and letter “or group of such States 
1950. referred to in section 27A” the words

“specified in the first column of the Fifth 
Schedule” shall be substituted.

In section 27A—
(i) for the first and the second pro

visos to sub-section (1) the foUow- 
ing proviso shall be substituted, 
namely:—

“Provided that for the purpose of 
filling the seat allotted to the 
State of Ajmer and Coorg or 
to the States of Manipur and 
Tripura, there shall be an elec
toral college for each of the said 
States.” ;

(ii) in sub-sections (2), (3) and (4) the 
words “or group of States”, where- 
ever they occur, shall be omitted;

(iii) in sub-section (3). the words “as 
the case may be” shall be omitted;

(iv) for sub-section (5), the following 
sub-sections shall be substituted, 
namely:—

“ (5) The electoral college for each 
of the States of Ajmer, Bhopal,

'  Coorg, Delhi and Vindhya Pradesh
shall consist of the members of 
the Legislative Assembly of that 
State.

(6) The electoral college for the group 
of States of Bilaspur and
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[8hrî Gopalaswanii]

-<-1787 Government of 31 AUGUST 1951 Part C States Bill 1789

Tfear Number
1 2

Short titie
3

Amendments
4

Himachal Pradesh 
of:—

shall consist

(a) the member of the House of 
the People representing the 
State of Bilaspur; and 

'(b) the members of the Legislative 
Assembly of the State of 
Himachal Pradesh.

(7) The electoral college for the State 
of Coorg shall consist of the 
elected members of the L e^ la - 
tive Assembly of that State.”

In section 27B, the words “or group of 
States” shall be omitted.

In clause (a) of section 27C, the words “or 
group of States” in the two places where 
they occur, shall be omitted.

For section 27E, the following section shall 
be substituted, namely:—

“27E. Procedure as to orders delirnit- 
ing Constituencies—The Election 
Commission shall, in consultation 
with the Advisory Committee set 
up under sub-section (1) of section
13 in respect of each Part C State 

specified in the first column of the 
Fifth Schedule, formulate proposals 
as to the delimitation of constituen
cies in that State under section 27C 
and submit the proposals to the 
President for making the order 
under that section.”

In sub-section (1) of section 27F, the words 
“or group of States” in the two places 
where they occur, shall be omitted.

In sub-section (1) of section 27-1, for the 
words “elected members of the Coorg 
Legislative Council”, in the two places 
where they occur, the words “members of 
the electoral college for the State of 
Coorg” shall be substituted.

In section 27-J, the words “or the elected 
members of the Coorg Legislative Council** 
and the words “or Council, as the case 
may be” shall be omitted.

For section 27-K, the following section shall 
be substituted, namely:—

“27-K. Electoral Colleges for certain 
States for which Legislative As
semblies have been, constituted.

Notwithstanding anything in the foregoing 
provisions of this Part, if a Legislative 
Assembly is constituted under the Gov
ernment of Part C States Act, 1951, for 
any of. the States specified in' the first 
column of the Fifth Schedule, then as 
from the date on which the Legislative 
Assembly of such State is, after having 
*been duly constituted under that Act, 
summoned to meet for its first session.
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*yeaf N umber
1 2

Short title
3

Amendments
4

U951 XU II

any electoral college for the time beinc 
functioning for such State under sectioiL 
27A shall be deemed to be dissolved and 
the electoral college for such State shaE 
be deemed to consist of the elected 
members of the Legislative Assembly of 
that State.”

For the Fifth Schedule, the followinc 
Schedule shall he substituted, namely: — 

“The Fifth Schedule.
[See sections 27A(2), 27B, 27C(a), 27E,

27F(1) and 27K.]
Number of members of Electoral Colleges.

Name of State Number of members
1. Kutch ... 30
2 . Manipur ... 30
3. Tripura ... 30.”

The Representation 
of the People Act, 
1951.

In clause (j) of sub-section (1) of section 2, 
the words “ or group of such States” shall 
be omitted.

In clause (b) of sub-section (2) of section
12, the words “and also the elected mem
bers of the Coorg Legislative Council, if 
necessary” shaU be omitted.

In the proviso to clause 13, the words “or 
"group of such States” and “or group of 
States” shall be omitted.

In section 39:—
(a) in sub-section (1), the words “or 

by the elected members of the 
Coorg Legislative Council” shall be 
omitted;

(b) in sub-section (2 ) the words “or 
the elected members of the Coorg 
Legislative Council” shall be 
omitted;

(c) In clause (a) of the third proviso 
to sub-section (4), the wor^ "or 
by the elected members of the 
Coorg Legislative Council” and the 
words "or to the list of elected 
members of the Coorg Legislative 
Council, as the case may be” shaU 
be omitted.

In sub-section (3) of section 53, the words 
“ or the elected members of the Coors 
Legislative Council” in the two plac^ 
where they occur, shall be omitted.

In sub-section (2) of section 71, the words 
“including the elected members, of the
Coorg Legislative Council” shall be
omitted.

In sectioh 147, the words “or the elected 
members of the Coorg Legislative Couni^P 
shall be omitted.

In sub-section (2) of section 152, the
words “or by the elected members of the 
Coorg Legislative Council” and the words 
•*or a list of elected members of ttie
Coorg Legislative Council, as tlie 
may be** shadl be omitted.*



1791 Government of 31 AUGUST 1951 Part C States Bill 1792

Mr. Chairman: The amendment wiU 
be taken as moved. Any amendment 
to the Schedules?

Shri Poonacha: I beg to move:
In the amendment proposed by the 

lion. Shri N, Gopalaswami Ayyangar, 
in the proposed First Schedule, under 
tbe heading “Coorg” for “5. Holeya” 
substitute “5. Holeya or Poleya” .

In Coorg, there are Scheduled Castes 
coming from Madras and there are also 
local inhabitants. The local inhabitants 
are called Holeya whereas the Schedul
ed Castes coming from Malabar are 
called Poleya. 1 have moved this amend
ment to include both the categories of 
Scheduled Castes now living in the 
State of Coorg. These are the names 
found in the list of Scheduled Castes 
so far as the Madras and Mysore States 
are concerned. I am only trying to 
make it clear and include both so that 
there may not be any kind of difficulty 
so far as enumeration is concerned.

Shri Gopalaswami: I think, so far as 
I can judge without having investigat
ed......

Shri Rajagopalachari: I would like 
to ask him a question. Can the hon. 
Member kindly inform us whether it 
will not involve an̂ . trouble as re
gards Poleyas 61 M^abar who have 
come there as immigrants? In this 
matter, perhaps, he is better able to 
teU us.

Shri PooBacha: They are there as
permanent inhabitants of the State.

Shri Rajai^opalaehari: Holeya would 
be a Coorg Scheduled Caste; Poleya 
would be Malayalam speaking Sche
duled Caste.

Shri Poonacha: There are Chembat- 
tis. They are also Scheduled Castes 
and they are generally known as Pole
yas.

Shri Gopalaswami: I accept the am
endment.

Shri Rajasropalachari: I think it
would be better to give a separate 
number and add Poleya. Otherwise, 
it may mean the same person disting-" 
uished by two names whereas it should 
include both of them,

Shri Poonacha: The position is that 
the word ‘Poleya’ may be added. I do 
not think there will be any difficulty 
because such of those people who 
^>eak the Kanarese language are 
toiown as Holeya and those speaking 
the other language are called Poleya.

Shri Rajagopalachari: What I am 
su^esting is, if we use the word *or*

it may create legal difficulties because 
there are Malayalam speaking people 
and they are called Poleya and there 
may be doubt whether they are includ
ed or not. They may be included as 
a separate entity. Instead of “Holeya 
or Poleya,” we may say, “ 5. Holeya 6. 
Poleya, etc.” .

Mr. Chairman: “Madiga” will be
come No. 7 and so on.

Shri Rajagopalachari: The number
ing may be left to the draftsmen along 
with other incidental matters. We 
may now call it item No. 5A. .

Mr. Chairman: That is to say, 
**Holeya” will be item No. 5 and 
*‘Poleya” will be item No. 5A.

So, the question is;
In the amendment proposed by the 

hon. Shri N. Gopalaswami Ayyangar, 
in the proposed First Schedule under 
the heading “Coorg” after “5. Holeya”  ̂
Insert “5A. Poleya” .

The motion was adopted.
Shri Deshbandhu Gupta: I beg to 

move:
In the amendment proposed by the 

hon. Shri N. Gopalaswami Ayyangar, 
in the proposed Third Schedule, in 
colimins 2 and 3, against “Delhi” for 
“48” and “6” substitute “32” and “4” 
respectively.

This amendment does not require a 
si>eech of mine to explain it. The idea 
behind it is that the number 48 is too 
large. At the time the original Bill 
was being drafted, the idea was that 
we should reduce the number to 36. 
One of the arguments advanced by 
the hon. the Home Minister was—I do 
not know whether in informal talks 
or here—that the number of members 
of the Legislature will be the same 
as the number of members in Ithe 
Corporation. Adult franchise will be 
there for both and the members 
wiU be the same. Therefore, my 
amendment that I now propose will 
meet that objection also. I have 
also kept the proportion of Scheduled 
Castes seats to the general constitu
ency seats the same. The number for 
the latter was 48, the number for the 
former was six and in my amendment 
when the general constituency seats 
are reduced to j32, the number of the 
Scheduled Castes seats will be four I 
find that there is no fixed rule follow
ed in fixing these seats, because these 
differ from State to State and the 
measuring rod is different from one 
State to another.

I hope there will be no difficulty in 
accepting my amendment. As I' said I
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have suggested reduction of tbe number 
to 32 from 48 which is too large and 
at the same time I have retained the 
proportion between the Scheduled 
Caste seats and the other seats.

Shri B. Veiayudhan: No, no,thehon 
Member is actually reducing the num
ber of seats given to the Scheduled 
Castes.

Shri Deshba__________ Gopto: But the
thing is, the proportion is the same as 
originally proposed.

Shri B. Velayudhaii: But the thing 
is, besides political privileges, they 
get other privileges also and if......

Shri Deshbandha Gupta: But I am
leaving the position just as it was, be
cause the proDortion Is the same now 
as before. When the numbers were 
48 and six that is one-eighth, now they 
are 32 and four that is again one- 
eighth.

Shri Raja^opalachari: From the
point of Scheduled Caste seats, the 
oroDortion may be retained. But I 
would like the hon. Member to consi
der this. Here it is not a question of 
difference of opinion between the Gov
ernment and the hon. Member, but 
one of general principle. If the num-̂  
her in a Legislature is too small, what 
happens is, as I said yesterday, the 
dominant party ^ n  be just over half 
the House and in the dominant party 
the dominant group can be one over 
half. Tt ran be only 25 ner cent, of the to

' tal. If the total is 32. then the group will 
number .eifrhf peonle and so on. Will 
it not be better if we keep a larger 
number?

Shri Deshbandhn Gopta: It is to
meet the hon. Minister’s own ar̂ fu- 
ment that the number 48 will be the 
same as the number of members in 
the corporation.

Shri Rajagopaladiari: Did T want to 
reduce the number thenT I think it 
was with reference to the college of 
electors.

Shri DeshbaBdhQ Gupta:' No. the
argument at one stape was that we 
would be giving legislative powers 
practically to the same body which 
will forni the municipal corporation, a 
body with the same number of mem
bers.

Anywav. it. is not a matter of prinri- 
nle and if Oovprnment fs onposed to 
my amendment. I do not want to press 
it. t may add that I have also consult
ed local opinion on this amendment.

Shu Ralagopalachari: I am not on-
nosed to it. but will it not be reduc
ing the number too ijiuch?
276 PSD

Mr. Chairman: May I J>ut the am
endment to the House?

Shri  ̂Deshbandhu Gupta: I will not 
press it, if Government do not accept 
it. If they do not accept it, there Is no 
point in pressing it.

Shri Gopalaswami: Sir, in the am
endment proposed by me. In the 
Fifth Schedule the proposed sub-sec
tion (7) of section 27A of the Repre
sentation of the People Act, 1950, may 
be omitted.

This item or sub-section (7) reads 
as follows:

“ (7) The electoral college for the
State of 'Coorg shall consist of the
elected members of the Legislative
Assembly of that State.”
It is unnecessary to provide for this 

here because it is provided for by an 
amendment to the main thing. Where
ver there is a Legislature that Legis
lature is the electoral college. So it 
is unnecessary to specify it here.

Shri Deshbandhn Goota: In the case 
of Delhi no electoral college was provid
ed. and for the first time you are do
ing it now.

Shri GoDalaswami: And when you
get a Legislature that will be the col
lege of electors.'

Shri Deshbandhn Gupta; But then 
vou have not fixed the same oroportion 
for all States. In Himachal Pradesh it

different and in Coorg it is diflPerent 
The same oroportion is not fixed for 
all the States. ' "

Shri C^palaswami: So far as we are
concerned, we have taken the same 
Drooortion—a multioie of the Mem
bers of Parliament or something like 
it. But in the ca<?e of Himachal Pra
desh or Vindhya Pradesh hereafter it 
IS gomg to be the I.egj^lature which 
will, be the college of electors and in 
every one of these you get a Legis
lature. ,

Shri Deshbandhu Gupta: If it had
been fixed on the basi.«; of nonulation 
and uniformlv for all the States, one 
could understand it. But that is not 
thê  case. In Coorg it is different 
and......

Shri Santhanam: They are different
multiples.

Shr? Deshbandlin uunta: They are 
not. Therefore. I say when vou have 

fffinerql <=eats, there will be four 
^̂ hf^dul d̂ Ca^fe s«»ats in Parliament 
Thqf means t'lat the nrooortion of 
eiPhf to one is maintained and I do 
not thin^ there i*«! any oractical or 
administrative diflficnltv in the way of 
accepting my mnendment, ’
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81irl Gopalaswami: I believe the 
hon. Member did not press his amend
ment.

The one that I am proposing now is 
for the omission of something which 
has crept into the Schedule through a 
typing mistake. They copied it from 
the original and hence it came in.

M r.' Chairman: Is it proposed to 
omit sub-section (7)?

Shri Gopalaswami: Yes, from the 
Fifth Schedule.

Mr. Chairman: Very well. I will 
now put the amendment of the hon. 
^iniirter omitting the proposed sub
section (7) and as amended by Shri 
Ponacha’s amendment.
The question is:
For the First and Second Schedules, 

substitute:
*The First Schedule 

[See sections 1 (2) and 3 <2)] ,
Scheduled Castes in certain Part C States 

AJMER
21. Kalbelia
22. Khangar
23. Khatik
24. Koli
25. Koria
26. Kuchband
27. Mahar
28. Meghwal
29. Mochi
30. Nat
31. Pasi
32. Raigar
33. Rawal ^
34. Sarbhangl
35. Sargara
36. iSatia
37. Thori
38. Tirgar
39. Kanjar
40. SansI

1. Aheri
2. Bagrl
3. Balal
4. Bambhl

5. Bansphod
6. Baori
7. Bargi
8. Bazigar
9. Bhangi

10. Bidakia
11. Chammar
12. Dabgar
13. Dhanak
14. Dhed
15. Dhobi
16. Dholi
17. Dom
18. Garoda
19. Gax̂ pha
20. Jatava

1. Balahi
2. Basar
3. Bedia
4. Beldar 
3. Chamar
6. Chltar
7. Dhanuk 

J6. Dome

1. Adi Dravtda
2. Adi Karnataka
3. Adiya
4. Balagal
5. Holeya " 

aA. Poleya

BHOPAL

COORG

9. Khatik
10. Koli
11. Kanjar
12. Mehtar, Bhangi
13. Mahar
14. Mang
15. Nut
16. Silawat

6. Madlga
7. Muchl
8. Mundala
9. Panchama

10. Paraya
11. Samagara
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DELHI

1. Adi-Dharmi
2. Agria
3. Aheria
4. Balai
5. Banjara
6. Bawaria
7. Bazigar
8. Bhangi
9. Bhil

10. Chamar
11. Chanwar Chamar
12. Chohra (Sweeper)
13. Chuhra (Balmiki)
14. Dhanak or Dhanuk
15. Dhobi
16. Dom
17. Gharrami
18. Jatya or Jatava Chamar
19. Julaha (Weaver)
20. Kabirpanthi
21. Kachbandha

22. Kanjar
23. Khatik
24. KoU
25. Lalbegi
26. Madari
27. Mallah ,
28. Mazhabi
29. Megwal
30. Mochi .
31. Nat (Rana)
32. Pasi
33. Pema
34. Ram Dasia
35. Ravidasi or Raidaii
36. Rehgarh or Raigar
37. Sansi
38. 3apera
39. Sikligar
40. Singiwala or Kalebelia
41. Sirkiband

HIMACHAL PRADESH

1. Ad-dharmi
2. Balmiki or Chura or 

Bhan«;i or Sweeper
3. Bangali
4. Banjara
5. Barar
6. Bawaria
7. Bazigar
8. Hesi
9. Bhanjra

10. <3iamar
11. CUianal
12. Dagi
13. Daole
14. Dhaki or Toori
15. Doom or Doomna

VINDHYA PRADESH

1. Basor (Bansphor)
2. Chamar
8. Dahalt
4. Dharkar
5. Dher

16. Kabirpanthi or Julaha 
or Kecr

17. iCoU
18. Mazahabi
19. Ifochi
20. ilat
21. 6d -
22. pBsi
23. ^hrera
24. Ilamdasi or Ravidaii
25. ^amdasia
26. Rehar
27. Sansi
28. Sapela ^
29.
30. Sirkiband

6. Pom
7. Domar or Doria
8. Kuchbandhia
9. Mehtar or Bhangi or 

Dhanuk
10. Mochi
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The Second Schedule 
[Sec sections 1 (2) and 3 (2)] 

Scheduled Tribes in certain Part C States 

BHOPAL
1. BhU
2. Gond
3. Keer
4. Karku

1. Korama
2. Kudiya
3. Kwuba

1. Agariya
2. Baiga
3. Bhumiya
4. Gond
5. Kamar
6. Khairwar
7. Majhi

COORG

VINDHYA PRADESH

5. Mogia
6. Pardhi
7. Saharia, Sosia or Sor

4. Maratha
5. Meda
6. Yerava

8. Mawasi
9. Panika

10. Pao
11. Bhil
12. Bedia
13. Biar (Biyar)
14. Sonr.

The Third Schedule 
[See sections 1 (2) and 4]

Table of seats in the Legislative Assemblies

State

1

Total 
number of 

seats 
2

Seats reserved 
for Scheduled 

Castes 
3

Seats reserved 
for Scheduled 

Tribes 
4

Ajm er ... ... ... 30 6 —

BbofMil ... ... ... 30 5 2
Coorg ... ... ... 24 3 3
Delhi ... ... ... 48 6 —
Himachal Pradesh ... ... 36 8 - —

Vindhya I^adesh ... ... 60 6 6

The Fourth Schedule 

[See actions 19 and 42 (4)] 

FORMS OF OATHS OR AFFIRMATIONS

Fo«n of i^th or affirmation to be made by a member of the Legislative Assembly. 
“I, A. B., having been elected (or nominated) a member of the Legislative

Assembly of do swear in the name of God that 1 will bear truesolemnly affirm
faith and allegiance to the Constitution of India as by law established and that I 
wiU taithfuUy discharge the duty upon which I am about to enter.”



II '
Fonil of oath of office for a member of Ihe Council of Ministers.

do swear in the name of God *
“I, A. B., ------------------------------ :--------------------- that I will bear true faith and

solemnly affirm
allegiance to the Constitution of India as by law established, that I will faithfully
and conscientiously discharge my duties as a Minister for the State of------------------ ,
and that I will do right to all manner of people in accordance with the Constitution 
and the law without fear or favour, affection or illwill.’'

m  '
Form of oath of secrecy for a member of the Council of Ministers.

do swear in the name of God
“I, A. B., ----------------------------------------------------  that I will not directly or
' solemnly affirm

indirectly communicate or reveal to any person or persons any matter which shall 
be brought under my consideration or shall become known to me as a Minister
for the state of------------------  expect as may be required for the due discharge of
my duties as such Minister.”

The Fifth Schedule 
[See sections 1 (2) and 47]

Enactments amended
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Year*Number Short title Amendments
1 2 3 4 ‘

1950 XLIII The Representation In clause (cc) of section 2, for t̂he words, 
of the People Act, figures and letter “or group of such States
1950. referred to in section Z7A”  the words

•̂ specified in the first colimm of the Fifth 
Schedule” shall be substituted.

In section 27A—
(i) for the first and the second pro

visos to sub-section .(1) the follow
ing proviso shall be substituted, 
namely:—

- “Provided that for the purpose of
filling the seat allotted to the 
State cf Ajmer and Coorg or 
to the States of Manipur and 
Tripura, there shall be an elec
toral college for each of the said 
States.”;

<ii) in sub-sections (2), (3) and (4) the 
words “or group of States”, where- 
ever they occur, shall be omitted;

(iii) in sub-section (3), the words “as 
the case may be” shall be omitted;

(iv) for sub-section (5), the following
' sub-sections shall be substituted,

namely:—
“(5) The electoral college for each 

of the States of Ajmer, Bhopal, 
Coorg, Delhi and Vindhya Pradesh 
shall consist of the members of 
the Legislative Assembly of that 
State.
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Year Niunber
1 2

Short title
3

Amendments
4

(6) The electoral college for the group 
of- States of Bilaspur and 
Himachal Pradesh shall consist 
of:—

(a) the member of the House of 
the People representing the 
State of Bilaspur; and

(b) the members of the Legislative 
Assembly of the State of 
Himacnal Pradesh.”

of“or groupIn section 27B, the words 
States” shall be omitted.

In clause (a) of section 27C, the words “or 
group of States” in the two places where 
they occur, shall be omitted.

For section 27E, the following section shall 
be substituted, namely:—

“27E. Procedure as to orders delimit
ing Constituencies.—The Election
Commission shall, in consultation 
with the Advisory Committee set 

up under sub-section (1) of section 
.  13 in respect of each Part C Stfifte

specified in the first column̂  of the 
Fifth Schedule, formulate proposals 
as to the delimitation of constituen
cies in that State under section 27C 
and submit the proposals to the 
President for making the order 
under that section.”

In sub-section (1) of section 27F, the words 
“or group of States” in the two places 
where they occur, shall be omitted.

In sub-section (1) of section 27-1, tor the 
/  words “elected members of the Coorg 

Legislative Council” in the two places 
where they occur, the words “members of 
the electoral college for the State of 
Coorg” shall be substituted.

In section 27-J, the words “or the elected 
members of the Coorg Legislative Council” 
and the words “or Council, as the case 
may be” shall be omitted.

For section 27-K, the following section shall 
be substituted, namely:-^

“27-K. Electoral Colleges for certain 
States for which Legislative 
Assemblies have been constituted.—

Notwithstanding anything in the foregoing 
provisions of this Part, if a Legislative 
Assembly is constituted under the Gov
ernment of Part C States Act, 1951, for 
any of the States specified in the first 
column of the Fifth Schedule, then as 
from the date on which the Legislative 
Assembly of such State is, after having 
been duly constituted under that Act, 
summoned to meet for its first session, 
any electoral college for the time being 
înctloning for such State under tectioa
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Year Number
1 2

Short title
3

Amendtnente
4

1951 XLIII

27A shall be deemed to be dissolved and 
the electoral college for such State s^all 
be deemed to consist of the elected 
members of the Legislative Assembly of 
that State.”

For the Fifth Schedule, the following 
Schedule shall be substituted, namely:— 

“The Fifth Schedule.
[See sections 27A(2), 27B, . 27C(a), 27E,

27F(1) and 27K.]
Number of members of Electoral Colleges.

Name of State Nimiber of tnembers.

1. Kutch ... 30
2. Manipur ... 30
3. Tripura ... 30”

The Representation 
of the People Act, 
1951.

In clause (j) of sub-section (1) of section 2. 
the words “or group of such States” shall 
be omitted.

In clause (b) of sub-section (2) dl section
12, the words “and also the elected mem
bers of the Coorg Legislative Council, if 
necessary*’ shall be omitted.

In the proviso to clause 13, the words "or 
group of such States” and “or group of 
States” shall be omitted.

In section 39:—
(a) in sub-section (1), the words "or 

by the elected members of the 
Coorg Legislative Council” shall be 
omitted;

(b) in sub-section (2) the words “or 
the elected members of the Coorg 
Legislative Council” shall be 
omitted;

(c) In clause (a) of the third proviso 
to sub-section (4), the words "or. 
by the elected members of the 
Coorg Legislative Council” and the 
words “or to the list of elected 
members of the Coorg Legislative 
Council, as the case may hi” shall 
be omitted.

In sub-section (3) of section 53, the words 
“or the elected members of the Coorg 
Legislative Council” in the two places 
where they occur, shall be omitted.

In sub-section (2) of section 71. the words 
“including the elected members, of the 
Coorg Legislative Council” shall be 
omitted.

In section 147. the words **or the elected 
members of the Coorg Legislative Council” 
shall be omitted. ’

In sulJ-sectioni (2) of section 152, the 
words “or bv the elected members of the 
Coorg Legislative Council” and the words 
“or a list of elected members of the 
Coorcf Leffislatlve Council, as the case 

__may be” shall be omitted.'
The motion wag adopted.
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Mr. Chairman: The question is:
“That the Schedules, as amend

ed, stand part of the Bill.”
The motion was adopted.

The Schedules, as amended, were 
add to the Bill.

Clause 1.— (Short title) 
Amendment made:
For clause 1, substitute:

“1. Short title and commence- 
ment.—(1) This Act may be called 
the Government of Part €  States 
Act, 1951.

(2) This section and sectlon.s 
2,3,11,13, 14, 15,22, 46A,46B, and 
47 and the First, Second, Third and 
Fifth Schedules shall come into 
force at once, and the remaining 
provisions of this Art shall come 
into force on such date or dates 
ar, the Central Government may 
by notification in the official 
Gazette appoint, and for 
this purpose the Central Govern
ment may appoint different dates 
for different provisions of this 
Act and for different States:

Provided that the provisions of 
sections 3. 11. 13. 14. 15 and 22 shall 
not come into force in any of the 
Stat^ of Kutch. Manipur and Tri
pura until such date or dates as 
the Central Government may by 
notification in the Official Gazette 
appoint in this behalf. ’̂

[Shri GopaXaswami'] 
(Long title)

Shri Gopalaswami: I beg to move: - 
For the long title, substitute:

‘"A Bill to provide for Lejgisla- 
tive Assemblies and Councils of 
Ministers In certain Part C States 
ând for Councils of Advisers in 
Kutch, Manipur and Tripura”.

^  aft, 3ft 5m

For long title substitute:

**A Bill to provide for Legisla
tive Assemblies, Councils of Minis
ters and Councils of Advisers for 
Part C States.”

(Long T itle)

(temporary phaae) 
t ,  ^  amr ^  ^

^  r̂rqr, ^  ^
’PTT W  dl^fdrt

[Shri Bhatt: Sir, my amendment
is as follows:
For long title substitute:

“A Bill to provide for Legisla
tive Assemblies, Councils of Minis
ters and Councils of Advisers for 
Part C States”.
That only means that I do not want 

the words ‘Adviser in Kutch. Manipur 
and Tripura* to be included in the 
long title. It is merely a temporary 
Dhase: a Legislative Assembly may pos
sibly be formed there; its Constitution 
has been provided. So if the long title 
is retained in a general way. I think 
it would be better.]

Shri Gropalaswaml: I see no harm In 
accepting this amendment and I am 
prepared to accept it in place of_mine. 

Mr. Chairman: The question is:
For the long title, substitute:

“A Bill to provide for Legisla
tive Assemblies, Councils of Minis
ters and Councils of Advisers for 
Part C States.”

The motion was adopted.
The Title, as amended, was added 

to the Bill, .
The Enacting Formula was added 

to the Bill.
Shri Gopalaswami: I beg to move:

“That the Bill, as amended, be

Mr. Chairman: Motion moved;
“That the Bill, as amended, be

passed.”
Shri Gopalaswami: With your per

mission, Sir, at this stage I would like, 
to move two amendments. One is for 
correcting what under a mistaken Sm- 
Dression became an accented amend
ment and the other Is for merely im
proving the language of an amendment 
which was moved by Mr. Sarwate 
which I accepted.

I beg to move:
In sub-clause (4) of clause 1*7 as 

amended for "as may be determined
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by the rules of procedure of the Assem
bly’' substitute “as the Chief' Commis
sioner may appoint for the purpose” .

The real difficulty is that when the 
Assembly meets for the first time 
somebody has to be designated by 
some authority tor the purpose of pre
siding over the Assembly. That is a 
contmgency where you will neither 
have a Speaker nor a Deputy-Speaker. 
That was why “as the Chief Commis
sioner may appoint for the pur
pose” was put down. That power 
could be exercised only when both the 
Speaker and the Deputy-Speaker are 
absent. That is why 1 want the origi
nal language to be restored, if the 
House will permit it to be done.

I also beg to move:
For clause 17A, substitute:

“ 17A. The Speaker or the Deputy- 
Speaker not to preside while a 
resolution for his removal from 
office IS under consideration.—(1)
At any sitting of the Legislative 
Assembly, while any resolution for 
the removal of the Speaker from 
h i^  office is under consideration, 
the Speaker, or while any resolu
tion for the removal of the Deputy- 
Speaker, from his office is under 
consideration, the Deputy-Speaker, 
shall not, though he is present, 
preside, and the provisions of sub
section (5) of section 17 shall ap
ply in relation to every such sit
ting as they apply in relation to a 
sitting from which the Speaker or, 
as the case may be, the Deputy- 
Speaker is absent.”

(2) The Speaker shall have the 
right to speak in, and otherwise to 
take part in the proceedings of, 
the Legislative Assembly while 
any resolution for his removal from 
office is under consideration in the 
Assembly and shall, notwithstand
ing anything in section 20, be en
titled to vote onl> In the first ins
tance on such resolution or on any 
other matter during such proceed
ings but not in the case of an 
equality of votes.”
This is in place of the amendment 

which was moved by Mr. Sarwate, 
which referred to what should happen 
when a resolution for the removal of 
the Speaker or Deputy-Speaker was 
being considered by the Assembly. The 
language in this amendment is a slight 
improvement on the language which 
Mr. Sarwate had used and it does not 
alter the substance in the least.

Mr. Chairman: The first amendment 
with regard to sub-clause (4) of clause 
17 wants to substitute the words "as 
276 PSD

the Chief Commissioner may appoint 
for the purpose” in place of the am
endment which the hon. Minister had 
accepted earlier in this regard. He 
wants obviously to revert to the origi* 
nal language of clause 17(4). Ordi- 
liarily when once an amendment has 
been accepted by the House, at the 
third reading stage it is not reversed. 
I will therefore be guided by the opi
nion of the House in this matter. If 
the House accepts the amendment 
there can be no legal objection but if 
the House objects 1 will have to rule 
it out.

Shri Gopaiaswami: Sir, I do not want 
the House to set any bad or inconveni
ent precedent. If you are of opinion 
that an amendment which had been 
accepted cannot be substituted by the 
original language of the Bill, I obey 
to your ruling. The only thing I shall 
have to do is to use the other provision 
in the Bill which gives the President 
power to remove any difficulty. So 1 
do not press the first amendment.

Mr. Chairman: The\> I will put the 
other amendment to the House, as it 
involves only drafting changes and no 
question of principle.

The question is:
For clause 17A, substitute:

“ 17A. The Speaker or the Deputy- 
Speaker not to preside whiie a 
resolution for his removal from 
office is under consideration,— (1) 
At any sitting of the I/sgislative 
Assembly, while any resolution for 
the removal of the Speaker from 
his office is under consideration, 
the Speaker, or while any resolu
tion for the removal of the Deputy- 
Speaker, from his office is under 
consideration, the Deputy-Speaker, 
shall not, though he is present, 
preside, and the provisions of sub
section (5) of section 17 shall ap
ply in relation to every such sit
ting as they apply in relation to a 
sitting from which the Speaker or, 
as the case may be, the Deputy- 
Speaker is absent.

(2) The Speaker shall have the 
right to speak in, and otherwise to 
take part in the proceedings of, 
the Legislative Assembly while 
any resolution for his removal from 
office ix under consideration^ in Qie 
Assembly and shall, notwiinstand- 
ing anything in section 20, be en
titled to vote only in the ffrst ins
tance on such resolution or on any 
other matter during such proceed
ings but not in the case of an 
equality of votes” .

The motion was adopted.
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Mtf. Chairman; We have been consi
dering this Bill now all these days. We 
have so much work to do that I make 
a special request that if the Members 
so please they may go on and finish 
the Bill today. All the points are clear 
and fresh in the minds of hon. Mem
bers. So, if hon. Members agree I 
will put a time-limit of fifteen minutes 
on speeches. Though it is an impor
tant Bill I would request hon. Mem
bers to agree to this procedure. I hope 
they do agree.

Hon. Members: No, no. Half 
hour should be the time limit.

Mr. Chairman: After all, as practical 
men we want to finish the Bill today. 
If each Member takes half an hour it 
will mean that we have to go on till 
midnight.

Hon. Members: Let us sit on Mon
day.

Shri Kamath: Let us make a night 
of it. Let the Part C States Bill be 
memorable through a midnight sitting.

Mr. Chairman: I have indicated my 
desire in the matter—I would request 
hon. Members to finish it today if we 
can do so within reasonable time, say, 
within an hour or so. If, however, 
they want to take more time then 1 
think I shall have to postpone consi
deration.

Hon. Members: Postpone it.

Mr. Chairman: Then we shall meet 
on Monday.

The House then adjourned till Half 
Past Eight of the Clock on Monday, the 
3rd September, 1951.




